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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE;
DEBATES

PanT I-~QURSTIGNS AND ANSWRRS
TPhuraday, 13t December, 1949

The Apsembly met in the Assembly Cbamber of the Couacil House at a
Quarter to Eleven of the Clock, Mr. 'Spesker (The Henmourable Mr. G. V.
Mavalankar) in the Chair,

STARRED QUESTIONS AND ANSWERS
(@) OrRaL ANewsRS
PoweEr ALCOEOL

+169. Shri R. K. Sidbva: (a) Will the Honourable Minister of Industry
and Supply be pleased to state the total quantity of power alcohol manufsctured
in India from molasses? )

(b) Do Government control its production and price and if so in what
respect ?

(c) What is the price at which this arti-le is sold to the consumer?

(d) Is power alcohol mixed with imported petroleum?

(e) What steps have Government taken to increase its production ?

The Honourable Dr. Syama.Pragad Mookerjee: (a) The quantity of power
alcohol manufactured in India from molasses dvring the last three years is:

1847—22,00,000 gslloas.

1948—35,40,000 gallons

1048 (opto Aegust)}—2168,864 gailons.
. (bl) )to (e). A statement is laid on the Table. (See Appendiz V., annexure
No. 1.

8hri R. X. Sidhva: What is the proportion of petrol added o power alcohol?

The Honowrable Dr. Syama Praasd Maokerjge: 1:4.

8hri R. K, Sidhwa: Do we control the prices too?

The Homourable Dr. 8yama Prasad Mookerjee: The price is controlled by
the provincial governments. As the Honourable Member is aware we have
passed a central Act which we propose to enforce very shortly. The roles
thereunder are now under examination. .

Prot. X. @. Ranga: Have Government ascertained whether petrol “itself
can be manufactured from out of molasses?

The Homourable Dr. Syama Prassd Mookerjée: You mean whether neat
power alcohol is used.without mixing petrol? Yes, it is being experimented.

Shri B. P. Jhunjhumwala: Why has production gone down :n-the third year?

The Honourable Dr. Syama Prasad Mookerjee: This figure is only up 4o
August,

Sardar Hukam Singh: Is it contemplated to turn the foreign alcohol distil-
leries into power alcohol factories ?

The Henourable D¢. Syama Prasad Mookerjee: In some cases permiéswn
has been asked for and we are discussing the matter with the provincial govern-
ments ~ucerned. A proposal has come from Bombay.

* (109)
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Shri Mahabir Tyagi: Is there any restriction on the manufacture of power
alcohol? Is every sugar factory free to make power alcohol?
The Homourable Dr. Syama Prasad Mookerjee: Actually the only restriction

is that they must have the proper units established for producing power alcohol.
At present there are 14 such units functioning in India—ten in U.P., one in

Bihar, one in Hyderabad and two in the South. In the course.of another two
months four more units will dome into existence.

8hri Mabhavir Tyagi: Have the Government stipulated in their agreements
with the oil companies that they should not produce more power alcohol than
agreed upon?

The Homourable Dr. Syama Prasad Mookerjee: On the other hand the oil

companies have agreed to set up distribution centres so that power alcohol may
be mixed with petrol.

Shri Mahavir Tyagi: Is the sale of power alcohol the monopoly of oil com-
panies only and that private persons are not permitted to sell it?
The Honourable Dr. Syama Prasad Mookerjee: As we desire to mix power

aleohol with petrol obviously we will have to enter into some agreement with
the oil companies and this has been done.

8Stri Mahavir Tyagi: Is there any excise duty realised from power aleohol?
The Honourable Dr. Syama ﬁmd Mookerjee: Yes, there is an excise duty.

Shri Sarangdhar Das: What is the percentage of molasses produced which is
twrned into power alcohol ?

The Honourable Dr. Syama Prasad Mookerjee: At present we are prdducing
-about five million gallons of industrial alcohol and the rest is being utilised for
producing power alcohol of the quantity that I have mentioned.

Shri T. T. Krishnamachari: May I know if the Honourable Minister has got
any plans for increasing the production of power alcohol and whether he has
any target for 1950?

The Honourable Dr. Syama Prasad Mookerjee: Yes, Sir. We have a plan.
The total quantity which may be ultimately made available is nearly 20 million
gallons but as I have said there is the difficulty of getting the necessary number
of power alcohol units and also arranging suitable distribution of molasses
amongst such units. That is under examination but I am hoping that in the
coming year we will be able to increase production by about 50 per cent.

Shri Upendranath Barman: Could the Honourable Minister give the quanti-
ty of molasses that is now being utilised for power alcohol and the quantity that
is used for producing liquors?

The Houourable Dr. Syama Prasad Mookerjee: ] have not got the exact
quantity. I have given the total production of the two kinds of alcohol which
are now being produced.

Shri Upendranath Barman: What is the total quantity of alecoholic liquor
produced out of molasses.

The Honourable Dr. Syama Prasad Eookerjee I have not got the ﬁgure for
liquor.

Shri Ajit Prasad Jain: What percentage of the total molasses produced in
India is used for producing power alcohol, what percentage for other industrial
uses and what percentage goes to waste?

The EonOurable Dr. Syama Prasad Mookerjes: We are producing 5 million
gallons of industrial alcohol and that is all that we .aeed for India’s consump-

tion and as to the rest as far as the units can produce we are producing power
aloohol.
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8Shri Ajit Praasd Jain: My question was that of all the molasses at our dis-
posal what percentage is being used for producing power alcobol, what per-
centage for other industrial uses and what percentage goes to waste?

The Honourable Dr. Syama Frasad Mookerjee: That is a question which
relates to molasses and not to power alcohol.

8hri B. P. Jhunjhunwala: Why does the Government insist on a particular
uvit being established before a sugar factory can start manufacturing power
aleohol? Why does not Government give freedom to sugar factorles to start
factories for manufacture of power alcohol?

The Honoufabie Dr. Syama Prasad Mookerjee: There is no ban. If a parti-
cular sugar factory desiies to produce power alcohol Government will encour-
Age it.

Shri B. P. Jhunjhunwala: The Honourable Minister said that the only con-
dition is that they must have a particular unit and capacity but if a factory

finds that it is economical for them to start on a particular unit why should the
Government interfere?

The Honourable Dr. Syama Prasad: Moolezjee: If it is.economical the Gov-
erament will not interfere.

Sari Syamanandan Sahaya: Is it open to every sugar factory #o start a
power alcohol plant in their factory?

The Honourable Dr. Syama Pragad Mookerjee: Yes, Sir. There is no legal
bar. '

Sbri Syamanandan Sahaya: Is the Government encouraging them to install
such power alcohol plants?

The Honourable Dr. S8yama Prasad MookeTIjee: If a sugar factory wants to
do it, Government will encourage it.

8Shri R. K. Sidhva: What is the result of the research on- Petrol which the
Honourable Minister stated is progressing?

The Honourable Dr. Syama Prasad Mookerjee: That is not concerned with
this question.

MacEINE ToorL Faorory

*160. Shrl R. K. Sidhva: Will the Honourable Minister of Industry and
SBupply be pleased to state:

(a) whether it is a fact that a foreign company bas ugreed to establish a
factory for the manufacture of machine tools in India;

(b) if so, the name "of the company and the capital cost of establishing the
factory;

(c) what the total production is expected to be and what kinds of tools will
be manufactured in this factory; an

(d) whether one of the terms of the agreement is that Indians should he
trained in this factory, and if so, within what period should they be so trained?

The Honourable Dr. Syama Prasad Mookerjee: (a) and (b). Government,
with the assistance of Messrs. Oerlikon Machine Tool Worle of Switzerland
have decided to establish, a factory for the manufacture of machine tools in
iIndia. The capital cost of the project is estimated to be Rs. 15 crores.
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(c) About Re. 8 crores per annum in value. The mashine $ools proposed to
be manufactured will all be of high precision types of high-speed athes, shaping
machines, heavy duty drilling machines, milling machines, turret lathes, plan-
ing machines, grinding machines and patterns, jigs, tools and fixtures for thbe
mabufacture of tool room lathes, radial drilling inachines and horizontal boring
machines. These high precision types are not being manufactured in India now.

() Yes, Sir. 'Within a pérind of ten years, a sufficiétit nuinbér 62 Indisns
:hould be trained to hold not less than 85 per cent. of the tethnical posts in the
actory.

Ghri B. K. Sidhva: What is the amount invested by Governmenb in this
concerp? Is it a purely govetnment concein?

The Honourable Dr. Syama Prasad MoOkerfee: Yes, it is 8 governinent
concern except that ten per cent. will be contributed by the Swiss Company
itgelf.

Sarl B. X, Sidhva: Is there any condition regardirg royslty or any special
profit to be paid to them? )

‘The Hmaumbls Dr. Syama Premd Mpoknt{ee: Yes, there is a provision for
royalty.

Bari R. K. 8idbva: May I lwow the details of it?

The Honourable Dr. Syams Framd Mookerjée: Shall I give some idea of
the terms, Sir?

Mr. Speaker: Yes, of the royalty.

fhe Honourshle Dr. Syama Prasad Mookerjee: The royalty will be on &
eliding scale, four to two per cent on the actual sales of the products of the
factory, payable to the company.

8hri B. K. 8idhva: May I know whether this will be affected by the recent
policy of Government in regard to economy or whether Government has decided
to start it?

The Homourable Dr. Syama Prassd Moukerjee: We huve decided to give it
top priority.
Prof. N. @. Ranga: How soon is the factory expected to be started, pleasé?

The Honourable Dr. Syama Prasad MookeTjee: We are just aequiring the
Jand in Mysore and we are hoping to start construction in 1950.

Sardar Bhopinder 8ingh Man: May I know why this factory or any other
factory propused to be started by Govermment is not started in Northern India
and particuiarly in the Fast Punjab? '

The Honourable Dr. Syama Prasad Mookerjee: There are other factories
in Northern India.

Shri A, Karunakara Menon: May I know how long it will take to establish
tbe factory? (

The Honourable Dr. Syama Pramd Mookerjee: The proposal now is to
complete it in five stages and the entire factory is to be completed and come
into full production within a period of not more than six years.

Shri Mabaviz Tyagi: Is the Honourable Minister aware that the Defence
Ministry has also entered into an agreement with the same Swiss eoncern to
gtart a machine tool factory of their own?,
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The Honourable Dr. Syamas Fraaad Makerjes: That is a different thmg
altogether. The one will be complementary to the other.

Shri Mahavir wagi Ate both the Mlmstrles in co. ordmatlon in regard to
this matter?

The Honourable Dr. Syama Prasad Mookerjee: Yes, completely.
Sammne VmssnaLs CoMMITTER

+161. Shrl R. K. Sidhva: (a) Will the Honourable Minister of Commerce
be plessed to state whether the Sailing Vessels Committes have made a report
in connection with the. vessels that ply on Indian coasial traffie? -

(b) If so, what are their principal recommendations ?

(c) How many sailing vessels exist on various cosats in India and what
is their total capacity?

(d) Have Government considered the recommendations of thia Cammittea?
{e) If so, with what result?
The Honourable 8hrl K. 0. Neogy: (a) Yes.

(b) Copies of the Report have been placed inr the Library of the House.
The Honourable Member’s attentian is invited to psges 27 to 39 of the Report
in which the Committee’s recommendations have n summarised.

(c) According to the figures given in the Report the number of sailing
vessels on the West and the Fast cosats in India is abous 9,500 with a sotal
tonnage of about 160,000.

(d) and (e). The recommendations of the Committee have been circulated
to all the authorities and interests comcermed for eliciting their views and
they will be examined further on receipt of their replies.

Shri R. K. 8idhva: Is theve any provision made in the recammendations
regarding the fraudulent jettisoning by steamers against insurance?

The Honourable 8hti K. 0. Neogy: Yes, Sir, there is.

8hri R. K. 8idhva: May I know when the Government is likkely to come to
8 decision on these recommenda$ions?

The Honotnrahle Shri K. 0. Neogy: We are waiting to hear from the different

intaredts thap have been consutbed in the matter and then oniy we can decide
about the time of action.

. Sy B, K. Stdhva: Do these recomuendations mlude the sbips in the
ports of Portuguese and French territories also?

The Honowrshla 8hyi K. Q. Negy: The recommendations ere meny and
lang, and I would advise my, honourabla friend to read tﬁem Thete may be
some, I do not know~-I do not remember all of them just at present.

Bhrl Basanta Knmar Das: Is thera any representation of this House on the
Committee? May I also know if the Report of the Committee is going to be
placed before the Mamhers of this House?.

‘The Honourable Bhri XK. 0. Neogy: One Member of thie Honourable House,

| Mr. Veerabahu Pillai, was on the Committee. When the time for setion comes,
| certainly the House will be consulted.

gan R. K. Sidhw: Will the Honourable Miniater kindly inform Members

- | $hap the Repards aze awailahle in the library. Otherwise, how are the Meambers
_io knaw thet thay are i tbe libmary, until we get this Wwiarmatiop?

The Hononrable Sbri K. O; Neogy: By making enquiries from the tibrarian.
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FrENcE PossEssIONs IX I¥pia

%103, Shri B K. Bidhva: Will the Honourable the Prime Minister be
pleased to state when the city of Chandernagore is to be handed over to the
Indian Union? :

Dr. B. V. Keskar (Deputy Minister of External Affairs): The formal transfer
of Chandernagore to the Indian Union can only take place by a Treaty signed
by the Governments of India and France in accordance with the French Consti-
tution. Thie Treaty will have to be ratified by the French Parliament. A draft
of the Treaty is shortly expected from the French Government.

8hri R. K. 8idhwva: Je there any' hitch or delay? When the people of
Chandernagore have definitely decided to fjoin the Indian Union what is the
cause for delay? Is there any other hitch?

Dr. B. V. Keskar: There are certsin constitutional matters to be decided by
the French Parliament and it is that which is holding up the matter. We are
trying to expedite the matter as much as possible,

8hri R. K. 8{dhva: I want to know whether the Freanch Government wants
to go back upon it.

Mr. Speaker: Order, order.
8hri H. V. Eamsath: Have we a Consul-General in Pondicherry ?
D, B. V. Keskar: Yes, Sir, there is one.

8hri H. V., Kamath: Is it necessary under international or diplomatic con-.
ventionr to give an enhanced status to French possessiona or enclave in India—-ia
it not enough to have a Consul or a Vice-Consul?

Mr. Bpeader: Order, order. Next question.

INDIANE IN MADAGASOAR

¢163. 8hri R. K, Bidhva: (a) Will the Honourable the Prime Minister be
pleased to state the total number of Indians in Madagascar?

(b) Is it a fact that the French Government are expelling Iodians from
the island? Ifso, how many Indians have been compelled to leave the. island?

(o) Is it a fact that o protest was lodged by eeveral Indians in the island
against thia expulsion?

(d) what are the steps the Government of India are taking in thig
oonnection? ‘

Dr. B. V. Keakar (Deputy Minister of External Affairs): (a) There are
reported to be 15,000 Asians in the Colony of whom some 8,000 are Indians.

(b) According to information received by the Government of India, thirteen
Indians have been sent away from the Island.

(¢) The Government of India have no information on this pointl though
they have received representetiona from the deportees and others efter their
arrival in India.

(dL Individual cases have been referred to the local authorities through the’
British Consui General in Madagascar as well as through the French Embasgey
in India. Full particulars of deportees from Madagaacsr have a'so been
turnished to the Indian Embassy in France with a view to their taking up the
matter with the French Government. _ ) 3
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8hri R. K. 8idhva: May I know whether one leader of the Indians who has
come to India has stated that recently the Madagascar Government have rssued
an ordinance asking all the Indians te leave Madagascar and also not to transfer
their property to their relatives? Is it a fact?

Dr. B. V. K=mkar: We have ho information about any general ordinance
asking Indians to leave Madagascar. Certain reports have been received about
disabilities that Indians sufter in Madgascar, and we are making enquiries
about it.

8hri B. K. 8idhva: Is it a fact that the delegation has seen the Homnourable
the Prime Minister on the subject aund if so with what result?

Dr. B. V. Keskar: Does the Honourable Member refer to those who have
been deported?

Shri R. K. S8idhva: Who have come here?

The Honourable S8hri Jawaharlal Nekru: I do not remember having seen a
deputation on that subject.

Shri R. K. Sidhva: Who have come here?

The Honourable Shri Jawaharlal Nebru: ¥or the moment I cannot remem-
ber. I see quite 8 number of people and there is no such impression left on
my mind.

Prof. N. G. Ranga: Is it a fact that a large number of Indians in Madagascar
own lands there and eke out their livelihood through agriculture and that quite a
good number of them have been compelled to give up their lands through the
new ordinances that wers passed there?

Dr. B. V. Keskar: Indians settled in Madagascar occupy quite a good position
there. Some of them are engaged in trade and commerce aftl also in agriculture.
We have been receiving reports that some of them are being put to many
disabilities due to the recent French laws. We are making enquiries about it
s#nd I mayv inform the House that with a view to establish in the future an
Indian Consulate there to look after the interests of the lndian community we
have sent our representative in South Africa to go and find out the facts and the
position about the establishment of a Consulate.

Shri Raj Bahadur: May I know whether any reasons were assigned by the.
Yrench suthorities in Madagascar while deporting these Indians?

Dr. B. V. Keskar: We are making enquiries through our Embassy in Paris.
We have not vet received a reply.

Shri Arun Chandra Guba: Are those people Indian citizens orv citizens of
the French Republic?

Dr. B. V. Kegkar. The question is a complicated one because under the
French law any person who was born in a French territory, when he becomes
21 years of age, can claim French nationality, but at the same time he is
conscripted for compulsory military service. The 1Indians there  are quite
eutitled to become French citizens if they want to; some of them have taken
up French citizenship while others have not.

Shri Aron Ohandra Guha: May we know anything of the attitude of the
natives of the Island towards the Indians there?
L]

Mr. Speaker: I am afrajd the question is very vague. Next question
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Laxp roz Bi¥pHI REFUGERS

'+164. Sari R. K. Sldhva: (a) Will the Honourable Minister of Rehabilites
tion be pleased to state whether it is a faot that Government bave set aper$ a
traot of iand for the sctting up of a model colony for Sindhi peasants?

(b) If so, at what place and within what area bas this land been set apart?
(c) What wi'! be thc allotment of land to eaoch family?

The Hopourable Shri Mohan I.al 8aksena: (a) The answer is in the negative.

(b) und (¢). Do not urise.
CaMERT

*165. Shri Mahavir Tyagi: (a) Will the Honourable Minister of Industry
and Supply be pleased to state the price of Indian cemeat pér $on, fixed by
Government for sale in the market?

(b) What is the tctal tonnage produced in India per: month and what is
the total capacity of pioduction?

(c) What is the price fixed for foreign cement per ton and what quantity
is intended to be imported thie year from various countries?

The EHonoursble Dr. Syama Prasad Mookerjee: (a) Rs. 82/8/. per ton for
d¢stinatiou for all the fuctories except three new ones which came into produc-
tion this year, in whose case the price bas been fixed at Re. 90 per tom for a
period of one year from 1st July, 1949

(b) 170,000 tons and 238,543 tons respectively.

{¢) The maximum selling price fixed for imported cement at the ports is
landed oost plus ten per cent. or Re. 138 per ton whichever is less. A¢ other
places prices are fixed by the Provincial and Sta% Goveraments concerned after
sllowing freight charges from the ports. Cement was on O.G.L. upto 26th
KRugust, 1949 since when licences fot import are required to be taken. It is
not proposed to issue any, licences except for quantities included in Trade
‘Agreements.

Shri Mahavir Tyagi: Is it a fuet that the prioe of Jupancse cement is Be. 50
or 8o less per ton thun that of uny other foreign cement but it is being sold at
the ssme price ay other foreign setvent?

The Honourable Dr. Syama Prassd Mookerjes: The price of Japanese
cement is cerdainkv lower, but I have uot got the exwst figure here. Bub as
1 pointed out, the scheme under which the priees of imparted camant are fixed
is in the bands of Provincial Governments,

Shri Mahavir Tyage: Is it a fact that the importer of -Japanese cement was
forced to sell it at a higher price?

. The Honpurabia Dr. Sysms PAssd Manksriee: I have no mfermation. If
the Honourable Member gives the particutar area in which it was done, I shaR
look into it.

Ghry Mahtvie Tyagi: Have the represecietives of the aement indusigy of
Indis represented to the Honourable Misioter o embanee the prica of their
cement. and is it a fact that they assured him that if the vrice were raised they

would raise the profuction so thet he may not nend any imiposts of cément
from foreign couritries? )

+ Answer to this question Iaid on the Table, the questioner having exhsusted his qnou.-
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The Honourable Dr. Syama Prasad Mpokerjee: As I have rtated, we have
increased the prices of cement of three factories but we do wot see any reason
for increasing the price of cement produced in other factorles.

Stri M. Anantdsadyanam Agyangar: May I know from the H'onourable
Minister whether the Central Government ordered and purchased foreign
cement at. a cost of Rs. 135 for the United Provinces Government, and if so,
what is the quantity?

The Honourable Dr. Syamg Prassd Mnnkerjes: We had allowed Provincial
Governments to purchase cement from foreign—countries when ceruent was on

0.G.L.. and the lotal quantily of cement so imported from January till August
was 180,000 tons.

8hri M. Ananthasayanam Ayyangar: 1s it a fact that during the same period
when O.G.L. was in eperatien, it was not possible to transport lots of indi-
genous cement from ene place to another for want of trangport faocilities?

The Honourable Dr. Syama Pra?sd Mookerjee: For a very short period there
were certain trausport difficulties but we have now evolved a zomal system and
there is no complaint regarding transport bottlenecks.

SuN Afit Prassd Jaln: What is the total cement pwducing capacity of ali
the factories in India and whet percentage is being actually utilized?

Ths Hobourable Dr. Syama Prasag Miookerjee: I have given the figure
under vart (b). We are producmg pow 170,000 tons, but I can tell the House
that we expest in the course of the next year to produce ahout 99 per cent. of
our total capacity.

8hri Jespst Boy Kapoar: Ig. there any controt over the distribution of
imaported cement?

The Honowable Dr. Syama Prassd Mooberjee: Cement is now controlled
by esch Province according to certain directions issued by the Centre and it
depends on each Provincial Government to deoide how the distribution should
take place. -

Shzi Mahsvir Tyagi: Have instance come to the notice of the Homoutable
Minister in which Indian cement was sold at a higher price as the foreign
cement ?

The Honourable Dr. 8yama Prasad Mookerjee: There were some complaints.
In eoglc cases enquiries were made, but I do not think anythng was actually
ptove

Shei Mahawir Ty!gl. Is it a fact that impart licences were given to ptmons
who were dealing in the cement industry in India?

The Honenrahla Dr. Syama Prassd Mookerjee: 1 do not know to whom

import licences were granted.

8hri 8. V. Intheamawthy Rao: How many new factories have heen started
and what is their capacity?

The Bisnourable Dz. Sgama Pmaasd Mcookerjse: The cepacity for the pew
factories will be 480.000 tons. If the House wants to know the names of the
factories I can give them but it is a long list. TReir number is eight.

Shri Mabavir Tyagi: In view of the difference between the prices of foreign
cement and loeal cement. have not Government issued instructions that both
tha kinds of cement should not be sold from one shop?

The Honourahle Dr. 8yama Prasad Mookerjee: There was so much scarcity
of cement durine a certain veriod thmt the immnorted cement was utilised by
the Trovincial Govervments for purposes for which indigenous eemen$ wae not
svailable. but, as the Hpuse has now been told. that we are not importing any
further cement the questnon wift not arise in future.
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SEARDU GARRWBON

*188. Dr. Mono Mohon Das: Will the Honourable the Prims M.inister be
pleased to state tbe present oonditior of the S8kardu gwrison of Xashmir,
which surrendered to the Pakisten Army?

The Honourable Shri Jawahartal Nehru: After the surrender of 8kardu in
August, 1948, the Indian Military personnel captured there were transferred by
the Pakistan authorities to Attock Camp. The delegates of the International
Red Cross who visited that camp in May, 1949 reported that the state of health
and morale of these prisoners was good.

Dr. Mono Mohon Des: May I know whether this garrison originally belonged
to the Indian Army or the Kashmir State Forces? .

The Hanourshls Shri Jawaharial Nehru: I think they are rather mixed—
ruostly Kashmir 8tate Forces with some Indisn Army personnel.

Dr. Mono Mohon Das: May I know whether the Government is able to give
us a date when these prisoners will be repatriated ?

The Honourshle Shri Jawaharial Nehrn: That is a large question which does
not apply to these prisoners only but to all prisoners. We have been con-
sistently trying to have an exchange of prisoners. In fact, I believe there is
a question today on this subject in answer to which I can give some figures.
There bas been this difficulty. We had asked for exchange of prisoners on
sither side and the Pskistan Government were on the point of doing so at one
time, and then demanded that the exchange should be on a8 numerical basis,
that is for every prisoner on that side one prisoner on this side should go and
there the negptiations broke down. They are still being carried on in a sense.

1 may mention that apart from this garrison, there were of course some
civilians in 8kardu who were also taken away and interned by the Pakistan
authorities, about 200 or 40 civilians who were residents of that place. They
also are in some kind of internment.

Dr. Mano Mohon Das: What is the total number of soldiers of this garrison?
The Honourable S8hri Jawahafla) Nehru: I am afraid 1 have net got the
figure with me.

Sardsr Bhopinder Singh Man: Among these 200 civilians who were interned,
were there any women and is it a fact that many women were abducted?

The Honourable Shri Jawaharial Xebkru: I could not say whether there were
any women or not—possibly there were. Nor can I say anything about the
abduction of women from there. My informatiou is that these civilians were
brought to Peshawar by the Pakistan authorities just about a month ago or less
than a month ago. Qur High Commissioner has been making representations
abou;lt these civilians. that they should be released. but we have had no reply
to them.

8hri H. V. Xamath: How many prisoners are there on each side at present ?

The Hanounble Shri Jawaharial Helru: 1 have got the figure somewhere
in answer to a question. 1 csnnot give it straightaway.

Shri Ari Babadur Garung: May I ask whether Col. Thupa, the hero of
8kardu, has sent a letter to the Govermment of India asking for repatriation to
India from the camp where he is at present?

The Honourable Shri Jawaharial Nehru: He is o prisoner presumably.

gShri Mahavir Tyagl: Has the Government ascertained that the treatment
meted out to these orisoners of war is according to iftternational oconventians
and decency?
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The Honourable Shri Jawahsria) Nehru: The Honourable Member hss
listened to me. I had said that the International Red Crose sent their repre-
sentatives and reported favourably. ;

Fanuar or INSURANOE COMPANIES

*167. Dr. Mono Mohon Das: (a) Will the Honourable Minister of Com-
merce be pleased to state the number of Insurance Companies that have closed
their business from 15th August, 1947 to date?

{(b) Has any investigation been msde by Government reparding the
causes that led to the failure of those Insurance Companies?

The Honourable 8hri K. 0. Neogy: (a) The number of insurance companies
registered under the Insurance Act, 19368, which have closed their business from
15th August, 1947, uptodate iy seven.

(b) While no special investigation under section 83 of the Insurance Act has
been inade, it is kuown thai three out of these went into liquidation; two were
amalgamated with other insurers, snd the other two merely ceased to do fresh
business, because, being small units, they found it difficult to carry on, their
expenses being excessive in proportion to their business. In the case of one
of the last two, most of the members of a Mutual Assurance Fund being non-
Indians left India and the Fund went into voluntary liquidation.

Dr. Mono Mohon Das: May I know the total amount of public money lost
by the closure of these companies?

The Homourable Shri K. 0. Neogy: I have not got the information with me
at the moment.

Dr. Mono Mohon Das: May I know the steps that have been taken or are
proposed to be taken by Government to put to an end to this sort of closure of
companies? -

The Honourable Shri K. 0. Neogy: I have indicated the reasons which con-
tributed to the closure. It ig not possible for Government, by whatever aotion
they may undertake, to stop the closure of such companies irrespective of the
circumstances that led to their disappearance. ©

Prof. N. G. Ranga: Were any steps taken before these three companies had
gl;)ne?into liquidation to protect the policyholders’ interests, and if so, what were
they

The Honourable Shrt K. O. Neogy: The powers of the Superintendent of
Insurance given under the Insurance Act of 1938 are very limited in character
and are to be found in Section 83 of that Act. There are certain circumstances
alone in which the Superintendent of Insurance can interfere in such cases,
but my information is that wherever the Superintendent has sought to interfere
in such cases, an application to the High Court has effectively barred all pro-
ceedings before the Superintendent, because the Court is given under that
very. Section itself an overriding authority in this matter. As a matter of fact,
I might mention that we consider this state of affairs to be very unsatisfactory
and that is the reason why in one of the provisions which we contemplate under
the new Insurance Act, we have taken care to see tha! the powers of the Super-
intendent are not made negatory in this fashion.

Shri M. Tirumsls Rao: May I know the period for which these three com-
panies which have gone into liquidation operated?

. The Honourable Shyi K. O. Neogy: I am afraid I have not got the informa-
tion just now.. but if my honourable friend wsnts it, I certainly shall get it

for hiry.
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Shri B. K. Sidbuva: May ] know the ‘total number of policyholders affected
and the amouuis involye:d?

The Honourable 8hri K. 0. Neogy: I amn afraid even that I do not have at
the moment.

Shri M. Ananthasayanam Ayyangar: When did the Superintendent discover
that these companies hud failled or were likely to fail?

The Honourable Shri X. C. Neogy: The Superintendent's duties are set out
in Section 34, Fven if he had come to know that the companies were going
to be liquidated there was nothing that he could do, because the proceedings
wer.: taken under the law.

Shri M. Apanthasayanam Ayyangar: When did he come to know, and is
it not one of his dutics to make representations or give directions to the oom-
punie« to take particular steps so as to put their businees on a proper and
mound hasis?

The Honourable 8hri X. 0. Neogy: I do not know whether in the three cases
mentioned any such action was taken.

Sardar Huksm Bingh: Were there any foreign re-assurers in those companies?

The Honourable Shri K. 0. Neogy: I am sfraid I do not know.

Shri Arun Ohandra Guba: Have the Government any scheme whereby the
interests of policyhobiern may be safeguarded in any way or are we to under-
stand that the policyholders’ money has gone for ever and cannot be recovered?

The Honourable Shri IX. 0. Neogy: As a matter of fact, as far as I know, no
representation was received from the policyholders in this bebhall.

Mr. Frank Anthony: ls it a fact that any organisation registered under the

Trade Unions Act is free to operate an insurance scheme without any super-
vision or control?

The Honourable 8Shri K. 0. Neogy: The supervision and control is exercised
over such compnnics as are registered under the Insurance Act.

Dr. B. Patiabhi Sitaramayya: Have the Government any scheme by which
au insursnce rompany, which in the ultimate analysis is 8 co-operative concern,
coull be put on its legs when it is in o crippled state?

The Hamoasabls Bbri K. Q. Beogy: That opens up the possibility of under
taking a verv large responsibility on the part of Govermmment. and I am afraid
thix question has not been considered us vet by Government.

SourE A¥RICAN INDIAN®

*168. Dr. Muno Mchon Das: Will the Honourable the Prime Minister be
pleased to state: —

(8} the total number of Indians who returned to India from South Africa
under the South African Government's Assioted Emigration Scheme up o
dete; and

(b) whether «lt tbess people have been rehabilitated?

Dv. B, V. Xeskar (Deputy Minister of Extemal Affairs): (a) 16,221 from
1927 t. 1949

(b) Arrangemenls arc made as fur ns possible to assist the repatriates in
finding suitable occupstions in this country. Government have no exact infor-

mation as to whether all the repatriates have been able to rehabilitate
therneelves.

Dr. Moso Mohon Das: May I know what other schemes have heen adopted
by the South African Government to force Indians to come back to India?
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Dr. B, V. Zeskar: As far a8 I know there are no schemes to force Indians,
This schbétne that is -at: presept functioning is bne whish eame mto operstion n
1927 ‘and it is Jmown as the Awsistsad Emigrstion Socheme. I might inform
the House that the number of people who have profited from this scheme every
year has gone dowu very much. During the last few years, only abont 80 or
40hpersons eaeh year have considered it sufficiently atteastive to profit by the
scheme.

Dr. Momo Mohm Bae: May 1 know wisether 16 is o fsct thmt all these people
who have come back te India under this stheme are sgricultumil labourers?

Pr. B. V. Xehiit: No, Sir. Moést of the peteons who came in the first half
of the stheine ‘were 0ld people who ceme to India to go back to their villages
and Government's report is that very small petcentage of these people have
ever asked for sssistanoe from Government.

Sl H. V. AmAtN: Te it a fact that do sccordence with the United Nations
Resolution the Svith Afri¢an Goveriment hive sgteéd “to : disoussthis whole
question ‘with tepresentatives of Irdiazn ‘and Fakibtan evervasents?

Dr. B. V. Kothdi: Yes, Bir.

Sart ‘H, V. Ximiith: Will the Round Table Confertnce between {cndis,
Pukigtan and Bouth Africa be held shortly?

The Bonviiratte Shrt Jawidaril Wehra: I stated in my opening remarks for
the stetion that the date fixed is February, 6.

Shri H. V. Eamath: Has the ageada been fixed for tite Corderence?
The Honocurable Shri Jawaharla} Nehru: The Conference is to fix the agenda.
Shyi H. V. Xamath: When will it discuss the agenda?

Mz. Speaker: Order, order.

Buri ‘Afit Pramd Jitn: May I know what other steps, besides the 1927
scheme, has the South African Government adopted to squeeze the Indians out
of South Africa?

The Honourable Pandit Jawaharlal Nehru: Tho scheme can hardly be des-
cribed as a step to squeeze Indians out. It is an induesmant, if you like—a
direct inducement. ere are undoubtedly other steps. ‘It ig rather difficult
to enumerate them, but there has been reference to them in the public press
during the last few months of additional difficulties in the way of Indians there.

Forcep LaBour

*169. Dr. Mono Mohon Das; Will the Honourable Minister of Labour be
rleased to state:

(8) what progress has been made by Government towards stopping forced
labour in India; and

(b) whether the offieer depused for investigating into the matter in different
parts of the country has submitted his report?

The Honourable Shri Jagjivan Ram: (a) and (b). An Officer on Special Duty
was appointed in August, 1948, to study the various legal enactments both
Centrul and Provincial and all available literature on the subject of forced
lebour, and to submit a report indicating the extent to. which the existing legis-
lation was inadequate and to suggest legislative snd administrative measures to.
eradicate this evil. He has submitted his report and on the besis of the recom-
mendations made therein, the Government have requested the Provincial Gov-
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ernmente to oconsider the amendment of objectionable provisigns in certain
existing legal enactznents. In addition, the Government are collectang informa-
tion as to the extent of forced labour prevalent in remote parts of the country
by mesns of questionnaires issued in connection with the Agricultural Labour
nquiry, .

8hri Jainaraln Vyas: Are areas covered by jagirs in States and States Unions
in the sphere of enquiry of the Investigating officer appointed by Gcvernment?

The Eanoarable Shri Jegfivan Bam: Yea, Bir, it is proposed to extend the
scope of the Agricultural Labour Euquiry to the States also.

8ardar Bhopinder 8ingh Man: Is it a fact. Sir, that the practice of getting
forced lubour is wmore comsnon with the Government officials than anybody else?

Mr. Speaker: Order, order.

8hei H. V. Kamath: In view of the fact, Bir, thatr our New Constitution
which bans begar comes into force on the 26th of January, 1950, has the Gov-
ernment set up any machinery to see that this begar is ended by that date?
The Honourable 8hri Jagjlvan Ram: Sir, the eradicating of begar does no*
depend only on legislative provisions. It depends on social contsciousness as
well. It is vommon knowledge that in spite of such Acts existing' as make
the exaction of forced labour illegal, forced labour is prevalent in most parte of
the country. A gimple provision in the Constitution is not going to eliminate
it, but all the same as I have stated already, all the various legislations have
"been examined and the provisions that are objectionable in these enactments
are proposed to be repealed or amended.

8hrl H. V. Kamath: My question was about the machinery that Govern-
ment is going to set up. ’
Mr. 8peaker: I think it has been replied to.

8hrj Arun Obandra Guha: In which parts of the country, and in what form.
is forced labour prevalent?

The Honourable Shy! Jagiivan Bam: Practically in every part of the country
and in various forms this system persists even today.

Pusa Roap DispLaOEBD PErsoNs’ CoLONY

*170. Dr. Mono Mohon Das: Will the Honourable Minister of Rehabilitation
be pleased to state:

(a) the total number of houses built in the Pusa Road Displaced Persons’
Colony; and

(b) the cost incurred by Government for the construction of each house and
ite sale price?

The Honourable Shri Mohan I.al Saksena: (a) The total number of houses
built on the Pusa Road Refugee Colony is 2,348, -

(b) The houses have been offered for sale to the allottees at the cost price of
Rs. 2,775 per unit tn the case of double-roomed quarters and Rs. 2,075 per unit
in the case of single-roumed quarters.

Dr. Mouo Mahon Das: What was the cosb incurred by Government on each
house?

The Banourahle Bhri Mohan Lal Sakeana: The cosb incurred by the Govern-
ment is the same at which they have been offered for sale.

Dr. Mono Mohan Des: Are Government

< repared i guaran
time-limit within which these houses will no{ cg?lspset.o grve ® G
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Mr. Speaker: Order, order. It is not necessary to answer that question.

Dr. V. Sulwamaniam: Will Government please say how many colonies have
been built for the refugees in Delhi? ’

The Honourable Shri Mohan Lal Sahsena: I have already placed a statement,
in reply to a previous question, indicating the different schemes which are being
implemented tn Delhi.

Shri Jaspat Roy Kapoor: Have all these houses been sold to the refugees.

The Honourable Shri Mohan Lal Saksena: No, Sir.

Shri Jaspat Roy Kapoor: How many have been sold out snd how many yet
remain to be sold? ) :

The Honourable Shri Mohan Lal Saksena: Oply fifty have been sold out so
far, but. there are other displaced persons who want to purchase them. We
have, however, given the first right of refusal to the allottees.

Shri Deshbandhu Qupta: May I know, Sir, whether it is a fact that the
essential services have not so far been provided in the colony?

The Honourable Shri Mohan Lal Salsena: I do not think it is correct.
Water and electric connections have beep laid for the colony. Street lighting
has also been provided. Perhaps, connections have not: been given to individual
houses.

8hzi Jaspat Roy Kapoor: Are these sales on hire-purchase system, or are
they outright sales?

The Honourable Shri Mohan Lal Saksena: Both.

Dr. Mono Mohon Das: May.I know, Sir, whether it is a fact that ufter the
last July collapse, there is8 no buyer for these houses?

The Honourable Shri Moban Lal Saksena: No.

Sardar Bhopinder Singh Man: Are those houses which have not been sold
lying vacant, or have they been allotted to refugees to live?

The HUnourable Shri Mohan Lal Seksena: There is no house lying vacant.

Shri Mohan Lal Gautdm: How many houses have got water connections and
bow many houses have got electric connections?

The Honourable Shri Mohan Lal Sahkgena: Noue.

8hri R. K. Sidhva: What is the total number of applications received for the
purchase of these houses by hire-purcbase system and by the other system?

The Honourable Shri Mohan Lal Saksena: I will require notice of that
question.

Dr. V. Subramaniam: Arising out of the answer to this question, have public
bealth arrangements been made for scavenging and other purposes?

The Honourable Shri Mohan I,al Saksena: This is

at present doune by
manual labour.

CLosURE OF INDIAN EMBASSIES

*171. Shri Arun Ohandra Guba: (a) Will the Honourable the Prime Minis-

ter be pleased to state whether iny of the Indian embassies abroad have been
closed down this year and if so, why?

(b) Do Government propose to close any other Indian embassy or legation
within the remaining months of the current financial year?

(c) What would be the saving in expenditure by such closing down of em-
bassies?

Dr. B. V. Begkar (Deputy Minister of Exterual Affeirs): (a) to (c). No
emhassy or legation has been closed during the year, nor i it proposed to close
any. Staffs have however ,been reduced.
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Sbry Pesbbasdbn Qupts: Is it propnsed to add to the number?

‘The HEonoutable Bhri Jawalarla) Nehra: No, it is not proposed to add $o the
number, except in very exceptional cases, where an emsrgenoy may sarise. One
such case in question been Abyssinia.

Shri H. V. Kamalls; Is it 6 Cact that 8o far as one or two countries are cob-
cerned, Ambassadors—who have returned from those countries will not be replaced >

The Honourable Shri Jawabanial Nabrn: Well, normally speaking we do not
wish to incur additional expenditure, but where necessary they will be replaced;
otherwise, the Charge de¢ Afaires will carry on.

Shri Aflt Prasad Jaln: Is it a fact that it is not proposed ¥mmediately to post
Ambassadors in Italy and Turkey as a measure of economy?

The Honourahle Shri Jawahardal Nehra: That is the exact q}t:estion that my
honourable friend Mr. Kamath put to sne and I have answered him.,

Prof, N. G. Banga: What is the emergency, Sir, that has arisen in regard
to Atyssinis that we should be opening an Embassy there?

The Honoursdla Shyl Jawahazlal Kehru: We are not opening an Embassy,
but.only a Legation. There ig no question of an emergency in that semse. Bug
the tact is that the Government of Abyssinia sent their representative here a lomg
time ago and have expressed eamestly their desire that we should recqrocate.
Sometimes it becomes a little difficult and almost discourteous to go on delaying
such matters. Otberwise there is no emergency.

Shri Mohan Lal Gautam: Are the Government considering the desirability of
amalgamating the Embaasies in the bigger wnits?

The Honourable Sk Jawabarlal Nehru: This cannot be done. Normally,
as & matter of fact right from the beginning, when we started expansion of our
Foreign Missions we wanted to do that snd tried to do that to the best of our
ability, but the other gountries did not like it. Today there are several . such
oases. For instance fde three Scandanavian countries Bweden, Denmark, and
Finlsnd are under one control, so far as our Mission is concerned. There again,
another 8candanavian country which could easily have been added #o that would
not agree to ‘thut srvangement. ‘There are such difficuléies arising. In the
Middle East and in Westrn Europe we bave one Mission conneoted with other
countries also.

Prof, N. G. Ranga: May I know how much the propesed Legation in Abvssinia
is expected to cost?

The Houmourable Shri Jawaharial Nekru: I could not give the figure. It will
be a relatively small affair.

Shri M. Anantbisayadam Ayyangdr: Is it considered aecceamry to have
Embhussies instead of Legations in Egypt and Italy?

The Honourable Shri Jawaharlal Nehru: That ie slways a quession of mntual
arrangement with the other country. If the other country desires it—tt ia wot
our desire especially to have embassies—we agree. It really makes no great
difference, m the sense that these names appear to have very much meaning.
You may have g small Embassy or a big Embassy of the Grade A, or B. But
generally the tendency sll 'the world over is to call them embassies everywhere.
We prefer Légntions as far as possible and onlv Embassies in particular places.
But ultimately, as I sunid, it ig 8 matter of mutual arrangement.

Pandit Mnkut Bihasi Lal Bhargava; What is the extent of the economy
sought to be effected by reducing the staff in our Embassies?

The Honourable Shri Jawaharlal! Nehru: Such figures as I may give will
be approximate only. I have some notes before me in regard to the econasuies
effeatéd dv reduction o wtEff, especially the Publicity setup. Tt comes to a
iibdlc over Re. 4/laklss g Year. I a® “ot referring to other economies effoctad.



¥ STARRRD QUESTIONS AND ANSWERS 125
Copra AND Coooxur OmL

*172. Shri Satis Chandra Samanta: Will the Honourable Minister of Com-
merce be pleased to state:

(a) the amount of copra and coponut oil imported in the years 1948 and
1949; and

(b) from which countries these were imported ?

The Honourable Shri K. O, Neogy: (a) and (b). A statement showing the
quantity of copra and coconut oil imported into India by eea from abroad during
the financial year 1948-49, and the five months April to August, 1949, with
names of the principal countries of export is placed on the Table of the House,
(See Appendix VI, annexure No. 2.).

Shri Satis Chandra Samanta: May I lmow whether we have enough copra
and coconut oil in the country and if so, what steps the Government propose to
take to export thein?

The: Honoarable Shri K, 0. Neogy: My honourable friend’s assumption ia
not correct at all. India’s annual consumption is estimated to be 370,000 tons
in terms of copra or 233.080 tons in terms of cocoanut il out of which approxi-
mately only two lakhs tons of copra are met from indigenous production. There-
fore we have to rely upon imports for getting 170,000 tons more of copra.

8hrl T. T. Krishnamachari: Is it a recent agreement that this Government
entered into with Ceylon for cocoanut oil and copra import and if so, may I
know the prices agreed upon?

The Bounpurahle Shri K. 0. Neogy: Certain quantities have been agreed upon,
but the question of prices was not considered.

8hri Jaspat BRoy Kapoor: Does Bharat export copra? Does Bharat or India
export any copra?

The Hoaourable Shri K. 0. Neogy: No. -

8hr| L. Krishnaswami Bharathi: May I know whether the United State of
Travancors and Cochin have protested against the present policy and passed a
motion for adjournment of the House?

The Honourable Shri K. 0. Neogy: The whole attitude of Travancore and
Cochin Union in relation to this matter is entirely unreasonable.

8hri P. T. Okacko: May I know whether the Government have entered into
au agreement for the purchase of a ton of copra and another ton of cocoanut
oil from Ceylon recently?

The Honourabie Shri K. 0. Neogy: Just one ton. I do not know.
8hri P. T. Chacko: One lakh tons?

The Honourable Shri K. 0. Neogy: No, Sir. The agreement is ‘or the supply
of 20.000 tons of cocoa.nu_t oil from Ceylon,

Shri P. T. Ohacko: May I know whether the Government have consulted
the representatives of cocoanut producers in India in regard to this matter?

The HonOurable Shri K. 0. Neogy: There was not the least necessity for

doing so in view of the fact that we are very heavily in deficit in regard to copra
and cocoanut oil in this country.

Prot. N. @, Banga: Will Government examine the price relationship between
the imports as well as local production?

The Honourable Shri K. 0. Neogy: When we know the prices we will go into

tl:?cte sm:ntter. So fgr as the,agreement is concerned, it has nothing to do with
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8Shri A, Karvnakara Mendn: In view of the fact that there is in existence a
Central Cocoanut Committee, did the Government consult them before they
entered int6 anv contract as regards the quantity to b2 imported?

The Honourable Shri X. O. Neogy: The Committee referred to, furctions
xnder the Ministry of Agriculture. In agreeing upon any gquantity of import
from abroad, we had not merely to consult the Agriculture Ministry, but obtaip
its concurrence to our proposal.

Shri A. Karunakara Menon: My question was whether the Indian Central
Cocoanut Committee was consulted ? i

The Honourable S8hri K. ©. Neogy: That is a matter for the Ministry
eoncerned.

Shri P. T. Chacko: May I know whether the Government would find out the
pricz at which Pakistan is getting cocoanuts from Ceylon?

Mr, speﬂor: That is en#ering into an argument over the question now.

The Honourable Shri K. 0. Neogy: I am not prepared to find out what
Pakistan pays for cocoanuts from Ceylon.

CeasE FIRE VIOLATIONS

1*178. Shri R. L. Malviya: (a) Will the Honourable the Prime Minister be
pleased to state whether it is a fact that there has been a large number of vio-
lations of cease flre line by the Pakistan troops in Kashmir?

(b) Is it a fact that in such cases the people living in these areas have Been
harassed and maltredted?

() {)seit a fact that the U.N.O. observers cannot materially help when they
reach the spot after the raids?

(d) Have the Government of India decided #0 take effective steps to prolect
the life and property of inhabitants there?

The Hanourablle Skri Jawadarial Mehm: (a) There were numerous Serious
violations of cease-fire arrangements by Pakistan troops in the first half
of this year. Affer the pigning of a cease-fire agreement in July 1949 there
bhavé been only a few minor breaohes of the agreement. Thegse have been
amicably settled.

(b) Tt is a fact that in the serious violations to which I ha.ve referred, the
people living in the neighbourhood were harassed.
(c) U.N.O. observers have been of material assistance in setitling the disputes.

(d) All possible steps have been taken to protect the life and property of
the inhabitants of the border.

FoeL RESEABRCE INSTTT'DTES

¢#174. 8hri R. L. Maiviya: (a) Will the Houourable the Prime Minister be
pleaged to refer to the answer to Starred Question No. 1539 asked on the 81st
of March 1949 regarding the Fuel Ressarch Institute and state the progress so
far made by the Council of Scientific and Industrial Regearch in fuel research?

(b) How many fuel research institutes have ao far been established in the
country and which are the places where they are established ?

(c) What is the amount of expenditure incurred and what are the details of
research work carried on so far and the results obtained?

4 Answer to this question laid on the table, the quastion;r beipg absent.
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The Honourable 8 Jewabamtd Babra: (a) to (c). A statement giving the
required information is placed on the Table of the House. (B¢¢ Appendix VI,
anpexure No. 3.} ;

SynteETIO OLS

$*175. Shri R, L. Malviya: Wili the Honoursble Minister of Industry sad
Suppiy be pleazed to state: ' R ;

(a) whethet it is o faet that Governmant have contracted with any Amerd-
can firm to establish in India plante for production of Synthetic oil and if so,
on what terms; , . )

{b) whether Government are aware that researches for cheaper produetion of
Syntbetic oil are going on in America and if successful, ave likely to bring sbous
revolutionary changes in the mechanization of the industry;

() if the answer to part (U) ebove be in the affirmative, whesher Government
propuse to consider the advisability of postponmsg the present plans pending
results of the new researches; and

(d) what the number of students sent to foreign countries for study in Sym-
thetic oil is. how inany have returned and where they have been employed?

The Honourable Dr. S8yama Pramga Mbokarjee: (a) No, Sir; Government
havs not ewlered mto any eonfrsot witkhway firmm for the estisblisbment of
Synthetie 6il plants in Iwdia.

{b) and (c). The cntire ghestion of the manufacture of Synthetic oft in India
is still under considerafion. GoverpmEnt ate keeping themselves acquiwted
with the Tatest researches in the field.

(d) No students have been deputed by the Government of India to fcreigp
countiien for studying the manufsetnre of Synthetic #ils.

SyxteETI¢ OF PraNt IN KOREA

$*176 Shri R. L. Malviya: Will the Honoursble Minister of Industry and
Supply be pleased to state: %

(a) whether coal from Korea Stafte has been anslysed for purposes of pro-
duction of Synthetic oil and if so, with what results; and

() whether Government have got any plan to establish a Bynthetic oil
plant in Korea?

The Honourable Dr. Syama Pmad Mabagjes: (8) and ¢b). Ne, Sir.
Cunp LaBour

$*177. S8eth Govind Das: Will the Honourable Misister of Labour be pless-
ed to state the number of children under 14 years of age working at present aa
labourers in various industries and mills?

The Honourable Shri Jagfivan Ram: Statistics regarding the number of
children under 14 years of age employed in variows industries are not readily
available. A statement showing the average daily number of children who have
not completed 15 years of age employed in industries covered by the Factories
Act, 1934. is placed on the Table of the House. (See Appendix VI. annexure
No 4. Employment of childrén under the age of 14 is now prohibited under
the new Factories Act. 1948, which has come into force only from the 1st of
April. 1949 and the Emplovment of Children Act. 1938. as amended. Employ-

g::,]t]g%g?hﬂdren below 15. is also prohibited in mines by the Indian Mines

-

t Answer to this guestien Inid em ibe tablg the gquestiondr being absent.
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8001AL INSURANOB POE [.ABOURERRS

1*178. Beth Govind Das: Will the Honourable Minister of Labour be pleaa-
ed to state whether Government contemplate introduoing compulsory social in.
surance scheme for such class of labourers, who can afford to pay for this, and
if 8o, what steps are being taken in this direction?

The Honourable Shri Jagjtvan Ram: A compulsory socisl insurance schame
for employees whose wages do not exceed Hs. 400 p.m. in factories other than
seasonal has already been provided for by the Employees’ State Insurance Act,
1948. Tbe Act provides certain benefits to employees in case of sickness,
materoity and employment injury. Steps ure being taken to introduce the
scheme in the Delhi Province from early next year and to extend’it: gradually to
other areas as circumstances permit.

The experience that will be gained in administering the scheme among
organised labour will be utilised for considering the question of extending it
to less organised labour. The act already provides for such extension to any
establishment or class of establishments, industrial, Commercial or otherwise.

JoisT S8Stock CoMPANIES

1*179, Seth Qovind Das: Will the Honourable Minister of Commerce be
pleased to state whether there is any department nf the Commerce Ministry to
beep vigilance over the malpractices of the Managing Agents of Joint Stock
Companies, and if so, how many such cases of malpractice have been detect-
ed in the years 1940-47, 1847-48 and 1948-49, and whether any Company has

been prosecuted?

The Homourabls S8hrt K. 0. Neogy: The Indian Companies Act is administered
in the Provinces and the centrally administered areas through the respective
Provincial Governments and Chief Commissioners, The reply to first part of
the question, therefore, is in the negative. As regards the second part of the
question, the information is not readily available. ;

INDIAN PRISONERS 1IN PAKISTAN

*180. Shri Basanta Kumar Das: Will the Honourable the Prime Minister
be pleased to state:

(a) the number of Indian prisoners in Pakistan taken into custody during
tbe Kashmir operstion;

(b) the number of such prisoners belonging to the Indian Army and to
the States Forces of Keshmir;

(c¢) the number of prisoners in India belonging to the Pakistan Forces and
to the Azad Kashmir Forces;

d(d) whether there has been any attempt for exchange of such prisoners;
an :

(e) If so, with what results?
The Honourahle Shri Jawaharlal Nehra: (a) 692.

(bY 45 belorg to the Indian Army and 647 to the Jammu and Kashmir State
Forces.

(¢) Nine belonging to the Pakistan Forces and 115 to other Forces.

¢+ Amawer to this question lsid on the table, the giastioner being shasnt.
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(d) Yes. . ' .

(¢} It has not yet been possible to reach an agreement with Pakistan which
is prepared for exchange only on a man to man basis whll.e our view is that the
totality of our prisoners should be exchanged for the totality of theirs.

8hri Basanta Kumar Dss: Is there any civil population?

The Honourable Shri Jawabarlal Nehru: These are figures of military
personnel.

Sbtri Suresh Ohandra Majumdar: May I know if India is at war with Pakistan
over the Kashmir issue? - ,

The Honourable Shri Jawabarla] Nebru: There is at present a cease-fire of
military operations csrried on by the Indian troops against various types of
“invaders in Kashmir.

~ Dr. Mono Mohon Das: What percentage of the prisoners taken by Pakistan
died during imprisonment? -

The Honourable Shri Jawaharlal Nehru: I do not know.

8hri H. V. Kamath: In answering clause (¢) of this question, did I hear the
Honourable the Prime Minister saying Pakistan forces and other forces? I
could not catch the answer.

The Honourable Shri Jawaharlal Nebhru: When I say Pskistan Forces it
m~ans the regular Pakistan army. The others are what are usually called Azad
Kashimiy forces or irregulars attached to the Pakistan Forces.

8hri H. V. Eamath: Do we recognise them as Azad Kashmir forces?

The Honourable Shri Jawaharial Nehru: We recognise them only as forces
assisting the regular Pakistan army.

Mr. Speaker: The question hour is over.

(b) WRITTEN ANSWERS

EXPORT OF SUGAR

*181. Shri 0. Subramaniam: (a) Will the Honourable Minister of Com-
merce be pleased to state whether any quantity of sugar was exported from
India during the current year?

(b) If so, what was the quantity so exported and to what countries was
the export made?

The Honourable 8hri K. C. Neogy: () Yes, Sir:

(b) A statement ie laid on the Table showing the informstion asked for.
(8¢e Appendix VI, annexure No. 5.)

ImrorT OF CoTTON YaRX

*182. Shri 0. Scbramanfam: (a) Will the Honourable Minister of Com-
merce be pleased to state what is the value of the import of cotton ysrn and

other yarn and textile fabrics (i) during the quarter ended 80th June, 1949 and
(ii} during the quarter ended 30th September. 1949?

(b) Vt’hgt are the countries from which these mmports have been made
and what is the value of such imports from each country?

T,h‘dm, urable Shri K. 0. Neogy: (a) and (b). Statements giving the
required mformation are laid on the Table of the ‘House (Information placed in

:’;:i ]g'lb:w: see No. B-204 /49). Figures for September 1049 are not yet
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ImMPoORT OF Cams

*188. Shri 0. Sobmmaniam: (Will the Homourable Minister of Coms-
merce be pleased to state the fotal value of the impart of cars and other
motor vehicles during (i) the quarter ended 30th June, 1949 and {ii} the quarter
ended 30th September, 19492

The Honourable 8hri K. 0. Neogy: A statement giving the required infor-
mation is laid on the Table of the House,

S8TATEMENT

Quarter emding Quarter ending
Articles 30th June, 1949 30th Sepiem-
ber, 1949.
Ba. &s.
(1) Motor Cars (including taxi cabs) . . . . . 1,40.55,362 57,917,898
2) Metor oycdes (including secovters) . i . 15,84,200 7,586,641

{3) Motor cnaibusesywaater vans and motor loxTiea
(@) ¥mported with bodiee . N .
(b) Chasain . . D

33,39,776 10,290,754
2,29,86,985 1,29,39,164

U. 8. A. Goops rFor DIsrosaL

*19¢. Shri 0. V, Alageman: (a) Wil the Hanourable Minister of Industry
and Supply be pleased to state the value of.the stools of surplus goods of
U.S.A. with the Disposals Directorate as on lst October, 1949?

(b) Has a full and detailed inventory of the goods been made and if so,
do Guvernment propose to place a eopy of the same on the Table of the House?

(o) Are ther: any consumers’ goods in the above stocks and if so, of
what value? '

The Hopourable x. 8yema Prasad Mookefjee: (a) The book value of
.ﬁmeég%;n Bwrplus Stores for disposal on 1st October, 1343 amomnted to
8, ‘& cCrores. .

(b) Yea, in vespeot of all depots under the chatge of the Director-Geaeral
of Disposals except four depots which contain Signal Stores. A capy of the
list has been placed in the Library. Verification of Signal Stores has been
delayed because it/ involved work of a highly technicel nature. It is expected
that verificstion of 8ignal Stores will be completed in the course of a fortmight.

The Tata Aircraft Iitd. as Agents of the Government also hold American
Surpluses. They also have completed the inventory. But their liste are in
the form of card indexes.

{c) Yes. The book valus ot the consumers” gedds held on st October, 1949
was about Rs. 11 lakhe. @Goods of the book value of aboat Rs. 9 lakhs have
s;lncilbeen sold and the balanee stock worth about Rs. 2 lakhs will be auctioned
shortly.

D1srosaL SHOP AT CALCUTTA

*185. Sbrl 0. V. Alagesan: (a) Will the Homoursble Minister of Industey
g)n.d S;ppflg 1:):}1 p(lieas.:;dd to state whether it is & fact that the Disposals
Directorate ecided . ta clase their shap at Caleutta
temaining stocks in wholesale awctions? S L L
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(b) If so, what are the reasons which led to this decision?
(c) Waa the decision taken before devaluation or efter?

(d) If it is the former, was the decision reviewed in the light of devaiuva-
tion? .o

The Honourable Dr. 8yama Praagd Mookerjee: (a) Yes, Sir.

(b) The Retail Shop has been clossd down because the running of the shop
proved un-economical as the percentage of expenditure was high due to the low
turnover. The demand for disposals goods had apparently decreased. This
was particularly so, as 8 very great peopuction of usable goods had already been
sold. ‘ '

(c) The decision was taken before devaluation, i.c., on 26th August, 1949.

(d) Yes, tbe matter has been reconsidered. Devalustion bas not brought
about any material change in the position so far as the reasons leading to the
decision to close the Retail Shop are eanoerned.

CorroN TEXTILES

*186. 8kyi Kisharthn®@as Pripathi: (a) Will the Honourable Minister of
Industry and Supplv be pleased to state the various factors which go to
constitute the ¢z-mill price of cotton textiles and yarn as fixed by Government?

(b) How is the 20 cenf. of profit allowed on ez-mill price divided
generally among sgents of distributicn who come in between the producer
and the consumer?

The Honourable Dr. Syams Prasad Mookerjee: (a) and (b). A statement is
laid on the Table.

-

STATEMENT

(a) The main items which go into the cotton textiles price are:

(i} price of cotton, (ii) manufacturing cnarges including wages, millstores, fuel and
power, (iii) overheads, (iv) depreciation of machinery etc., (v) interest on
working capital, and (vi) retarn on fixed capital.

The ¢z-mill prices are fixed bv the Government in accordance with a formula vecom
mended by the Tariff Board, which takee into account sll the above elements.

For further details I wonld refer the Honourable Member to paragraphs 6 to 12 of the
Report of the Indian Tariff Board an Cotton Yarn and Cloth Prices, 1948.

{b) The margin ia divided between the mominee of the Provincial or the State Govern-
ment, who purchases the cloth fram the Mill, the wholesaler to whom he sells the cloth
r yam, the sub.wholesaler, where there is a sub-wholesaler, and the relailer. i
Irom Mill to wholesale distribution centre, freight from that centre to the retailer and
mtermediate storage and handling charges are included in thia margin, as also the sales tax
charged, if any, by the Provincial or the 8tate Government of the Manufacturing Centre

The 20 per cent. allowed in the case of cloth and 15 per cent. margin sllowed in the
case of yarn were cailinga within which the Proviacial or the Btate Government were
at liberty to fix a mmaller margin. Conditions, including freight cherges, being vary
different in different consuming arcas, the distribution of the total margin between the varioas
agencies such as the mominee of the Provincial or the State Government, the wholesaler
and the retasiler, has been left to the Provincisl and the State Governments. The margia
allowed to the Provincial and Stste nomineea generaily varies between £ per ceat. and
4 per cent., that to the wholesaler between 3 per cent. and 6 per cent, and that to retailers

ween 7 per cent. to 12 per cemt.

The Honoursble Member will remamber that the maximum permissible margin bes bean

reduced to 14 I‘;:xt., cent. in the case of cloth and 12§ per cent. in the case of yarn from the

1st November .

——
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CoTrroN TEXTILE

* *187. Shri Kighorimohan Tripathi: (a) Will the Honourasble Minister of
Commerce be pleased to state the total quantity and the value of cotton textiles

and yarn exported out of and imported into India during the period from 1st
April, 1949 to 30th September, 1949 ?

(b) Why was foreign cloth imported during the said period?
(¢) Irom which couniries was the import made?

The Homourable 8hwi K. C. Neogy: (a) and (c). Statements giving the
required informafion during the period 1st April to 31st August, 1949 are placed
on the Table of the House. (8¢¢ Appendix VI, annexure No. 6.) Figures for
September, 1949 are not yet ready.

(b) Imports of foreign cloth from soft currency areas were allowed to meet
the deficiency in the supplies i the country and as essential consumer goods,
a8 an anti-inflationary measure. Cotton cloth was accordingly placed on the
1?Ipen General Licence from July, 1948 and silk and art silk fabrics from

ovemnber, 1948. Such itnports without licence were, however, prohibited in
the case of silk und art silk from 1st July, 1949 aud in the case of cotton cloth
from 27th July, 1949, and, except for a few ‘‘concession licences’’, imports of
fcreigu cloth are not being licensed during July-December, 1949, licensing period.

HEea vy INDUSTRIBS

#188. Shri Kishorimohan Tripathi: (a) Will the Honourable Minister - of
Industry and Supply be pleased to state how far Government have been sble
to implement their decisions to establish Government-owned iron and steel
manufucturing and ship-building industries in India?

(b What is the total expenditure incurred by Governmeat on the prelimi-
nary survey and examination of the above matters?

The Honourable Dr. Syama Prasad Mookerjee: (a) Jron and Steel Industry.—
The reports of the Consultants. appointed to survev and report on alternate
schemes including advice on selection of site, etc., which forms the First Stage
of the scheme, have been examined in consultation with the Provincial Govern-
ments and other interests concerned. It has been found that it would be
economical and feasible to put up two plants each designed to produce about
580.000 tons of steel annually. with facilities for doubling this capacity, in the
Central Provinces and in Orissa. Further cteps are under consideration.

Ship-building Industry—I would refer the Honourable Member to the reply
given by me to Staired Question No. 3 or. the 28th November, 1949,
(b) Re. 10,71.630 (approximately) for the iron and steel projest and about

Re. 80.000 representing onlv the actual expenses of the naval experts’ stay in
India for the report on shipbuilding.

AtroMic RESEARCH

*189. Bhri V. O. Kesava Rao: (a) Will the Honourable the Prime

%{inister be pleased to state the steps taken to promete Atomic Research in
ndis? ;

{b) Have any steps been taken to conserve the thorium and allied deposits
in India?

The Honourable Shri Jawaharial Nehru: (a) Under Section 13 of the Atomic
Energv Act (XXIX of 1948). the Government of India have set up an Atomic
Energy Commission:

(i) to take such steps as mayv be necessary from time to time to protect
the interests of the country in vonnection with atomic energy by
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the exercise of powers conferred on the
the provisions of the Atomic Energy Act;

(it) to survey the territories of the Indian Dominion for the location of
useful minerals in connection with atomic energy;

(iii) to promote research in India on atomic energy and to subsidise such
research in existing institutions and universities; and

(iv) to take steps to increase teaching and research facilities in nuclear
pbysics and chemistry in Indian Universities.

The Atomic Energy Commission is advised by 8 Board of Itesearch consisting
of 9 scientists and by a Cosmic Ray Research Committee consisting of five experts.

(b) Appropriate steps have been taken by Governmen? to conserve the thorium
and allied deposits in India. Export of monazite, the prmeipal source of thorium
is prohibited under the Atomic Energy Act and only exports as may be considered
desirable in the national interest will be permitted.

ExprorT AND IMPORT CONTEOL

*190. S8hri V. O. Kesava Rap: (3) Will the Honourable Minister of
Commerce be pleased to state the steps taken to re-organiss the export and
import control systems?

(b) Has this re-organisation system resulted in better officier:cy?

The Honourable Shri K. 0. Neogy: (a) and (b). It is not very clear to me us
to what exactly the Honourable Member seeks to elicit. On the import side, the
-only recent administrative change of any importance is that the issue of licences
for import of non-ferrous metals has been taken over by the Commerce Ministry
from the Industry and .Supply Ministry Likewise. licensing of iron and steel
goods not subject to internal control, which is now being done by the Industry
and Supply Ministry, will be taken over by the Commerce Ministry shortly.
Thus, steps are being taken to centralise all import licensing under one authority.

On the export side, centralisation of controls under the Commerce Ministry
has been achieved by transferring items, which were so far Tiandled by the Food
and Industry and Supply Ministries to the Commerce Ministry.

. I may be added that from the organisational aspect, the system of export and
import licensing 1s kept under constant review with a view to eliminating delays
in the grant of licences, and scope for abuse of any kind.

INnp1A Housg

*191, Dr. Mono Mchon Das: (s) Will the Honourable the Prime Minister
be pleased to state whether it is a fact that the India House in ZIF.ondon is
goinfz to have very shortly a Cinema Hall on the ground-floor of the main

uilding?

(b) If so, what expenditure has been incurred by the Indian Higk Com-
missioner there for furnishing this Cinema Ha'l?

The Homourable Shri Jawaharlal Nehkru: (a) Yes.

(b) £700. which iuclrdeg cost of repairs to the room, provision of projectioi
cabin fire-proofed for special liming and additional weight of curtains and limited
sound proofing electrical apparatus, platform for the screen. elc.

GooDs FOR DI1sPosAL

‘%192, Shri Ajit Prasad Jain; Will the H e Mini
and Supply be pleased to state: e Honourable Minister of Industry

(a) the quantity and value of motor and | £Dos
by U. K. and U. B. A. in Indis; o peroplane tyres left for disposal

(b) quantity of these tyres since sold and the price fetched;
(c) the quantity of these tyres at present in store and their estimated value;
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(d) whether the tyree in store ape in &erviceable couditivm; and

(e) whether any test about the serviceability or otherwise of these tyres
has been conducted ? ' .

The Hooourable Dr. Syama Prasad Mookerjee: (a) to (d). A statement is
laid on the Table. (8¢¢ Appendix VI, annexure No. 7.)

(e) Tyres from U.K. stocks are examined quarterty by the Ministry of
Detence.

As regards motor tyres ez-U.S. surpluses, no tests about their usability
have been conducted.

Aeroplane tyres have been tested, but they are not considered dependsble,
se the risks involved in using overage tyres in aircraft are considered too great.

TexTiLe CONTROL

*193, Sl At Pramd Jain: Will the Hocourable Minister of Industry
and Supply bs pleased to state:

(a) the mieasurues which bave been applied in regard to the control of
textiles under the new oontrol scheme;

(b) the date from which those measures have been applied;

(c) the amount of success achieved in checking leaksge; sni
(d) whether any new measures are under contemplation?

The Hoaourable Dr. S8yama PraBad Moaokerjee: (a) to (d). A statement is
{aid on the Table. (See Appendix VI, annexure No. 8.)

DispLacED PrrsoNs (HOUSING)

*194, 8iri Lakshmiparayan Sahu: Will the Honoursble Minister of
Rehubilitation be p'eased to state:

(a) the number of dispiaced' persons in Delhi according to (i) the last census
and (i) departmental estimates,

{b} the steps taken to house them indicating hew many have been housed

by the aliocation of (i) evacuee houses and (ii) bouses specially built for displaced
persons ; and

(c) what plans have matured to house the remaining houseless displaced
persons? ' '

The Hopourable Shri Mohan Lal Saksema: (a) The number of displaced
persons in Delhi is 3.77,117 according to the last census but the latest esti-

mates indicate that the number of dispiaced persons in Delhi is not Jess than
5 lakhs, ' o C IR 4

(}l‘)) (i) About 1,91,000 displaced persons are housed in evacuee houses in
Delhi at the moment.

(ii) Provisien for 58.000 displaced persons is being made in the housing
schemes sponsored by the Ministry of Rehabilitation which are likely to bé
finalised by the end of the current financial year,

(c) The quota of displaced persons fixed for Delhi is 3 lakhs against whioh
2,49.000 would be housed by the end of the current fintncial egear. Schemes
tor the remaining 51,000 displaced persons are being  processed.
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81z GURDWARA® IN PARISTAN

*195, $asdar Bhuopinder Singk Man: Will she Honourable Minisier of Re-
tabilitation be pleased to state:. :

() whether any negotiations were carried on with Pakistan cegarding the
property of Sikh Gurdwaras left in Pakistan; and

(b) if so, with what results?

The Honourable Shri Mohen Y4l Saksena: (s) Negotiations were carried on
with the Government of Pakistan regarding Trust Properties of non-Muslims

Jeft behind in Paldstan, including property of Sikh Gurdwaras.

(b) The matter was last considered at the Inter-Dominion Conference in
January, 1949; and in view of the complexity of the problem, it was agreed
that a Joint Committee consisting of three Members from each Domimion
should be appointed to consider this question. The matter is now under the

consideration of the Committee.

PErMITS TO INDIA

*196. Sardar Bhopinder Singh Man: Will the Hapourable Minister of Be-
habilitation be pleased-to—state:

(a) the number of persons who got permits to enter India from Pakistan
since the introduction of the permit system;

(b) how many of them have permanently settled in Iadia; and

(c) whether there has been any :nfiltration from Pakistan into Indis
without permits7?

The Honowrahle Shri Mohan Lal Saksena: (a) Between the 19th July, 1948,
i.e, the date on which the Permit System was introduced, and the 3ls¢
October, 1949, approximstely 1,02,000 permits uf all kinds were issved by the
High Commissioner and the Deputy High Commissioner for India in Palostan.
The number of persons actually entering India will be larger as often more
than one persom is covered by a permit.

(b) Of the number shown under part (a) pearly 8,000 permite were far
permanent resettlement in India.

(c) Yes; but the exact number is not known. Such cases as zome to the
notice of the local authorities are dealt with under the law and the persons
concerned deported io Pakistan.

PERMITS TO PAKISTAN

*197, Sardar Bhopirder Singh Man: Will the Honourable the Prime Minis-
ter be pleased to state the number of persons who have gone to Pakistan by
permits since the intsoduction of this system?

The Horourable Shri X. Gupalaswamy Ayysager (Minister of Transport and
Railways): We have no reliable information readilv availsble as permits are
issued by the High Cammissioner for Pakistan in India. No authority from
the Government of India is necessery for such permits.

DEwaAN IN SiExmM

*198. Shri Arl Babadur Gurgng: Will the Honourable the Prime Miaister
be pleased to state the reasons that led the Governmemt of India to appoint
2 Dewan in Sikkim w a popular Ministry under Shri Taushi Teeriag, the
Pregident of the Sikkim State Congress, was functioning?
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Dr. B. V. Kashar (Deputy Minister of External Aflairs): The reasons for
taking over the admiuistration of Sikkim State and the appointment of 3
Dewan were explained in the Press note issued at the time of taking over the
control of the Btate, a copy of which i plsced on the Table of the House.
(8e¢ Appendix VI, annexure No. 9.) '

REHABILITATION EXPENDITUBE

*199. Dr. P. 8. Deabmukh: Will the Honourable Minister of Rehabilita-
tion be pleased to state:

. (a) the expenditure incurred on rehabilitation by the Central Government
jn the years 1947 and 1948 and from 1st January to the end of October, 1949;
(b) the expenditure incurred on rebabilitation by the various Provinces and
States during each of the above periods; and
(c) the grants made by the Central Government to each of the Pruvinces and
States and the share contributed by each of the Provinces and States for each
of the above-mentioned periods?

The Honourable Shri Mohan Ll SBaksena: (a) to (c). A statement contsin-
ing the requisite information is laid on the Table of the House. (§¢e¢ Appendix
VI, annexure No. 10.)

PoLrTicat, PErmions

¢200. Lala Raj Kanwar: Will the Honourable the Prime Minister be pleased
to state: i

(1) thc names of foreign refugees and descendants of those who rendered
servize abroad to whom political pensions were paid by the predecessors of the
present Government with the amount of pension paid in each case;

(b) whether all these pensions are being continued in their entirety by the
present Government;

(c) if not, what modifications have been made therein; and

{d) whether uny amounts are being paid to His Majesty the King of Afghan-
istun and His Majesty the }aharajadhiraj of Nepal and if so what the amount
prid in each case is?

The Honourable Shri Jawaharlal! Nehru: (a) There are no such foreign
refugees or descendanta of persons who rendered service abroad in receipt of
political pensions from the present Government. There may have been scme
such in the past, but it is8 not easy to trace them.

There were however 123 Afghan refugees who were in receipt of maintenance
‘and other allowances from the British Government of India. Since the
Partition, 82 of them bave either left India or bhave died. Only 81 Afghan
nationals now in India are in receipt of allowances. Their names and allow-
ances are shown in the list placed on the Table of the House. (Se¢e Appendix
VI, annexure No. 11.).

{b) Before the Partition a sum of Rs 13,580 monthly was paid to the
Afgban refugees in India. Now a sum of Rs. 6836 is being paid mouthlv to
those that remain. =

(¢) A pumber of changes have been made and the whole question 1s
periodically reviewed.

(d) No amounts are paid to His Majesty the King of Afghanistan or His
Majesty the Mubarajadhira) of Nepal. A sum of Rs, 10 lakhks has been paid
annually by the Goverument of India to the Government of Nepal since the
first World War.

¢ i
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Was REPARATIONS

*201. Lala Raj Kanwar: Will the Honourable Minister of Commerce be
pleased to state:

(a) whether War Reparations of all kinds have been received from (1) Ger-
many and (3) Japan;

(b) if so, what their monetary value is; and
(c) what the total amount of our claim was?

The Honourable Sbri K. C. Neogy: (a) Reparations are being received at
present from Germany only. As regards reparations from Japan, some time in
1947 a directive was issued by the U 8.A. Government permittmg advance
transfer of a portion of plant and machinery available ag reparations to China,
Philippines, Netherlands for Netherlands East Indies and the United Kingdom
for Burma, Malaya, Hong Kong, eto. India was not included in thia pro-
gramme in spite of all our efforts. In May, 1949, an announcement was made
that all plant and machinery in Japan were required for that country’s economic
recovery and even advance deliveries to the countries mentioned above were
stopped. It cannot therefore be stated now whether or when any reparations.
will become available from Japan.

(b) The monetary value of the reparations received from Germany by India
is about Rs. 3,71 lakhs as on 30th September, 1949.

(c) T'be total amount of reparatior claims submitted on behalf of preparti
tion India against Germany was about Rs. 498 crores and that against Japan
about Rs. 2,800 crores.

DispraoRD PEESONS IN CaMPs

#202. Lala Raj Kanwar: Will the Honourable ‘Minister of Rehabilitation be
pleased to state:

(a) the names of the camps for displazed persone which are still being main-
taimed bv the Government of India and the number of inmates (men, women
aud children separately) in each camp. and the amount involved in their main-
tenance;

(b) when each such camp is likely to be closed; and

(c) how many of the present inmates of these camps are proposed to be
given monetary or other help in order to enable them to earn a decent living:
before esffecting closure of these camps?

The Honourable Shri Mohan L.a) Saksena: (a) The names of Camps still
maintained by the Government of India are given in the statement (No. T) laid
on the Table. No separate figures are availuble in respect of men, women and
children in these camps.

On an average the expenditure per bead it #s. 30 and Rs. 10 in rationed
and non-rationed camps respectively.

(b) . Astatement (No, IT) containing the requisite information js laid on the.
Table of the House.

(c) It is not possible to- estimate the number af present.



138 CONSTITUENT ASSEASRLY NP 15DU (LEGISLATIVE) [1aT Dec. 1949

STATEMENT I
1. Names of the Camps and Their Population
Berial No. Name of the Camp " Population
(13) Deoli 2,700
2 Karokshetra 7,000
{3) Yol 10,000
4 Jamere 32,088
{5 Rajpars 40,000
{6) Paridabad 15,258

STATEMENT II
Dates on which various (amps arc to be closed

(1) Deoli : Will ‘be cloasd in the first week of December 1040,

(@) Kurskehetra: Has been closed on 30th November 1840.

{3} Yal, (4) Jomexx : It caunot be eaid st present when these camps will be closed but
it is hoped that the Jammu Camp will be banded over to the Jammu and Kashmir Govern-
tnant very shortly and the Yol Camp may ie closed by the end of March 1960.

(6} Najpura, and (6) Hervidabad : Tbese camps have since been deratiomed asnd the
CGovorpment are incurring expenditure only on Accommodation. Establishment, Medical and
Neaith afranyemests and Edueation of children and tbis expesditar: will be continued upto

the ond of March, 1860.

TRADE WITH PAKISTAN

*203. Pandit Mukut Biharji Lal Bhargava: (a) Will the Honourable Minis-
ter of Commerce be pleased to state the value of total exports and imports bet-
ween India and Pekistan from the commeocerment of the current year upto

the eve of devaluation?

(b) What were the main commodities imported from and exported to Pak-
ietan?

c) What is the pomtion im respect of trade and commerce from the time
of the Rupee devaluation?

(d) Have any efforts been made since to dissolve the trade stalemate exist-
ing between the two Dominions, and if so, with what results?

(e) How havn the Rupee devaluation and the cesaation of the inter-domi-
nion trade and commerce between India and Pakistan affected the jute and cot-

ton trade of India i¥ the internal and the international markets?

(f) How do the Government of India propose to meet the situation so us to
preserve intact its dollar eamimg capaeity in the hard currency area?

The Honownhle Shri K. 0. Neogy: (1) A statement is laid on the Table of
the House, furnishing the required information for the period ist April to 31st

August, 1949. TFigures for September are not yet available. (See Appendix
V1, anncxure No. 132.)

(h) A statemnent is laid on the Table of the Mouse giving the requisite
informoation. (Ses Appemdix VI, annexure No. 13.)

(c) Since the devaluation of the Rupee the trade bet¥een India and
Pakistan has been more ar less at & stand-stiil.
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d) The Government of India are in correspondence with the Government
of Pekistan m tbe matter,
(e) 1t.is too early to express an opinion on the point.

(f) No difficulty has yet been felt in the maintenance of our Dolar earnmgs.
MaToR INDUSTRY

*304. Paadit Mukut Bibari Lal Bhargava: Will the Honourable Minister
of Industry and Supply be pleased to state:

(a) the number of match factories in India together with their annual out-
turn,

(b) the total normal consumption per year of matches in India and the value
of match boxes imported into or exported from India;

{c) whether any raw material for the manufasture of matches is being im-
ported from outside; and

(d) whether India is self-sufficient in this Industry; if not, whether there

is any plan for making India self-sufficient and if so, by which date it is likely
8o be seif-sufficient?

The Homouredlie Dr. Syamas Prissd Mookerjee: (2) 200. Their outturn was
5,33,243 cases of 50 gross boxes of 60 sticks each in 1948 and 3,894,879 ocases
during the first nine months of the current year. h

(b) About 5,00,000 oases. The value of matches imported during 1948-49

was Rs. 15,525, The actual export figures are not readily available, but the
quotas fixed for the last three years are given below:

IM,MwofGOmbomof@sﬁcku each.
194730000 cascs of 50 groms boxee of 40 sticks each.
1848B—40,000 czses, of which 10,000 cases were asrmarked for export to Pakisten.

(c¢) Yes, sulphur, phosphorus and potassium chlorate.

(d) Yes, 8ir. We have in fact am oxyoﬁnbl; eurplus and the export has
been free from Maich, 1948, but we have to depend on imports for chemicals

like sulpbur and phosphorus. There is ro itmmediate prospect of Indie becoming
self.sufficient in regard to these two chemicals.

-

EMPLOoYMERT EXCHANGES

*205. Pandit Mukut Bihari Lal Bhargava: Will the Honourabie Minister of
Labour de pleased to state:

{a) in how many cities and towns Employment Exchanges are functioning
and what the total number of persons engaged in running this organisation is,

as also the amount of expenditure incurred by the Government of India on this
account;

{(b) the number of Training institutions run under this Organisation in various
parts of India together with the number of trainees in each of them and the
amount of expenditure incurred thereon;

(c) the number of sz-setvicemen, refugees and other civilians applying for

employment through these Employment Exchanges and the number of per-
sons actually securing ¥mployment through them;
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(d) whether there is sny system of culling for periodic reports about the
employees sent by the Employrnent Exchanges from the employers;

(o) whether it is a fact that the Boonomy Committes appointed by the Par-
liament has recominended that this work should be Danded over to Provincisl
Governments, and if so, whether the Provincial Governmente have been coun-
tacted in this connection and what their attitude is; and

(f) if the Provincisl Goverminents are not willing to take up this work, what
action the Government of India contemplate to take in respect of these schemes?

The Honommahia @hei Jagjivan Ram: (a) There were 54 Employment
Exchanges and 84 District Employment Offioes functioning under the Ministry
of Labour on 1st November, 1(49. The staff employed in these Employment
OfBoes was 1,557. (Gasetted Officers 285; Non-gazetted 868; and Class IV 456).
The total axpeunditure incurred up-to-dste on the Employment Exchange Orga-
nisation is Rs. 1,28,02,500. of which the Central Government's share is

Ras. 78,12,600.

(b) There are 428 Techuicel, Vocational and Apprenticeship Training
Centres under this Organisation. The number of persons uandergoing training
as on 8lst October, 1949 was 18,842. A regionwise statement showing the
pumber of training centres and the number of truinees in each region is laid

aon the Table.

The total expenditure incurred eo fer oo the ' Training Sobemes (including
expenditure on the training of ref ) is Rs. 4,01,15,500; of which the
Central Goveroment's thare is Rs. 2,17,96,700.

(o) For the period January—October, 1949, at a monthly average, 11,450
s2.aarvicamen, 14,781 displaced persans snd 05,540 others were registered for
employment assistance. t of them, on an average about 2,000, 4,000 and

16:000Tewpeciively secured employment every month.

(d) No. Bir. Due to insufficient staff, it has not been possible to call for
such periodis reparts in respect of every candidate placed by the Employment
Exc:::‘rl. Employers are, bowever. asked to comment on the service
rend by the Exchanges and their comments have generally been favourable.

(e) and {f). Yes, Bir. The Economv Committee set up bv the Government
of India recommended the tracsfer of contral of the Emplovment Exchanges
aitusted in the Provinces, to the Provincial Goverpyments,

The Provincia! (Governments were contacted through the; s

and the matter waa dircnsscd at a Labour Miniaté‘urg' C}:::fre}:l‘:lbc:nfnh?:‘f::::’
140, While the Provincex were willing to take over the actual edmini Bmﬁ!;!;
of the Exohmg'e. and Tmining Bchemies after July, 1950, it was stated that
they were oot in a poaition to do ao unless the Govermment of India bore th

coat of the arganisation in the s2:ne proPartion as at present, vis 60 40 Ie
waa ateo urged that if it Wax not possible for the Government of Indig o & ;
to thi« fnancisl arrangumens. the statue qwo sbould be maintained. Aconrd
ingly. the Resctfletnent and Fmplovment Scheines have heen extended. for
another two yeam. t.e.. upto Sist Julv. 194, ard the existing financal

ments are being continued.  Reduction in eXpenditure to the tune of R ;o"i&!uze.
It b made o, o i bl of 104850, "o the buige o 1050.51.
the eXpenditure wi vt Rs. . 8
for in 1049-60. lees than wipt had been budgeted
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STATEMENT

Number of Travning Centres and number of persons ;mdergos'ng training at these Cenires on
5 3188 October, 1949. .

-
Number of training centres Number of persons undergoing
: training
— p —
Region Tech- Vooa. Appron- Total Tech- . Voca- Appren- Total
nical  tional ticeship nical tional ticeship
Asasan 1 4 14 156 88 44 15 144
Bibar 4 1] 3 12 166 97 39 . @
Bombay . i b 4 14 23 835 177 56 1,088
C.P. and Berar . . 1 2 3 8 362 87 20 469
Bbiki and Ajmer.Mer. 4 2 39 45 661 272 114 937
wara,
East Punjab 14 7 39 60 1,617 311 417 2,246
Medras 27 11 34 72 2,621 806 287 3,614
Orcissa : 1 4 3 8 176 79 3 2567
United Provinces 10 34 36 80 1,041 1,236 102 3,279
West Bengal 7 9 81 107 779 386 384 1,548
Totel 276 428 8,911 3,494 1,437 13,842

-
™
| <
@

===

MixiMmom WacEs

+206. Pandit Miikut Bihari Lal Bhargava: (a) Will the Honourable Minister
of Labour be pleased to state what steps have so far been taken or ure intended
to be taken hy the Government of India for the implementation of the Mini-
mum Wages Act passed in 1948? -

(b) Bave any Provinces, States or Utiiohs of States set up any machinery
for the fixation of minimuum wages for industrial and agricultural labour, if o,
which Provirices and with what results ?

(¢) Have the Goveérnment of India taken any steps for the establishment of
a machinery for fixation of Minimum Wages in the Centrally Administered
Areas snd if not, whHy not?

. (d) Do Government intend te set up such machinery in these Provinces, and
if 80, by which date, and will it be both for agricultural and iudustrial labour?

The Hamearable Shbr{ Jegjtvdp' Bam: (a) I place below a statement
showing the action the Government of India have already taken and propose
to take to implement tle provisions of the Minimum Wages Act, 1948. (8e«
Appendix VI, annexure Nouv. 14.)

. (b) Yes. The Governmen’ of India understand that the Governments of
West Bengal apd Madras have set up Committees in respect of some of the
'a;lploments specified in part 1 of the Schedule attached to the Minimum
A 8ges Act for advising them to fix minimum rates of wages. The Govern-
‘rl;ent of Bombay are also conductiag necessarv enquiries in regard to some of
P scheduled employmeuts. The Government of Assam have taken steps t0
{'ﬁi 8 committe 30 fur ng emiplovment in Tea Piantations is concerned.
;t iaS:l? Comm_lft?e for $he Vrovince of Delhi has also’ been conutituted while
regardi e mtention of the 4jmer.Merwara Administratlon to publish proposals

"¢ minimum rates of wages under section 5 (1) (b) of the Act ‘‘for
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employment under any locul authority’” and ‘‘for employment in any Tobacco
Manufactory '".

(c) and (d). As already stated in reply te part (b), the Delhi and Ajmer-
Merwars Administrations themselves have either already takea or propose to
take the necessary action. The Government of India i&ve notified that the
functions of the appropriate Government under the Minimum Wages Aot,
1948. shall, in respect of every Chief Commissioner’s Province, be exercisable
by the Chief Commissioner. The Government of India have impressed upon
all the Provincial Governments and Administrations that the provisions of the
Act should be fully implemented before the prescribed dates.

ExPoRT To DOLLAR AREAS

*207. Shri H. V. Kamath: Will the Honourable Minister of Commerce be
pleased to state:

(a) the commodities the export of which to the dollar areas is propcsed %0
be stimulated on sccouut of devaluation of the rupee in terms of Gold; and

(b) the commodities the import of which from the dollar areas is proposed
to be restricted?

The Honourable Shri K. C. Neogy: (a) Devaluation by cheapening the
pricos of Indiun goodls is expect~d to give a stimulus to Indian exports to bard
currency countrics in gereral and particularly to those countries where price
recistance was beiny felt by Tudian exporters. In this category I would
mention jute manufactures, shellac, cotton piecegoods, coir matting. hides
and skins and also, to a lesser extent, tea and mica. The list, as the Honour-
able Member will anpreciate, iz not exhaustive and deals only with the more
important articles of our export to the hard currencv countries.

(t) Statements are placed on the Table. giving the desired information of
commodities the import of which from dollar areas is being substantially
reduced and those which are now not being licensed at all for imports from
dollar areas. (See Appengix VI, annexure No. 15.)

T mayv add that the policv for severely restricted imports from dollar areas
was prepared and announced by mears of a Public Notice published in the
Governmen?! of Tndia Gazette, Extraordinary, dated the 13th September, 1949,
onlv very shortly hefore devaluation and no changes for the current licensing
period July-December have been found necessarv. The matter will be
Teviewed as nswal in connection with the framing of import licensing policy for
the Jemunry-June, 1950 period.

Tre TRAVANCORE FRRTILIZERS AxDp CEEMICALS Lap. (Am)

+908. Skri P. T. Chacko: Will the Honourable Minister of Industrv and
Supply he plensed tn state whether Government are giving sny financial aid
to the Travancore Fertilizers and Chemicals Limited. Alupuram Alwaye ?

The Honoursbie Dr. Syama Prasad Mookerjee: Government have expressed
their willingness to uffer temporary help under certain conditions.

EXPORTS APTER DEVALUATION

*209. Shri Upendranath Barman: (s} Will the Honourable Minister = of
Conunerce he pleased to state the quantitv and valuesof India’s export to hard
eurrenoy areas during the post-devaluation period commodity-wiae?
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“. (b) How has devaluation affected the export of edible oil and oilsesds and
their internal price? .

(0) Whioh are the commodities whose import has been discontinued from
dollar areas sioce devaluation? |

The Honourable S8hri K. O. Neog'y: (a) The figures of exports after devaluation
arec not yet available.

(b) -Among the edible oil and oilseeds, only groundnut and linseed are, as
a rule, exported overseas. There are signs of increased export activity in
groundnut to-day, but it is ditficult to suy how much of this is due to the down-
ward trend in prices on account of the better crop we ars expecting, and how
much is due to devaluation. There has been no perceptible change in linseed.
There seems to bave been no noticeable effect of devaluation on the prices of
oilseede and oils and such minor changes as have taken place seem to be due
to the normal working of the forces of supply and demand. The indications

are that pricés will fall as a result of improved crop prospects for groundnut
in 1949-50

(c) The licensing policy for the import of commodities from the dollar, hard
currency and soft currency areas was announced in the Public Notice, dated
che 12th September, 1949, and no change has been made therein since devalu-
ation. It is difficult as yet to have a full picture of the effect of devaluation
and therefors to revise the import programme accordingly. The position will,

however, be watched and changes. if necessary, will he made in the next half
year.

Perree  (ExrorT)

*210. Shri P. T. Chacko: Will the Honourable Minister of Comimerce be
pleased to state:

(a) whether it is a fact that permits issued to merchants at Alleppey, Tra-
vancora, for the export of pepper were cancelled recently;

(b) if so, whether Government are aware that this ;Eep has caused great
hardship to the pepper growers in selling their produce;

(c) whether Goverpment have received any rep;esentations from merchants
and pepper producers regarding this matter; and

(d) if so, whether Government have taken any steps in the matter?

The Hvooourable S8hri K. C. Neogy: (a) Alleppev port being under the
jurisdiction of the Travancore-Cochin Union, the Export Control Officer of that
port is under the Administrative control of the said Union Government. Gov-
ernment of India have, therefore, no information whether pepper licences
issued to the merchants at that port had been cancelled. Enquiries are, how-
ever. being made into the matter,

(b) to (d). Do not arise.
FepEx ExporT LIST

*211. Prof. N. G. RBanga: (a) Will the Honourable Minister of Commerce
be pleased to state what are the main commodities which have been placed on
free export list ever since the devaluation has been effected?

(b} What other commodities are being examined to ba placed on this free list?

The Honouradle Bhri K. 0. Neogy: (a) A statement showing  $the main
commeoditier. which have heen placed on the free list for exnort rince devaluation

gas (igected. is laid on the Table of the House. (8e¢ Appendix VI, annexure
O- .) L
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(h) The position iu respect of ail the contolled commodities is conedantly
under review, the policy of the Government being progresstwmly t¢ rel#x expovt
control in consonance with internal and foreign trade requirements.. it is not,
however, possible at the moment to indicate particutar cotpmodities which may
be placed on the free list for export in the near future.

Corrace InpesTrIES

*212. Prol. N. G. Banga: Will the Honoursble Minister of Industry and
Bupply be plessed to atate:

(8) bow much money wss sanctioned for the developmant of Cettage Iudus
tries;

(b) how much of it has been spent and for what purgoses;

ﬂwhether the Cottage Industries Board is entrusted with the distribution
of money as betweer different schemea; and

(d) whether Government propose %o allot a bigger sumy for the develspment
of cottage industries?

The Eonousablie Dr. Syama Pragad Mookerfee: (a) Rs. 75:000 in the year
14849, and Bs. 800,000 in the current finansisl yeer plus Re. ¥0,00,000 ss
a grant to the Hmndloom Development Fund.

“(t) A statement is placed on the Table of the House. (S¢¢ Appeadix VI,
annexure No. 17.)

¢) The money is spent on schemes which have the general approval of the
Al-India Cottage Industries Poard,

(1) Yes.

ReasBUITATION GRANT vO0 PERB.U.

*313. Kaka Bhagwant Roy: (a) Will the Honourable Miniiter of Rehabi-
litation be plessed to siate how much money has been given te P.E.P.8.U.
Government for relief and rehabili¢ation of displaced persema?

(b) Is it n fact that the money given so far is leas than the demand of the
P.R.P.8.U. Government?

The Honourable Shri Mobhan Lal Saksena: (a) The amount allotted to
P.E.P.S.U. was Ra. 60 lakhs in 1948-49 and Rs. 105 lakhs during 1849-50.

(b) Aguinst the demand of Rs. 70 lakhs in 1948-49 a suin of Rs. 60 lakhs
was allotted. In 1949-50 a sum of Rs. 206 lakhs was demanded. After a
detailed examination a sum of Rs. 105 lakhs was allotted. This ia considered
adequate for meeting the requirements of P.E.P.8.U. tHis year.

UNSTARRED QUESTION AND ANSWER
SToRES YOR MINISTRIEB

7. Shri R. L. Malviya: (a) Will the Honourable Minister of Industry and
Supply be pleased to state whether Government are aware that the volume of
stores purchased for meeling the requirements of the varions Ministries of the
Government. of India has inareased mwre thau tho pegoe-time: requitenicdty of
mndivided Indis?

(b) What are the figures of purchases of every depurtment of the Govern-
went of Indiu for tho yosra MI-8Y, 1089.10, 1016. (7 nud 1947-48?

The HonouraBje D:. Syama Prasad Mookerjee: (n) Yes, Sir.

(b) The Ognree of pureheree ere being. collsotel and will he laid
Tahle of the House in due course 8 of and will he laid on the
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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

{ParT II—PROCEEDINGS OTHER THAN QUES1IONS AND ANSWERS)
Thursday, 1st December, 1949.

The Assembly met in the Assemb Chamber of the Council House at o

Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr, G. V.
Mavalankar) in the Chair.

QUESTIORS AND ANSWERS
(8ee Part I)

11.45 A.M,
PAPERS LAID ON THE TABLE

ANxuAL ReporT OF INDIAN StANDARDS IXBTITUTION

The Honourable Dr. Syama Prasad Mookerjee (Minister of Industry and
Supply): 8ir, I lay on the Table a copy of the Annual Report of the Indian
Btandards Institution for the year ending 31st March 1949 (Copy placed in the
Library. Bee No. 1V.8. 4(3)/49.)

ELECTION TO STANDING ADVISORY COMMITTEE FOR DEPARTMENT
OF SCIENTIFIC RESEARCH

The Homourable Shri Jawaharlal Nehra (Prime Minister): Sir, I move:-

"That thie Assembly do proceed lo elect in puch manner es the hon, the Spesker may
direct, oue member to serve on the Btanding Advisory Commitiee of the I.egislature sttached
to the Departnent of Scientific Reecarch, until the eud of the current financial year vice
8bri E. Jobn Phillipoee, rasigned.”

Mr. Spesker: The question is:

*“That thia Asesembly do groceed to elect in such manner s» the bom. the Speaker may
dicect, one member to eerve on the Btanding Advisory Com'mittes of the Iegislature attached
to 1he Department of Scieutific Research, until the end of the current financial year wice
8bri E. John Phillipoee, resigned.”

The motion was edopted.

Mr. Speaker: I have to inform hon. Members that for the purpose of
election by means of the single transferable vote of a member of the Standing
Committee for tbe Department of Scientific Research the programme of dates
will be as follows:

Nomination to be filed in the Notice Office up to 12 Noox on Saturdajy,
the 3rd December.

Election, if necessary. will be held on Tuesday the 6th December, iv the
Acsistant Secretary’s room (No. 31) in the Council House between
the hours of 10.90 A.M. and 1 2.M.
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ELECTION TO STANDING COMMITTEE FOR  MINISTRY OF
REHABILITATION

Mr. Spaakar: I have to inform the Assembly that up to 12 Noox on Wedaies-
diay the 30th November, 1949, the time fixed for receiving nominations for the
purpose of election of one member to the Standing Committee for the Ministry
of Rehabilitation in the vacancy caused by the resignation of Mr. Z. H. Lari
cnly one nomination was received. As there ig enly one candidate for the
vacancy, I declare Sardar Suchet Singh to be duly elected to the Committee.

INDIAN TARIFF (SECOND AMENDMENT) BILL

The Honourable Shyi K. O. Weogy (Minieter of Commercs): Sir, I move:

. “That the Bi}l further t~ amend the Indian Tavit Act, 1934, be taken into considers.
tion.”

As hon, members know, the object of this amending Bill is to levy protective
duties on sluminium, The sluminium industry is from certain points of view
a vital industry, and during the war in pursuance of the policy which the
Government of the day followed, this industry was given an assurance that it
would be considered for protection because of the importance which it represent-
#d in regard to the war effort. The cése of the aluminium industry for protection
wsa referred to the Tariff Board in 1946, and the Tariff Board duly reported
1ecommending protection on the principle of enhancement of the import duty
as we now propose, although the rates are slightly different, and the payment

of a bounty for the purpose of relieving the industries concerned. The Board
ceme to the conclusion that the aluminium industry was a very important one

and adequate protection should be given to it, but there were certain aspects
of the matter which, in the view of the Government, required a further careful

consideration. This led to the appointment of a special offcial

12 Noox committee which, however, could not function till rather late on
account of the partition and other reasons. The Government, as &

result of the examination of the proposals of the Tariff Board by the

special committee, agreed that tariff protection should be given to this industry
and that this protection chould be combined with the payment of bounties s0 as
to keep the prices of the commodities concerned as low as possible in order that

the consumers mav not have to pay an unreasonably high price which would

have been the fact if protection toek the shape of only import duties. Thie

conclusion of the Government was communicated to the Tariff Board and the

T'ariff Board agreed with this conclusion, as also with the rates of tariff which

are now propose’l under this Bill. Having regard to tbe fact that the interim

srrangement under which the poo! was operating and was in a position to fix the

prices of the commodit'es and the fact that this pool was about to break down,
Government had to decide upon taking emergent action for the purpose of
giving effect to the proposals now embodied in this Bill. This was done by
virtue of the special provision in the Protective Duties Act under which it is
open to the Goverument to impose certain duties for the purpose of giving

protection to anw industry provided that a Bill is intcoduced in the legislature
during the session next following the date on which the notification was issued-
The session that ‘ntervened was a special session which was summoned for the
purpose of discnssing devaluation, and we therefore thought tbat it was techni-
cally richt to bring this up at the earliest regular session of the Assemhly.
According to the terms of the Jlaw. this Bill has to be passed by the 5th

December in order to be able to contnue the protection that has already been

. *¥granted by the special action to which I have referred.
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Rir, I need hardly say anything to emphasise the importance of aluminium as
an indusfry. We possess vast natural resources in the shape of bauzite which
is distributed liberally almost all over the country, The other next important
element that is needed for the manufacture of aluminium is cheap and abundant
supply of electricity. When some of our hydro-electric projects come to function,
there will be ample electricity available at a cheap price with the help of which
much of the bauxite deposits in the country could be developed and a very
much stronger and larger sluminium industry established in the country.
It might interest the House to know that in these days of high prices,
aluminium, smong metals, is about the cheapest. I have a few ocomparative
figures here to indicate how the prices of other non-ferrous metals have behaved
gver since the war, and I find that copper which was priced at Rs. 88 per cwt,
in 1939 stands at Re. 115 today. Zinc from Re. (11 in 1939 has come to Rs. 70;
lead from Rs. 14 has come to Rs. 78 and tin from Re. 129 in 1939 has come to
Rs. 455 but in the case of aluminium the price was Rs. 84 per cwt. in 1939 and
it is Bs. 117 today. As is known to my hon. friends India is rather poorly
situated in regard to the supplies of non-ferrous metals, but it is a matter of
great satisfaction to us that tbis non-ferrous variety of metal namely, aluminium
can be produced at a very cheap price, cheapest of all the nonferrous metals
indeed, m India, provided we have the requisite electric supply. It will further
interest the House to know that aluminjum has in s sense been competing
even with Steel. Now Steel has already been replaced to a cerdain extent by
oluminium in the construction of automobiles, buses, tmucks, railway wagons,
aircraft, communications equipment, housing etc. The Indian Railway
Standards Office has carried out experiments on passenger coaches using a
large proportion of aluminium in the exterior and interior of the coaches. The
House will therefore realise the importance of this industry from the point of
the economy of the country.

Shri B. K. Sidhva (C.P. and Berar: General): Are the raw materials also
producad there?

The Honourable Shri K. C. Weogy: Bauxite you have got. As I have said
very large deposits of Bauxite are even distributed all over the country. I have
already stated that the cost of production depends very largely on the price of
Bauxite. There are at the moment two ccncerns .primarily engaged in this
industry. In the case of one, namely, the Indianr Aluminium Company, they
have a plant for the production of sluminium at Muri in Bihar. The pro-
duction works are, however, situated in Travancore State, where hydre-electrio
power is.available. This arrangement is8 by no means idesa!, as alumina must
first be trausported from Bihar to Travancore atd the aluminjum ingots manu-
factured at the latter place transported again to Calcutta, where the Company’s
rolling mills are situated, Calcutta being considered to be very favourable from
th¢ point of view of marketing of the production of the rolling mills. Af the
moment there is no chance of any cheap supply of electricity being available in
Muri: but it is hoped that as our hydro-electric schemes get going, such electrical
supply will be forthcoming either st Muri or in its neighbourhood, so that all
the processes could be carried out at the same place. In the case of the other
company which is called the Aluminium Corporation of India, the plant is
situated near about Asansol. Here the Company enjoys the advantage of being
located at a place not far from the deposits of Bauzite and it also gets electricity
generated by cosl, but the thermal eleotricity costs much more than hydro-
electric supply, and. therefore, the problem of this company cannot be solved
adequately till the Damodar Valley Project develops and hydro-electric supply
i= available %o it. Although subjected to these disabilities, the two concerns
bhave made a fair amount of suceess in their enterprise and we now propose that
qapart from the import duty being enhanoed in the manner proposed in this Biil
out of the proceeds of this enhamced purtion of the duty, adequate subsidies
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would be paid to these companies &0 as o enable them to carry on at 8 minimum
reasonable profit and at the same time mmke the commodities available at &

moderate price. The Companies concerned were not quite satisfied with the
amount of protection given,

b ven, but since they made their representations Devaluation
has come to their additional assistance because the competition comes mainly
from Caneads which being 8 Dollar country will be in a position to sell its output
in India at an enhanced price due to Devaluation of the Sterling and the Rupee.

To our mind the protection that is now being proposed to be given under
this measure would be quite adequate for all practical purposes and the com-
panies concerned will have no legitimate ground for complsining about the
inadequacy of the protection. Although the protection is proposed to be given
for a period of three years, it is definitely contemplated that the Tariff Board
will underteke an enquiry into the whole case sfter a year, so that there may be
an occasion for us to revise our plans of protection, if need be.

[1eT DBc. 1949

T should like %o mention that in our scheme for the payment of a subsidy,
it is proposed to reduce the amount of subsidy gradually year by year during these
three years, because we hope that in course of time the cost of production would
go down. 1t might interest the House to know that under our scheme the
price of the products of these two concerns would be cheaper than the price
which prevails at the moment or rather which used to prevail under the pooling
arrangement, so that from the point of view of the consumer, there can be no
objection urged sgainst this measure of protection. As I have already said the
pooling arrangement was in operation for some time and it was intended to
operate as a kind of a rough and ready measure of protection, because under
the pooling system the Government fixed the selling price of the commodities
at 8 figure which was intermediate between the cost of imports and the cost of
manufacture of the local commodities. As I have said, the cost under our
scheme would even be less thau the price which weg available to the companies
under the pooling gystem. Sir, I move.

Mr. Spesker: Motion moved:
. "'l"hau the Bill farther to amend the Indian Tariff Act, 1032, be taken into considera.
on’

Shri T. T. Erishnamecharl (Madras: General): Sir, I am afraid my hon.
friend, the Minister of Commerce has not been very convincing. I would rather
that the support for the industry came from the person who is primarl:y respon-
gible for industries in this country, the hon. Minister of Industry and Supply.
8ir, it is not that I am speaking as an expert; m fact I probably do not know
anything about this particular industry excepting for the fact that for a period
of about five or six years, these industries have been bolstered up and kept alive
by artificial respiration. I would rather that my hon. friend had given us the
cost of production of these two companies, which on tbe basis of the facts that
he bas given, are being run on very uneconomical and mefficient )nes, and how
long are we going to tax the consumer by putting an additional duty on imports
and paving bounties to these companies, m order to sustam imdustries which
from the very inception have never made any improvement either in thew
process of manufacture or in their attempts to bring down the cost of production,
I wich my hon. friend had circulated the copies of the Tariff Board's report to
membhers of this House and I do feel that I have te, more or less, endorse the
complnints that have been made in this House on previous occasions notably
by my hon. Friend. the Deputy-Speaker that matters like the increase of import
duties by means of the executive power vested in the Government are being more
or Jess #hrown at our heads without adequate notice.

It ig. very imperative that ¢he Coramerce Mmistry should circulate the Tarf
Rrard report. It seems that this Tariffi Board. which the Commerce Minjster
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cannot stand on their own legs or those in chargs of these cig awﬂjlﬂnij either
00 attempt whatever to make these industries inand oa theifugn‘s};g?‘] e
I would like my hon. friend the Minister of Commerce to tell us before we
take up the clause-by.clause consideration of this Bill, what is the cost of pro-
duction of these two big factories of which he made mention and what is the
amount of bounty that is being handed te each one of them. In the past, a$
any rate, according to information I have received on various occasions, the
amounts that were being given to them by way of bounties were something
fairly coloseal. As I said in the begmnimmg I would rather that my hon. Friead
the Minister of Industties is here, because some seven or eight months or perhaps
a year ago we heard of a company being started in the Central Provinces for
tbe purpose of manufacturing aluminium, even though the two concerns now
existing were i a fairly bad condition. We bad also beard of some pronounce-
ments made by the Director General of Industry and Supply, whose statemens
was contradicted by people who knew sometbing about the industry. I see thab
my hon. Friend the Commerce Minister has made no mention whatsoever of
this proposed industry which was to be started in the Ceatral Provinces, whether
it has died a natural death as most Government-sponsored concerns do or it is
still in the offing. May be it is a matter of Hobson’s choice for this House in
this matter and they have merely to endorse, ratify or put their seal or im-
primature on an action taken by Government, whose tong fides capnot e
all be questioned. But as a warning for the future I would rather that my hon.
¥riend ook some more time over this matter and circulated copies of the Tariff
Board report and give us a little more information about the state of the
industry as it is now. My grouse is that the Tariff Board is not strong eiiough
to stand vp tc the dewa:ads of these industries. The time hus come in this
country when we wmust teil the industrialists that they must bring their prices

down and that the country cannot afford to pay them the profits which they
consider to be proper,
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Sbri B. K. Sidhva: Their report generally supports the industry right or
Wrong.

Shri T. T. Exshnamacharii I have no intention of casting any aspersion om
those worthy gentlemen who constitute the Tariff Board who, probably accerd-
ing to their lights, are doing very good work. But I do feel that the attitude
of the Tariff Board and also of the Coxumerce Mhnistry and perhaps also of the
Industries Ministry, who have undoubtedly a predominant say in this matter,
particularly in the matter of fixing the tariffs or the protectior to be given to
au industry, hag not been such ae to make the industrialists reslly come down.
to brass tucks. We cannot go on at this rate giving bounties either by way of
handing over what we get from customs duty or id apy other mannmer to
industriaiists who would not help the Government in any way to bring down
the prices. But I do feel that if it is mot possible for my hon. friend now and
I reslise that he is more or less carrving the burden of the Industries Minister—
1 would like an assurance from him that be will pass on #o his colleague these
remarks made by members of this House. A note on the posifion of the
aluminium industry from the %ime when this protection was given should be
circulated to members of this House giving details of the cost of produotion,
whether there has besn any diminution in the cosb of produstion simce then and
what efteropts thé indostry has made #o co-operste with the Guverpment in
estoblishing what & called & national industry,
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I do not see why my hon. Friend the Commerce Minister or his colleague
the Minister of Industry end Supply should permit such a cock-eyed method of
running sn industzy, namely of sending the material which ie in a semi-finished
state to places like Travancore for the purpose of ob#eining electricity of a parti-
cular voltage. If the (Government wants to help in that matter surely power of

the nature required ought to be available at a place much nearer than
Travancore,

I cannot see any reason why the Transport Ministry in this matter should
remain iudifferent and allow waste of the meagre tramsport resources available
in this country for thie purpose, by helping or maintaining an uneconomic
industry in which the intelligence of those who run the industry apparently
seem3 to be as desd as door nail.

Probably my hon. Friend the Deputy-Speaker, who I see Is rising, will have
something more to say. I do feel that this House is entitled to some more
information and that in 8 proper form from the Ministry concerned before they
allow a Bill of this nature to pass, so that they might at any rate feel that they
have not done wrong in paseing a Bill of this nature. Now the information avail-
able is very meagre or practically next to nothing. -

8hri M. Avanthassyanam Ayyangar (Madras: Geueral): Sir, in this matter
I entirely sgree with both my learned friends—the move: of the motion the.
Bon. Minister of Commerce and also my friend Mr. T. T. Krishnamachari. 1
sgree with the Commerce Minister that this industry requires protection and I
agroe with Mr. Krishnamachari that the industry must also help itsclf. This
industry ought not to exist merely on bounties and outside hel% but must help
itself to a large extent by reducing its cost. There is no doubt that this industry
ia 8 very essential industry. Originally we were manufacturing only utensils
out of rolled materials and sheets which we bought from Canads. We then
gtarfed at the other end. There are three or four stages in'this industry.
Bauxite is the material from which the ore is extracted. It is called alumina.
The next stuge ie that is converted into ingots, which is called aluminium. The
third is when it is rolled into circles or sheets and the fourth stage is when they
are converted into utensils. We bought aluminium circles and sheets from
foreign countries and male utensils. It is one of the main purposes of this
fndustry not only in this country but in others also. Only ten per cent. of the
sbtominium produced in the world is used today for this purpose. The other
more important purpose is utilisation for the aircraft industry in which five to
fifteen tons of aluminium are being used for various parte in various shapes and
forms in one plane.

In the automobile industry also for the plates and others aluminium is being
used in large quantities on account of its lightness. My hon. friend the Minister
of Railways and Transpoit has also in contemplation the manufacturing of
railway coaches with aluminium cover and so on. They are doing it in the
factory at Bangalore. Theseare the more important uses of aluminium. Judging
from the conditions that have been laid down in the Fiscal Commission Report
oz, 1922 and also from other standards thie i an industry which can certsinly
siand on its legs. It has ample raw material available in this country. Bauxite
is available in gimost all places and it is strewn over various places in the sub-
continent of India—it has not peglected any part of the country, it has been
goad o almost all provinoea.

Angther ingredizué, osustic eods, is being menedactured in plemty in éhds-
. comatry; as fér mstamce in Mettar and other pisces,

St 3.3 KRy T might oxtoot my oo, friend boboto he ook
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8hri M. Ananthassyapam Ayyangsr: I may equally inform my friend that
unfortunately the price of caustic soda has gone down on account of the O.G.L.
and so much of caustic soda having been brought into the country. Possibly
my friend is correct—I alwaye bow to bis superior knowledge.

I have got here a Report on Metalluygical and Engineering Industries
(Recent Developments) by Dr. P. J. Thomas who was appointed to go into the
question of this industry. This report was made in 1944 There he says:

“I'he raw materiala for the manufacture of aluminium are (1) bauxite, (2) cryolite and
(3) ceustic eods. Bauxite, the ore of sluminiam, is found in many parte of Indis—aotably
8¢ Belgaum and_Tungar Hill in Bombay Province, at Katm in C.P., at Ranchi in Bihar
Peovince, and in the Kaakmir and Kolhapur States. For the ¢caanmic production of
shoninium, bauxite must bave a minimum aleminium content of 52 per cent. and 8 maximum
silica cuntent of 5 per cent. The deposits at the places just enumerated falfl these condi
tions; In fact. come of the Indian bauxitc drposits contain as much es 62 per cent. of
sluminium ozide The total raserves of bauxite in India are Very large, perhaps of the
order of 250 million tona. Cryolite must be imported, but the quantity required is umail
compared with the tonnage o¥ the siuminium proceased. A3 for csustic soda, increase
supplies are now being made in India.

T'he production of aluminium is au eiv:tro.netallurgical of procees.”

Therefore, after a thorough investigation into the, getallurgical and engineer-
ing industries, here is a report which says that oux_,@'g@e three ingredients oniy
one ingredient, which is usei in a very small quantiy, has to be imported, the
other ingredients—both natural and industcial dproducts—being amply available
in the country. So far as its use is concerned, it is being put more and more
into use in the aircraft industry, in the automobile industry and even in the
transport industry. Therefore we will be only cutting the nose to spite the
fsce it we withhold protection to this industry.

It is true that some of our enterprising industrialists started one company,
Jeewanlal and Company, mainly for fabricating utensils in 1918. But they had
competition from Canada and they had to amalgamate themselves with the
Canadian competitor into a limited Company in 1929. There was another
Company, the Indian Aluminium Company in Madras. It was not able to
withstand this competition. So this Yeewanlal (Canadian) Company purchased
that also. There are four Companies now. What I am afraid of is this: No
doubt the raw material is here, but the Canadian Company seems to be profiting
most by the protection. I am making the statement for want of any other
information. There are four companies now operating. Possibly there ara
more after 1944. I am reading from this Report of 1944. The companies are
(1) Aluminium Manufacturing Co., Ltd., Calcutta, (2) Wolverhampton Works
Co., Ltd, Bombay, (3) Anant Shivaji Despi, Bombay and (4) Lallubhai
Amichand, Bombay. And then Jeewanlal (1928) Ltd.

An Hopourable Member: Where is it?

Shri M. Ananthseayanam Ayyapgar: Possibly in Bombay. Now, this
Jeewanlal (1929) Ltd. is none other than the Canadian Company in another
form.  Hitherto the practice has been for Indian firme to take to Engfish
pames though an Indian proprietor starts the firm. That was done for ther
purpose of attracting the custom from the European masters who wee ruling’
this country then. We used to find a dark ma. calling himself King and Cors-
any. Naw the prsctice ie the reverse. Simpson & Compapy will overnighk
{;@Rform itself, without gpy proaelytisation, into Rsma & Company or
Narsyanan and Company and so on. I do not kmow whether this' Jeganla) -
and Company whish has amalgamated itself or has entered mto & combination
with the Capadian Company is only a emall fraption of the Cansdiap Con
which is' ruling—T1 have ngf got any detdls, f have Tot, got, &Ny, report
Cansdan Co wiich was, producing large quentities of

exparizg it !iré?v!;%imada has been compebinig with this company which waa
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ouly fabricating utensls wnd bolding our market. "The Canadian company has
swallowed up these conipamies and has established itself in this country.
JPoseibly this protection will benefit only the foreign compauy—1I do not know.

Now I recollect the charge that was made by my fiend Mr. T. T,
Hrishpamachari that the ore is being transferred from onme place, that is
Calcutta, to another, that is, Alwaye in Travancore for converting it into steel
augots and therefore the long distance and other things add to the cost. I may
tell him this. I find from this Metallurgical Report that so far as Canada
is concerned Capada does not produce any bauxite at all. It has no bauxite.
The patural material for manufacturing alumina in the first instance and
aluminium next is not available there. The ore is exported to Canada from
South Africa. But Canada produces the largest quantity of aluminium in the
world. 8o the non-availability of the raw material in the place of manufacture
does not stand against the need for protection. As e matter of fact England
Jdoes not have any cotton but Manchester is producing such a large quantity of
<cloth.  That theory has been exploded long ago. The distance irom one part
of our country to another is not so great. It is true that this industry requires
a large quantity of power, and that the hydro-electric power is available in
Alwaye. And soener or later wheu the Damodar Project comes into being some
-of the power might be available in Calcutta. Even then one single unit will
not be sufficient to procluce ajl our requivements. Thercfore, without any hesi-
tation we can suppert the need for protection so far as this industry is concerned.

It may be true that Furopeans are running this coucern. I would like to
know whether this company, if it is a European company, satisfies the ordinary
requirements of foreign capital in this ceuntry—we must have J1 per cent. of
th: capital—whether therc is ptmmon for the trainivig¢ of our technicians,
whether the board of management is managed by a majority of Indians and so
on. Without those safeguards, to avoid foreign compeatition it does not mean
that we should bring in the very persons who are competing with us from
outside and give them protection in another form end shape inside. With
that condition—I would certainly like to support the plea for protection.

Recently there was a c¢onference convened by the Ministry of Industry and
Supply. A Committee was appointed to go inte this question of helping the
aluminium industry. They referred to these two materials and said that even
at Alwaye they are not able to generate sufficient power to convert all the
alumina available into ingots. That must be provided for as early as possible.
The want of transport facilities also, they say, has stood in the way of the
manufacturing process. This conference was convened on the 27th and 26th
July 1949—only three months ago. Then it was remarked that these facilities
were not being made available. ‘Mere tariff protection is not enough, but
these other facilities must aleo be given. 8o far as tariff protection is con-
cerned I join hands with my friend Mr. T. T. Krishnamachari that we have
been at a handicap. I have been repeatedly stressing vhis point on the floor of
the House that when a Tariff Report is placed before us—and the hon. Minister
certainly scrutiniee it—we should immediately, without kmowing what the
details are, what are the ingredients that have been faken into account in the
coating, how efficiently it could be worked and so ov», blindly say ‘ditéo’ to
what the Commerce Minister says. I have very great respect for him, bus

I do not want merely to be a rubber stamp when the Government places a Bill
tafbro the House.

am sure hon. Members will appreciate the difficulty under which we ard
peing. T have got thie Ofetallurgical Report of 1944. Possibly it is ap
smiiquated, antedeluvian report. Since then, if the matéer has been plased
fore the Tarit Boerd, bas Wbst Board sonsidered it before or affer devalustian?
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‘While on the one hand I agree that this industry must be protected because it
is likely to stand on its own legs sooner or later with some help from the
-Government, on the other I wonier if under the present circumstauces the
Drotection that is asked for is necessary. Always, we ought not to forget the
load that is bemg imposed by one item or another on the consumer in thia
couctry. His resources are few and limited. The 80 per cent. ad valerem
-duty 15 there; it is a revenue duty. Wiaether it is by itself not enough is a
pomt that has to be considered. Then an additional duty of Rs. 328 per ton
s imposed and another Rs. 121 per ton is also impoeed in another ferm on the
same material. When were these fixed? Before devaluation or after devalua-
tion? Devaluation by itself is sufficient to give this amount as a protection.

Then also, Canada is a hard currency country. The main eompetition ia
from Canada. @n account of exchange control it is very difficult to get hard
currency; that also adds as an indirect protection to this industry. There ia
this 30 per cent revenue duty, then tkere is the effect of devaluation, and
thirdly on account of exchange control there are limitations imposed; the
9.G.L. also has been withdrawn.  These are all circumstances which by them-
selves »re enough to give the protection. more protection than has been re-
coromended under this Bill. Therefore. if the Tgriff Board did not gv into
this matter after devaluation, it is necessary that*it should go into it agsim
aad see whether the circumstances I have mentioned ere not sufficient to
protect this industry and give it that protection which was recommended
before devaluation took place. That is a matter whick certainly ought to have
been placed before us. T am excerdingly sorry thet the hon. Minister has not
given us those details. Possibly he is thinking of doing so, even now it is not
too late and T am anxiousty expecting any informatior of that kind.

Then, 8ir. I want to know what the by-products of this industry are? There
are various ways in which the costs of production cac be reduced. Whbat are
the by.products and what steps have been taken to utilise them to reduce the
costs of production? That is another matter with respect to which I would
like to heve information from the hon. Minister. From the Indian Trade
Bulletin issued by the Commerce Ministry I find that today we are producing
as follows: 604 tons for the first quarter of 1948, 872 tons in the second
quarter anl 889 tons in the third. Striking a balance and taking an average
the annual average production in this country is 8200 tons. We want much
more. Therefore, I give wholehearted support to any desire to protect ths
industry. Atthe same time I would like to be guarled in imposing an additional
burden and would try to avoid the burden without prejudice to this industry.
From the facts that I have in my band, I think this protection is unnecessary
because there are other ways of achieving the objective. As I have already
stated, the 30 per cent. revenue duty, the effect of develnation and also exchange
control limitations, all these give that protection which may have beem
recommended by the Tariffi Board. Possibly I may be wroug—I should be
glad to be shown that I am wrong—but as at present advised I have no. other
material. Therefore, from the material on band, while recognising the need
for this industry to be protected, I think it is already amply protected. If
there is a clarification I would certainty like $o support the cage. Even now it
i5 not too late for the hon. Min'ster to ask the Tariff Board to review it, and
keep thie Bill pending until they review the question in the light of the circum-
stances that have come about recently like devaluation ete. Regarding the
gther cost.reducing element like the by-products ete. also we have no
nformation,

- 8ir, I give qualified support to this Bill. If the Tariff Board re d long
before the devaluation, then ‘there is no greet hwry for pursuing this matter
now. The Bill may be kept en&ig;é, the matter may be refarred to the Tariff
Board and we would ke gﬂn views, 4
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Prof. N. @. Rauga (Madras: General): 8ir, 1 wish to support this Bill 8nd

m an unquslified manner 1oo. but at the same time I do join with my friends the
Deputy-Speaker and Mr. T. 1" Krishnamachari in their plea that more and
better information should be made available to Members of this House in order
to help them to understand the position and appreciate the stand taken by the
Government and offer constructive criticismn. If the information asked for had
only been supplied to us, it would not have been necessary for tbe Deputy-
Speaker to content himself with offering only qualified support. 1 wish to
rernind my hon. friend the Minister in charge, Mr. Neogy, of his own experience
of this House in earlier times when the Commerce Department could not have
thought ef introducing a Bill like this without first of all circulating among the
Members of the House a report of the Tarifi Board if there were one and make
available such other relevant information to all the Members of the House. I
wonder why in spite of repeated reminders in this House to him and to the other
Miniaters that a similar practice should be pursued even now

The Honourahle Shri K. C. Neogy: Si. may I interrupt my hon. friend ? I
think the facts should be known in regard to the question of supplying of the
report of the Tariffi Board to hon. Members. This report has been in the library
for u considerable time. ®uite a considewable number of copies, I think, are
supplied te the library. It is true that in the past, while I was a Member of the
Opposition, the practice used to be to send a copy to each Member separately,
but as a matter of economy this practice was given up some time ago and each
individual Member is not supplied separately with a copy of the Tariff Board
report but several copies of each report are made available in the library of the
House. I am sorry to say that on enquiry I find that not many Members make
even any enquiries of the librarian as regards the existence of this Report.

8hri T, T. Krishpamachari: If the Chair will permit me, may I say that X
visit the library every morning but my hon. friend the Minister does not
expect me to use my second sight to anticipate that he is introducing a Bill
of this nature. Unless we know that the Tariff Board has reported and tbere is
§om g tc be a Bill as a result, we cannot go and sek for the particular report and

think my hon. friend cannot take shelter under the fact that copies have
been supplied to the library.

Prof. ¥. G. Ranga: I can only sympathise with my hon. friend the Minis-

Mr. Speaker: I think we shall have to find out somme way out of this. I
was just considering as to whether, whenaver copies of reports are placed in the
Library, an intimation should not be sent to hon. Members saying that copy of
such and such report has been placed in the Library. It should not cost much,
really speaking, if during the period the House is not in session, we were 0.
send out to hon. Members monthly statements of reports which Government
have placed in the Library. I think that will serve the purpose.

Prof. K. @, Banga: I will just add a little suggestion to what you bave
stated, that it would be indeed convenient % most of the members if the Minister
cuncemed whenever he wishes to introduce a Bill of this nature, also takes care
to circulate a smal] slip of paper through your Notice Office informing the
¥embers as %o what are the relevant reports which can be consulted in the
L?bmry concerning the matter dealt with.

“8hri M. Ansnthasayanam A, : I may be pardoned for interrupting,”
Oz s pgia ggcasion, when I r the gome diffiouliy segarding the Tariff Bpurt,

™3 hon. friend the Minister was plossed to ciroulste an extract of the varioue:
sgmrte. I thosght-he woyld do e ciwilar thing o far ae. the prasedt Q.‘

@upcerned.  Affer all, we are not VWG spesing. aRouk b?ﬂkl- -pApaR
“$hings being circulated. It only requires some patience and time on the part o
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his staff to give us some information. Otherwige, our votes will be merely one"
mulsiplied by so many million. Nothing more than that.

Prof. N. @. Ranga: Thig matter has been argued enough, Let me add only
one remark. My hon. friend Mr. Neogy being an experienced parliamentarian
bimself should bereatter at least try not to take thie House for granted, but on
the other hand, treat this House with the same courtesy that he expectod to be
shown i earlier times. I think 1 have said enough on that point.

Now, 8ir, I am very happy at the new method of offering protection that my-
hon. friend has now decided upon.

{At this stage Mr. Spsaker vacated the Chair, which was then occupied by.
Mr. Deputy-Speaker. (Shri M. Ananthasayanaem Ayyangar)].

In earlier times, we ueed to argue with the other Government that if they
were to offer any protection at ali it should be done, as far as possible, through
a direct bounty to the industry or industrial concerms concerned, so that it
will be possible for ue to keep effective control over its various degrees of
efficiency, and I am glad this Government has adopted that principle. I am
also giad that in addition to offering this bounty it has offered this protection,
I am not able to agree with your own assumpdion that possibly with the
devaluation that has come in, the protection that the industry might be getting
with the help of devaluation and 30 per cent. revenue ad wvalorem ought to be
enough, because while the cost of production comes to Rs. 1990, the amount of
protection that is sought to be given now would be only Rs. 237 during the
current year and Rs. 146 during the second year, that is, from 12 per cent. to
about 8 per cent. or even less than that. Therefore, it cannot really be enough
if we were to leave the industry to look after itself only behind this devaluation
and revenue duty. There is a case for the protection that is sought to be given
by the Government at present. I do agree that the Government ehould try to-
take necessary steps to provide all other facilities also. such as transport, supply
of hydro-electric power, etc. But: in addition to these, this protection also
is necessary and I am glad it is being proposed.

I am salso in agreement with you in saying that the Government should
keep trace of the various methods of production that are being adopted by these:
companies. We have got to take care to see that rationalisation is brought
about and every possible step is taken in order to step up efficiency. At the
same time, it is necessary for ue to ensure the production of aluminium in our
own country: as much of it as possible. I was told by the hon. Minister that
we are producing at present only about 25 per cent of our needs and it is not
long ago that India was in a very unhappy condition because she had t depend
upon Capada and Cazadian aluminium could not be brought in as easily as was:
necessary because of shipping difficulties and various other things. We do not -
know what is likely to happen in the rest of the world, whether the kind of
peace that we are now enjoying is likely $o last for a long time. Therefore, it
is necessary for us te build up this industry of strategic importance and I do'
not know how far even with this amount of prot.ection‘%hat we are gomg to offer-
to thie industry it would be possible for us within the next five or tem years to-!
become self-sufficient so far as this material is concerned.

You have raized a very relevant point in regard to the management of thege
companies. For instence, I do not koow to what extent. India can really s7:.
to herself that she has got effective control over the activities of this Jeewanlal’
OCo. Now that Govprnment :kes et voly egwéed ¢ @ve protectiom but also
direat bounties, it would be the duty of the Gowernment to ace to ib that this:
ag well as ather companies are persusded from time. to tine % Micposse the
number of Shetr Tndino parepnnel and waioh their ebatus, their aiaing, Sheirn
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.efficiency and so on and in that way ensure that within & reasonable period,
these companies may be expected to pass entirely into Indian hands not onmly
in regard to management but in regard to their regular staff.

We are assured that this bounty is te last only for three years and that too
is te be given to this industry in a tapering fashion. At the end of three years,
it may be possible for Government to stop it, but nevertheless, Governmwnt
bave taken power to review the position at the end of these three years. If
-even at the end of three years the bounty comes to be necessary and protection
also comes te be necessary, I am sure Government would be well advised to
give this bounty as vvell as protection. 1 have no doubt whatsoever about the
need for offering this kind of double-sided p:otection to this industry, and I
wish to congritulate the Government also upon having devised this method
in order to satisfy the needs of the consumers also. Consumers have to hear &
portion of this protection and at the same time, the general public as a whole
should be expected te bear their own portion. So both sections are called upon
te help—I should not say help this industry, but help this Goverament snd
-hetp Iudis in order to build up this industry, because to build up this industry
is itself a national service at the present juncture.

Shri B. Das (Orissa:  General): I support the Bill. I have alwaya had
doubts about copital formation of the aliminium companies. Now that we are
going to he o Sovereign Republic. I would like to know to what extent the
Canadian people are dominating over the policies of tkese aluminium concerns.
To all intents and purposes, the impression that I have gathered within these
ten or fifteen vears is that it is a zartel of the Canadian gents who have created a
monopoly ail over the world in the matter of aluminium concerns. But I would
very much like my hon. friend Mr. Neogy to teil us how far India has ot
freedom to wxercise its sovereignty over the rights of these people. I would
like to know ulso whether the 51 per ceut. capital is there and whethsr there is
a definite policy of at least the majority of the Directors being Indians and not
paid stooges of the Canadian people. If I can see events, aluminium industry

will play a big part in the develcpment of our industries and security of our
nation.

India has got very little copper. We svill soon settle down to apply aluminium
for our key industries like, electricity etc. In the United States of America
~aluminium cables and aluminium wires are used for transmission purposes. In
India we have made very little effort to use aluminium wires and if aluminiuvm
‘is produced cheap, then no doubt India will use aluminium wires for mechanical
;a8 well as electrical purposes.

8ir, I agree with the hon. the Commerce Minister that when our huge hydro
:spd multi purpose projects like the Damodar valley and the project in my
province the Hirakud are completed, we will be in a position to supply cheap
power for the manufacture of aluminium. In Orissa we have got rich deposits
-of bauxite and with the help of cheap power. we hope we will be able to tap
~them to the utmost extent possible,

But there is one snag. Tbe capital cost of most of our post-war projects
have gone up by as much as one hundred percent, with the result that it is
.doubtful whether we would be in a position to supply cheap power to the
sluminium industry. This is 8 matter which the Ministries of Commerce,
Tndustry and Supply and Worbe, Mines and }_’ower should examine, with a view
<%0 eeeing whether cheap power wonld be available to the aluminium mdustry.

- 8ir, T want 40 say s few words in comnection with the enquiries of the Tariff
“Board. The House invariably has not much kmowledge of the reports of the
“*T'ariff Board. The Government now is our own and it should stard the prectice

.o eirculading a resume of any particuler report which a Minister may bave to
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use in defence of his Bill, A brief typed note of, say two or three pages, giving
a summary of the report of the Board will help disousgion on the floor of the
House. I plead guilty I have not read the Tariff Board's report in this case.
There are occasions when we forget everite and I suggest that this practhce
may be evolved.

8ir, you rightly raised the question as to whether after devalution the-
Tariff Board had re-examined the situation. I think for the past two or three
monthe nobedy’s mind is set properly at rest. We do not know whether the
Canadian capitslists will suddenly reduce their prices if there is any Indian
firm which is not included in the cartel and tries to work independently. I do-
not think Canada has yet reduced her prices though she is in the dollar sarea,
but to save her key industry she may at any time drop the price to the disadvan-
tage of the Indian manufacturers. 8o, I do suggest that the Tariff Board
should continue to keep an eye on the progress that the aluminium industry
makes by the protection that we are going to give and if necessary the Board
would recommend to the Commerce Ministry that the question of bounties and-
protection may be revised earlier than three years.

Shri BiswADath Dag (Orissa: General): Sir, at the outset let me state
that my anziety to help, protect and develop the industries of India is no less
than that of any hon. Members that sit here. With all my enthusiasm I must
frankly confess that I am not able to agree with'my hon, Friend the Minister
of Commerce. Need I also state that I am not satisfied with the way in which
the Tariff Board recommends industries for protection as also the way the-
Government has been giving effect to these recommendations?

Sir, let me refer in this connection te sugar industry. We have been giving
protection to the sugar industry for the last two or three decades—and with
what result? The Tariff Board must have made recommendations for the de-
velopment of the industry as such. But what have the industrialiste done?"
They have not behaved as industrialists; they have behaved more as specu-
lators. What is the agency, Sir—I should like to know at thie stage whether
it is the Government or the Heads of Departments or the Tarif Board—to
watch the benefite that accrue from protection, as it is in this case, when pro-
tection and bounties are being utilised for the development of the industry. I
must frankly confess, 8ir, that my hon. Friend the Commerce Minister has not-
thrown any light on this point. Therefore, with the sad and bitter experience
that ¥ have of other industries where protection was given, I must throw off
this recommendation merely on this ground and I would plead with my hon.
Friend to agree with me that unless definite assurances are forthcoming that a
specified machinery is being set up to watch that the industrialists utilise the
benefits to develop the industry that accrue frora it.

shri Ramnath Goebka (Madras: Genersal): The machinery is there; but it
is sleeping.

Shri Biswanath Das: Therefore, unless and until the Government gives
as an iden a6 to the effective agency that would watch the development of the
industiy nid the estent to which the benefits of protection are utilised for the

develogment of the industry, we are not prepared to agree and go with the
Government. That is my first objection.

My second objection is thst the Government is not proceeding with the re-
commendations of the Tariff Board in & planned manner, but in a slip.shod
method with the result that the country is put to eternal sacrifice, I cannot
imagine that a country, and much less a poor country like India, just trying
il best to stand on its own legs could be able to make an eternal sacrifics.
Sir this sugar industry started in provinces like the United Provinces and Bihar
where its output cannot, competé with the output of areas like Orissa. Madras
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.ani Bengal. The development of this industry in United Provinces, ete., will
have eternally to depend on bounties to keep it alive. 'Therefore, the Natiional
Government, unlike the buresuecratic Government of the past, should plan and
develop ¢his industry m a planned, regulated and scientific munner. What is
it that the Government have done in this case? I am thankful to you, Mr.
Deputy-Speaker, for placing before the House certain aspects of this question
-of protection to ‘this industry. By going to help this industry, Government
will not be helping the country. The recommendations of the Government re-
mind one of the Iord of Pakshithirtha. He had four definite places to visit
-each day: hia night's rest Was at Badrinath, bath at Benares, midday meal at
Pakshithirtha and the eveming Bhog at Dwaraka. That seems to be the fate
of this unfortunate im3netry that we are going to help. In some places you
have the raw materials, in places like Travancore, etc., certain operations have
to be conducted and in Calcutta a third process has to be done. Like Pak-
ahithirtha you have to go from place to place to complete and develop the
dndustry.

Sir, you were good enough to make certain statements wiith which I confess
I do not agree. You said that the distance of raw materials have nothing to
~do with the development of any industry. True, England has deveiop-
@d the textile industry though she had ne cotton. Because she was having the
backing of the empire to develop that industry. The example of England will
not therefore be of avail to us and wifl not enable us to face world competition
in future years. I was the other day reeding in the newspapers that the British
industrialists were thinking many times more than they ought to as to how to
face future competition in the textile industry. Similar difficulties we too will
‘have to face if we plan the development of our industries in a slip-shod manner.
“T'hat is bow things are being done by the Minister of Industries.

Sir, you ‘'said that we must see to the develoPment of the various stages of
the industry in this country, so that it will be a really national industry. But
what is it that we have done? We have done nothing in this. Sir, we have
the Doduma water-falls in Orissa for hydro-electric works which are in an
advanced stage. The Madras Government is going on with the work with
‘break-neck speed. It was started in Orissa. It was my wisfortune to trv to
develop it with the helping hsnd of one of our ablest men, Mr. Giri, who was
then the Industries Minister in Madras. He had talks with a Canadian Com-
‘bine to make those people come to Orissa and develop the industrv. Yon have
inexhaustible bauxite mines in Jeypore and you have in Kalahandi district of
Orissa. The hydro-electric installations which are soon going to  generate
electric pswer in Koraput District of Orissa are being now worked Ly the
Madras Government. You have all these advantages there. Have you, my
bon Priend considered these conditions and circumstances? Has the Tariff
Board taken into consideration these things. apart from the weighty arguments
‘mentiened by the Deputy-Speaker?

Bir. my hon. friend said that devaluation has absolutely nothing to do with
this protection. I join issue with him on this point. Canada has not come to
tbe level of England in devaluation. I think Conada has clevaluated her pound
enly by 15 per cent. (Mr. Deputy-Speaker: 12} per cent.). To thst extent it
has given protection to these industries. Therefore, the point raised by yon has
a certain amount of relevancy and I would like to know whether the Tariff
Board has considered these questioms.

.f3ir. it is now one o’clock. I will take some m-re time.
The Aasembdly then adjourned for Lunch till Half Past Two of the Clock.
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The Assembly re-assembled after Lunch at Half Past Two of the Cleck,
Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

Stri Biawanath Daa: 1 was complaining to you that the full pictwre of the
<ase had not been placed before the Assembly by the hon. Minister. Only ove
side of the picture has been placed and that picture, I must frankly admit, is
not «ven complete. Sir, the hon. Minister has not placed the financial effects
of his proposal in terms of rupees, airmas and pies. We have a right to know
what amount of money in the course of these three years is going to be placed
in ‘the coffers of these industrialists and the stages of development that they
propose to adopt in the course of these three years. T‘hat, 1 believe, would
have completed at least one side of the picture. Sir, as I have akready steted,
I repeat that these amounts that would be paid by means of protection end
bounty, should enable the industry to develop in stages and here we have a
right to know the definite stages to which the industry is expected 4o reach at
the end of the year and also by the end of the period. This kformation would
have completed one side of the picture.

T now come to the other side of the picture. My hon. friend, the Deputy
Speaker, has very rightly pointed out that we have to look to Canada and other
countiies for ingot and other things. That being the position, this House has
a right to know at this very stage what steps are being ‘undertaken either by
the Tariff Board er by the Government to work and develop the bauxite mines
and work them so that we will be in a position to produce here she ingots and
other alied things in due course. With the little experience that I have bad
of the development of hydro-electric projects in Orissa in co-operation with the
Government of Madras and ite Industries Department, I claim that in the
districts of Koraput and Kolhandi we¢ have—we were advised by experts both
of Madras and Orissa—. we have abundance of bauxite. At all these places we
have also the convenience of hydro.electric installations to come soon. Sir,
looking at the timetable, I feel that the Government ought to have known
that the Doduma hydro-electric station is expected to be installed at the earliest
Possible opportunity, and if my recollection is right, the time.tab'e is 1953.
Merefore, You have convenience not onlv of hydro-electric instsllations but of
panxite and also the convenience of pert facilities of Vizacapatam, and also
railway convenience. Al these conveniences are admitted. Therefore, this
House has a right to know why the industry has not been planned from the
initial stages right up to the stage of manufacture and also why convenient and
economic places have not been thought of in preference to places which are
bound to make production very costly.

Sir, having said so much about this, I now come to the location of Asansol.
My hon. Friend stated, in 8 way he admitted. the need of a therma) station
and the burning of coal. In this connection. I had & discussion with one of the

rominent and renowned hydroelectric experts of Hvderabad. He ridiculed
ﬁ]e idea of generating hydroelectric power by means of coal. Me said, what is
the use of burning away coal—your national wealth. when vou can ntilise all
your water flowing into the ocean? So, I would appeal to the Government %
think seriously of this question. You are taking ur the establishment of hydre
electric installations. Why not develop these industries hv the side of hvdro-
electric power so that in due course you will not only have any amount of
cheap power that you want but vou will have produckion chearer. avo'ding the
néed of straiblog your transport facilities in times of stress and necessity. AH
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these are weighty couwsiderations. Therefore I would plead with the Govern.
ment to give due consideration to this aspect of the question over and above the.
weighty considerations that were placed before the House by the Deputy-
Sepeaker.

Another point which I wish to place before the House is this: I think that
the hon. Minister should have placed & Bill of this magnitude before the Stand-
ing Committee of his Ministry.

The Honourahle Shri X, O, Meogy: It was placed before the Committee
and it was approved by them.

Shri Blawanath Das: I am thankful, but he could have stated that, Then:
again, I cannot see, nor can I understand, the meaning of the hon. Mimster
coming just four days before the close of the period, placing a Bill of this
magnitude before it and saying, unless you pass the Bill, the industry will
be out of gear, because you have only four days left. That claim, I claim, ia
hardly eatisfactory to the hon. Members of this House.

The Honoursble Sbri K. O. Neogy: The Legis'ature bas given the right to
the Government to take action in urgent cases on condition that the matter is
placed before the legislature within s particular time and the Bill was introduced
on the opening day of this session and today is the earliest day on which it
could come up for consideration and I wsant to rcpeat that the legislature itself
has given this right and the discretion to the Government for the purpose of
3mking adequate action in anticipation of the legislature’s sanction.

Shri Biswanath Das: Sir, no one denies that power. Irrespective of the
legiclature giving such a power any 1esponsible Ministry carries with it the
power of the legislature, the prestige of the legislature as also the responsibility
of the legislature. Therefore, this needs no telling but despite all thet has
been stated by my hon. Friend, the Minister in charge of the Department, I
elaim that action could have been taken to bring this matter earlier than what
bhas been done now, so that we could have more leisure to think over this ques-
tion. Sir, I have nothing more to add.

Shrl R. K. Sidhva: I do not think that you will charge me for repeating
some of the arguments which had been advanoed by the previous speakers,
but when the rights and privileges are not respected by the Ministry, it becomes
the duty of members to draw vour attention, Sir, more thsn once. Although
you have been good enough to find out a via media as to how the House should be
supplied with the copies of the reports—~we are all thankful to you for it, Sir
but tbat also is not enough. That is something, I should say, but that is not
sll the thing that would serve the purpose of sending a copy to the Library and
give intimation to us. I have heen alwa ve ndvocating that we do not have all
ke information. You were good enough to help but that is not sufficient. All
members are not staying in Delhi and we do not know what Bilis are coming.
At the same time I do uot know whether the Library rules will permnit me to
sk for the copies to be sent to my address by post. My hon. friend stated
that previously before the War these reports were supplied and during the War
for want of scarcity of paper they have been stopped. I suggest to him that
now the War is over and the paper situation is easy, let us go to pre-war timee
and Jet us have these copies. The¥ are printed. not rvclostyled and the ques-
tion is only of paper and I do not think there should be any difficulty about it.
I hope the hon, ‘Minister will see to it that these important reports relating to
#he vrotection of industries, for which we have been repestedly asking, are
supplied to us. It is not todav that my hor. friend, the Deputy-Speaker and
9. other friends have made this grievamce. On the last occasion when %his
Tariff -Board question came for five or six other mmdustries, we raised the eame
point and the hon. Minister should have borne in mind our request:s. It is an
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ingult to the Flouse. When we stated that we should be snpplied copies the
hon. Minister made a note of it and yet even today we sre not supplied these
copies. I am not stating that for the first time. The members stated last
time also and the hon. Minister should bave taken a littde case for the membera
who take interest in these matters and supplied them thie information. These
reports are very important, very interesting and very illuminating. The hoz.
Minister seid that eome copies are there in the library. I have been trying
since yesterday and up to now the Librarian has not got them. He ia hunting
-out somewhers to get it now for me and I had to borrow from the hon. Minister
for certain references. I am not getting the copies and that is owr difficulty.
I am glad we have come to an srrangement. But let me tell youthat that is
not sufficient. 8ir, you must compel all the Ministers that they must supply
these cepies $0 all the members.

I have been rather surprised that you have in your Seoretariat iesued an
order that the verbafim repert of the guestions and the proceedings should be
circulated and I was simply surprised and even ameazed that within 12 hours
the whode proceedings of day before yesterday sre there in the librarg. What
a fine thing! It is cyclostyled and I am goiug to request your office to kindly
supply a complete cyclostyled copy to each member. I hope you will be good
snough to supply this copy. I repeat I am simply surptised how your Depart.
ment has been able to produee a document of the proceedings and keep it in
the library within such a small space of vime. T give sl the credit to whoso-
ever originaded this measure. Our ministere should also bear that in mind and
these importent points, they must also understand. This is not the first time
thut we have been telling them.

I hope 8ir, my reierenee te this and my other iriends who have made a
grievance will not be now thrown aside and the hon. Minister will bear in mind
and supply these copies. I do not think the question of paper should come
in & metter like this. Why are we hera? We are legislators and the legislators
are not supplied with these materiels. Ou Mornday this Bill is introduced and
on Thuraday we are asked to pass it. Ve have to study this volume of litera-
ture if we are really to do justice. Let me tell you, that we cannot do justice,
because we have not studied them in the true sense. This reporb is required
by each member and there are so many members who are anxious to study.

Now I come to the reference to the Tariff Besrd for protection of industries.
We sore all anxious that our industry should be protected. There is no doubt
about it. No one in this House desires thut the industries should be protected
‘at the cost of the consumers, During the WBritish days we protected them
simply because we stated that when the time comes thie industay will be bene-
ficial to the country. Now the reference to the Tariff Board is mada mostlv
for the benefit of the industry and not for the tax.payer or the consumer. In
the terms of reference it is stated that in making the recornmendation the Board
is required to give weight to the interests of the consumers. Now as far as the
industry ie concerned, there are five items there. I received Bir, a few days
ago, a questionnaire regarding the protection of eugar industry that the Tariff
Board is now considering. There are ¥07 questions and only sevea or eight
questions relate to consumers. I fail te see why so few questions are mention-
ed for consumers. The questions to consumers are: how much sugar you
consume per month? What is the price and how much are you pnying, and
do you think the industry should be protected or not? Some six or seven ques-
tions are for the consumers. My point is that the Tariff Board is under the
impresaion that the Boerd is especially for protecting the industry, right or
wrong. That policy should be revised. I feel that questions should be R:et
into the industry itsef. Have you borne in mind at any time the interest of th
taxpayer and the consumer to make your industry self-supporting? Have you
8t any time borne in mind thst you can compete with foreign countries? Ii
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uot, what are the reasons? What are your over-head charges as fsr as the
country’a money i concerned? These questions sre not there. How much
bave you been producing? What are your overhead charges? These general
questions are there. My point is that the hon. Minister must change his terms

of. Reference in the light of the new circumstances in which we are working
now.

He must know it is no use telling us that the legislature has given him
power. The whole legislature has given him power but that is not the reason why
he should take pride in it, and say what he has done is constitutional. The
whole point is whether he really feels that this is the view of the Houee and
whether he is acting really as the House desires him and not because some
legislature has given him the power and in view of that he gives sanction to the
protectiop in saticipation of the House. I hope he will reslly bear in mind
the criticism levelled. None of the four members who have spoken have given
{heir wholehearted support to the Bill. Others have given their qualified sup-
port. I am also giving my qualified support, because I know that devaluatioz
has opened our eyes. We want to make our industries self-supporting Thia
morning I put a question about the toolmaking industry. I am very glad to
know that the age has not fallen on such an important industsy. I want such
kind of industries, whether with cr without loans, to be started immediately,
80 thst 2ll our difficulties might be removed. But that does not mean that the
hon. Minisder should at the cost of the texpayer go on helping them without
any reason year after year. It ig eaid that the protection for aluminium indus-
try is up to 1952 but that it will be considered after 1952 if necessary. Is there
any policy or system guiding them? Why can’t such of the industries which
have been in existence for over a decade stand on their own legs. Sugar protec-
tion js coming at a later stage and again they are going to give them protection.
Last year it was definitely stated that we are going to give only one year ex-
tenzion and not more. ~ I kmow what will be the fate of the sugar industry. For
the last 17 years the industry has been getting protection and they are not even
able to give us sugar at a price which the average man can afford. My friend
the Deputy-Speaker made out a good case regarding sluminium. First we
started making utensils and now thank God, we have the raw materisl.
Government must give their proper attention to this and make a reference to the
Tariff Board in the manner that the country desires. When we say that an
industry is protected it does not mean at all costs. I want the Minister to re-
member that. If the Ministry at a later stage feels that the industry does not
behave properly instead of nationalising it I would suggest that they should
take it over and work it themselves..........

Shri B. L. Sondhi (East Punjab: General): Without compensation?

Shri B. XK. Sidhva: There is no question of compensation. The property
will be theirs but we shall manage it and give the product to the consumer at a
very cheap price.

Shri B. I. Scodhi: What about loss?

Shr R. K. Sidbva: There will be no loss. This aluminium %onc_erp Gatll]l be
gelf-supporting without any protection. We are losing in revenue by giving them
protecfign. 1f we were to import from foreign countries we 'w?ll get‘ the“goods
at & much cheaper price. It is the poor min who uses"a‘;um‘.mum utsieits and
vet we are prepared to help the industry financially. The same policy of the
olden days is continued. Our views sre not at all respected. The hon. Minister
should make olear to the House whether he took note of what we said last time.
What promise he made even 18st time he will bear ir mipd as far as this
jpdustlry is cqncerned ......
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The Honoursble Shri K. 0, Neogy: This industry?

Shri R. X. Sidhva: This industrv slso ‘came under discussion. Here is a
recommendation made by the Tariff Board:

“Goverumeat nhnald_helg the rolling mille to procnze modern up.to-dste equipment froh
abroad Bs soon as poeaible.” ' ;

166

This is a useful recommendation. Instead of giving the industry facility for
importing machinery the Government today do not sllow them to import the
kind of things that they want for the benefit of the country and go on giving
protection without any consideration. I want te know whether the hon. Minis-
ter has taken note of the recommendation. If anything is needed for the ex-
pansion of the industry to-bring down the prices what steps have Government
taken in that direction? If machinery is required for expansion Government
should see that this machinery is brought. even at the cost of a few dollars or
sterling. If that is done I um sure they will be able to stand on their own legs,
and in respect of aluminium producte we will become self-sufficient. I am also
anxious that a steel factory should be started end also bydro-electric plants in-
stalled. This tractor business should stop: we can do without tractors. We
car. use our ploughs and sink wells but we cannot do without hydroelectric of
steel plants or toel-making machines. Government should have that kind of
policy instead of a haphazard policy which they now have. One Minister does
one thing and another Minster does another thing. If the Foed Commissioner
wants to produce more food another Minister takes away acreage from sugar-
cane. a third Minister wants more cotton and a fourth more jute. They are all
there in the melting pot all the time. Whyx can’t they consider in the Cabinet
what is really needed for the self-sufficiency of the counfry as a whale?

V7ith these words, Sir, I am also giving helplessly my quslifted support to
the motion.

3hn Prabiu Dayal Bimalsingka (West Bengal: General): 8ir, 1 beg to
support wholeheartedly the—Bil-introduced by the Minister of Commerce. The
Bill is based on the recommendations of the Tariff Board. A copy of the recom-
mendations was placed in the hands of the members of the Standing Advisory
Committee attached to the Commerce Ministry and they elso agreed that the
Minister concerned should bring forward a Bill te give the protection recommend-
ed by the Tarif Board. The Tariff Board went into all the facts and figures
and considered the case from all points of view and the Tariff Board has made
its recommendations taking into consideration the needs of the industry and
also keeping in view the fact that the consumers have not to pay more. It bas
beer admitted that the aluminium industry is a very important industry for
various purposes both during war and peace snd it is one of the metals which is
being very largely used for various purposes, domestic utewsils, seroplanes,
moter cars, etc. Unless the country is in a position to produce its own reguire-
ments we will always be dependent. on foreign countries and be in diffcufty for
exchonge. As a country cannot depend on foreign countries for all time at a
certain stege the consumers have to pay a little more in order that the country
may become self-sufficient....

Skri T. T. Krishnamachari: In order that the industrialists may make
more money.

Shri Prabhu Dayal Himatsingka: So far as this question is concersed I can
speak from personal knowledge that this industry was started by certain
persons in Bihar and Bengal combiued---ilie Aluinium Corperation of India at
Assanso).  The original estimate was that they will have to put in about 30 lskbs.
Practically throughout, the world the aluminium industry is controlled by
Canadian interests. If you want specialigts you have to look to them, if you
wAa.t machinery you have to look to them. In spite of all these difficulties
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certain pereons took into their heads to start this industry. When they started
it they fdund that the capitel they had been able to raise wae short. Therefore
for some time further progress remained closed and then negotiations were
started. by these partien with another big firm of industrialists. They are the
persons who are now in charge of the management. They thought that about
75 inkha would be sufficiens to make the industry go but to their utter surprise
they found that eveu when they had put in about 1,20 lakhs it was not sufficient
to slart the factory. Under those difficult circurastonces this Indian cempany
Ay OF Asansol was started. They have been losing. 1 can speak from
my personal knowledge that the shareholders who hold preferentiat
ghares—to whom they have agreed to pav five per cent. dividend per vear—have
not been psid any dividend for the last five years. Five years' dividend is in

arreare.

An Houoursble Membee: That is alwsvs the case

“ 8hr Prabhu Dayal Himsléingka: This industcy has been started under these
difficult circumstances, and if we speak in a different tone. not being in posses-
6i00 of the full facts, we cannot help iz. But it is certainls the duty of the
‘Government and oi the country to help those persons who have taken the courage
to run certain amount of risks and put in a loi of mones so that India may
become seli-sufficient in aluminium. You will ind {hat the other compony,
<he Tadian Aluminium Company, can beat any Indian company with cheuper
goods. But what will be the result? If we do not have 2 factory it our own
.oountry and if the factories of the country are eliminated then they—the foreign
interests—will be able to dictate their terms and charge any price thev want
T'hat is the” reason why for a certain period the countrs bas to support any new
industey that is started which is necessary for the good of the country and which
néede protection. That is why this meéasure i« uhsolutely necessary, and I

whole-heartedly aupport it.
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Mr. Speaker : The details of that will be irrelevant.
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" b, RanbirBiagh : Sir, I bow to your ruling.

% gy fasfad & o @ e s7ar an@ g fs 3= @
g qAI¥ I B WA IFATHT FATI A gAT &, W 4T fE
F1 a5 fFgr w97 37 @ 3 W@ & @ gF€ €S S9F gafE
A Arfge Atz DT TR T A7 gHA g1 & Ao W AT AIG
§ g Agar g AT ag wrdAr wxar g B Fwd fafewz @im ®
faat deegia &1 Niwma Kevar Tz €, feord, faw ag s7 d &9
3@ A A F 5 a9 2T a9, g TF Iz 7 ad, a3
gEF wWiEs w1 oarY Wil =i| § ) A aF &gy e
HAIAT AWV RIT F@ME ¢

(English translation of the above speech.)

Oh, Ranbir Singh (East Punjab: General): Sir, whi'e supporting this resolu-
tion I cannot stop without humbiy submitting that this policy of giving protec-
tior. to industries cannoi continue for long. There are certain industries which
have been enjoying protection since long with the result that the consumers
liave been sustaining a great deal of loss. Just now Shri Himatsingka made 8
mention of the aluminium industry. But if yon would take into consideration
the sugar industry you would come to know how the Tariff Board functions. The
Tariff Board had recommended the sugar industry for giving protection. It
is generally said about the sugar industry that some factories pay out a hundred
per cent. dividend. Secondly if it be taken for granted that ell the industries
stand in need of protection I feel that the economic condition of the counts¥
has reached such a stage that we should grant protection after much delibera-
tion, rud should grant protection only to those industries that would be able to
withstand world competition after a few years. The industries that cannot
withstand world competition or are in no way connected with the defence of the
country, I think, should not be granted protection.

¥ wish to make one more humble submission. Like Shri B. Das I also
believe that we have been compelied to grant protection to certein industries
due primarily to the reason that the industries are not located at proper places.
I ghare hia desire that it would he better if the aluminium industry is dev:lop.
ed at such places in Punjab where the electricity from the Bakhra and Nangal
Dams will be available. But unfortunately our industrialists keep only big
tities like Calcutta and Bombay in view. For every industry they want to set
np, they rush to these pleces. I would expect and request the hon. minister
¥ Commerce that he should better try to put a stop to this present tendency
§-centrslisation of industriea.

Another thing 1 wish to mention msy not be to the point but I fee! it very
much. Just now 8hri. Sidhva has stressed a point. On one side the question
of.356d shortage is raised; on the other side the question of jute is rsised; while
bu4Be third that of sugar industry is raised. It is quite true that till the time
pational economy of the country will not be co-ordinated and corducted on well-
considered and tried lines we will not be able to make satisfactory progress in
the country.
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These days the Chief Lngineer to the Government of Punjab, along with
gome M.I.As. is in Delhi for the reason that a big dam is under comstruction
in Punjab. The construction work on the dam has well advanced and when it
is completed the food shortage of the country will, to a great extent, be removed.
Sufficient electric power would be generated and many factories and machines
could be run. But unfortunately if the Central Government do mot pay the
capital grant prosused to the Goverrment of Punjah or decline to give that
amount, it is feared that the entire money so far spent on the construction of

thc dam would be totally wasted.. A tunnel has already been completed and
that also will crack.

Mr, Speaker : The detsils of that will be irrelevent.

Oh. Ranblr Singb: Sir, I bow to your ruling. In this connection I wish %o
%8y only this much that all these things are highly interconnected with the
national economy of the whole eountry. And if the matters could not be
managed as I have just suggested, then at least this may be given a decided
priority and all other things may wait. Like Shri B. Das I also wish and request
the hon. Minister of Commerce that he may get protection granted to whatever
industries he likes but he must at least keep this in mind tha$ in future all the
industries that are to be set up may be located at such places where huge
hydroelectric schemes are present. Submitting thig I close my speech.

The Hanourzhle Shri K. 0. Neogy: Sir, several hon. Members have made
a complsint that certain undertakingas that 1 bad given previous}y with regard
to the procedure to be followed in the matter of consideration of recommenda-
tions of the Tariff Board in such cases have been departed from. I took csre to
obtain a copy of the proceedings of this House where there are references to
tbiz particutar point. The discussion took place on the 7th September 1948
when another Bill to amend the Indian T'oriff Aot was under consideration. That
particular Bill concerned itself with as many as twelve industries and it was
for that reason thet I had circulated a sert of broad sheet giving briefly—very
briefly indeed—the scope of the proposals of each of these amendments. In the
couree of the debate on that occasion reference was made to the past practice
under which each hon. Member wos supplied with & copy of the Tariff Board
Report. And on that occasion, just as on this, I pointed out that we are not
iree agents in this matter, that this has been imposed upon us as a measure of
economy and copies that are available being very much less in number the -best
we could do is to place them in the Library in the hope that hon. Members would
find it poesible to make use of them. On that my hon friend the Deputy-
Bpeaker made the following observation :

“May 1 exggoet to the hon, Minister thet in keeping with the earler practics, as s00n as
the Governmeni comes to a conclusion and passee aaﬁaninﬁm, 4o print and eirculats the
RBeport as far as posmsible. If it is possible the practice maey be pursusd hereafter.”

I am afraid we have not found it possible to comply with that suggestion. As &
matter of fact, I am just now reminded that there is a fresh warning from the
Ministry of Works, Mines and Power which controls the printing of the pro-
ceedings of this House as also of other Government publicatiions, to the effect
that they cannot undertake to print any more oopies of such reports.

Pro?. X. G Ranga: Apart from all this quibbling, is it impoeeible for the
Minister to supply at least a summary?

Mr. Bpeahar: Order, order. Let there be no heat over this queation. We
are all interested in economies and I was considériog some other measure about
it. I have also been carrying a feeling that we are perbaps unnecessarily wast-
ing a good deal of paper and printing, in circulating each and sundry paper to
every Member. 1 was, therefore, thinking of another alternative and that



160 CORSTITURNT AGSEMELY OF INDiA (LEGISLATIVE) [1sT Deo. 1948
[Mr. Speakerj

that a certain number of copies may be printed or cyclostyled and each Member
be informed tha$ copies cre available and would be supplied only to thoae who
ask for it. 1f we could act up to any such thing, I think we should be able to
economise snd yet we shall lsave no ground for complaint. I may tell you that
Iy experience in another House was that wwhen Members are requested to make
a choice as to what publications they want, the usual reply is, ‘“All the publica-
tions””. That is why I was suggesting thie olternative, Hon. Members might
have also seen that, in this House, when a particular Bill goes on from day to
day, the practice that I have been following now for the last one year has been
not to place a fresh copy on the table of each Member every day as the Bill
proceeds. but to supply a copy once for all with a request pasted en it that the
Members are requested to preserve the copy and bring it with them. Yet, I am
keeping a few copies in the Notice Office and Members are informed that who-
soever loses his copy or forgete to bring it may be supplied with a copy. So

suc}lx) via media may be found and I don’t tbink we need pursue the matter
further.

The Honourable Shri K. C, ¥eogy: I bow to your decision, Sir, but I was
going to add that in highly technical matters like the report of the Tarift
Board it would not be proper to attempt o make a summary of the recommenda.
tions or conclusions of the Report without, say, giving the summary of the text
which is of & very txchnical character. Therefore, either it is the whete report
that is to be circulated or by a euramary we may not be doing justice to the

report of the Tariff Board. I say this with regard to the suggestion that fell
from my hor. friend Prof. Ranga.

Mr, Speaker: I was not referring to any summaries. I was thinking of
having only a Jimited number of copies printed and then those who want a copy
will have it by application to the Department.

The Honourstie Shri K. C. Neogy: I don't think I would pursue that poind
any further.

Some amount of criticism has been made of the procedure which the Tariff
Bosard follows in conducting such enquiries and some amount of dissatisfaction
ban aleo been expressed in the personnel of the present Tariff Board. 1 am no¥
here to defend the Tariff Board nor do I think that the present members and
the President of the Tariff Board need apy defence at my hands. Ail I can say
is that the whole future of the Tariff Board would depend upon Government's
decision on any recommendation that the Fiscal Commigsion may make in tha#
bebalf. The Fiscal Commission is expectad to go into the question of the future
cemposition of the Tarif Boaerd, its funetlons awd procedure and so on. I
would only request my hon. friends to wait'for a little while to that we may
know from the Fiscal Commission what they think of the position az it now
obtains and what reforms they propcee.

T might remind my hon. friend Mr. Krishnamachari that it is not one Tarif
Board that dealt with this matter. T don’t know whether he has no confidence in
any Tariff Board whatsoever because the Tarif Board that went into this
matter initially was the Tariff Board which was presided over by Shri Shan-
mukham Chetty and when Ister on, in 4he light of the sircumstsfices that
developed after that report had been made, the Government came to certain
tentative conclusions as regards the variations that would be needed in the

Ag‘eeommendatmns of the Tariff Beard, the Government placed their  proposals
pefore the present Tarff Board which is, with the exception of one member,

¥ ‘entirely different from the one that actually recommended protection, and this
Teriff Board also have unanimously recommended protection on the lines that
I have sought to embody in this particular measure.
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Some reference has been made to the arrangement under which one of the
companisé has to send ité raw material from Bihar to Travencore to be treated
there with the help of electricity which ia found in abundance and is also cheap.
That, I am afraid, is a matter in regard to which Government had absolutely no
band. Whbatever view my hon. friend Mr. Biswanatb Das may take of it, 1
may tell him that these two concerns came into being about 13 or 14 years ago.
Ope was established, as far as I can recollect, in 19386 and the other in 1937.
Government had no hand in the detemminstion of location of these two concerns
at the time. They were promoted by private enterprise as in the case of many
otker industries and the promoters chose the places of their business. In future
it ia definitely Government’s intention to determine the location of industry ow
a planned basis havinyg regord to the natural facilities that any particular place
meV enjoy ss compared with any other, but so far there has been no definite
attempt at regulation of location except in the case perhaps of n few categories
of industries that go by the name of ‘‘planned industries” which came into
beitg only very recently. But my point is that if a particular industrial con-
cern manufacturing aluminium bas thought it best to locate its factory at some
particular place, for that Government is not responsible. But as I bave ex-
pressed my¥ hope, even these locations may be found to be extremely convenient
once. for instance, hydro-electricity is avallable in one case, e.y., in the case of
the factors concerned locsted at Asansol which is definitielv within the ambit of
the Damoder Valley Project.

As regards the aluminium concerned, I don't fhow anything about the loca-
tion of bauxite, I hope it may be possible to locate bauxite nearer Alwayg in
Travancore than in Bibar at Mori. But then, may I point. out in this connection
that when we analyse the cost of production of these two concerns we find that
the cost per unit on account of power is Rs. 244 in the case of the factory that
takes its products to Travancore for being processed as against Rs. 840 in the
case of the other concern which processés the thing on the spot in Asansol.
Now, obviously there is & good desl of advantage in carrving the stuff from Bibar
to Travancore. As a matter of fact, the difference in the cost of production by
the unit is largely accounted for by this difference in the cost of electricity.

Shrt T. T. Krishnamechard: Why not carry everything to Alwave?

The Hononrabls 8hri K. O0. Neogy: Thst ia exactly what T want to krow
That is a private concern and if my hon. friend can find suitable bauxite deposits
near Travancore I take it he should communicate the suggesiion to the conr
pany¥ concerned.

#y hon. friend wanted to know something about the cost. The cost of pro
duction on the basis of which we propose to pay the subsidy is, in the case of
the aluminium company—the one which bas to cary its stuff to Travancore—1
am giving the total cost) is Be. 2,364 nnd inthe case of the orher concern it is
Rs. 2.818. The landed cost of mgot pre-devaluation was Rs. 2,000. It is too
early yet to say de@nitely what the effect: of devaluation would be upon the cost
of the imported material. That is the reason . why it is not possible for us to
take that uncertain factor into account for the purpose of determining as to
whether the protection we are proposing under this measure is more th:in nde-
quate and could afford to be reduced in guantity. There are so many factors
that operate in such matters that the percentage increare in the price on which
we seemed to be proceeding as inevitable on account of devaluation maz Bot
actually take place. 1 am glad my bon. friend Mr. B. Das made the point
that it is too early yet to find out the effect:s of devaluntion and I should remind
the House that although the protection envisaged is for three veas. we definitely
contemplate an enguity by the Tariff Board into the circumstances re'ating to
the manufaeture of aluminium in this country just after a year from now. It
will be time then to find out to what extent our cnlculatious have $o be adjusted
on account of devaluation or any other factor.
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of this kind. Ao oy eror 0 mind while drawing up propesals for protectl.on

: . er of fact, I could not think of a better case from the point
©of view of the consumer than the one that I have presented to the House. Actual-
ly, it is really half the difference between the landed cost of the imported stuff and
the cost of manufacture of the local commodity that is sought to be met by the
imposition of a specific additional duty. The other half of the difference in these
two costs is going to be met by way of subsidy and as far as present calculations
go, Government are not gomg to make any profit out of this transaction. The
revenue derived from the additional specific duty may just suffice for the pay-
ment’ of the subsidy. I could not think of any better case rhan this for the
purpose of supporting the plea that the consumers' interests are always borne
in mind in such cases. o

Now, I come to a point of some importance. Enquiry was made as to the
composition of the shareholding interests of one of the companies. It is true
that one of the two companies which was promoted by foreign interests has got
a share capital in which the Indians own a minority interest. I think—I speak
subject to correction—that the Indian section of the share capital is about one-
third of the whole; one-third being owned by Canadians and the other onethird
being owned by the British people. It is ut the same time a fact that this
company has got a number of Indian Directors. The Chairman of the Board
of Directors is an Indien and it has taken steps for the purpose of getting Indians
‘teaimed in the technical processes at their own cost and to see that the techni-
-cal staff is considerably Indian in character.

As regards the question of policy in this matter, the House is aware of the
statement made by the hon. the Prime Minister on the question of investment
-of foreign capital. That statement, as far as one can interpret it, proceeds on
the assumption that the existing foreign concerns will not suffer from any dis-
ability howsoever they may be composed. So far as the concerns which are
operating today in India go, they are to benefit equally from any messure of
protection that we may bring forward. The conditions which the hon. the
Prime Minister laid down as regards the composition of the Directorate and the
‘proportion of the Indian capital and sall that were intended, as far as one can
judge, to apply fo new capital coming into the counfry and as a matter of fact,
so far as the new concerns go, they will be entitled to function only on the per-
mission granted to them, and at the time of giving such permission, all the
relative conditions will be msde. So far as those concerns which have been
established in the country go, there is no intention to discriminate against them,
nor indeed to enforce the conditicns which apply to new ventures which may
.come from outside.

Shri M. Apanthasayanam Ayyangar: May I ssk the hon. Minister if he
reads into the Prime Minister’s statement the meaning that bounties are to be
given to such companies? ”

The Honourabls Shri K. O. Weogy: I am glad my hon. Fyiend has raised
that point. I should like to state that we protect an industry, not specific in-
Justrial concerns. If protection is granted under the system now proposed,
pamely, by a combination of the tariff and bounty method, every concern belong
ing to that particular industry should benefit equally. I repeat we protect an
industry, and not individual concerns.

s Prof. N. @. Renga: Will that not be subsidising inefficiency also, if you do
mot make any distinction ?

The Honourable Shri XK. 0. Neogy: Of course, not. The greabest safeguard
.against inefBciency is the periodical enquiry to be made by the Tariff Board. In-
deed, the Tariff Board has under its new terms of reference the authority .to

make enquiries and report on protected industries.
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" 8hri T. T. Krishnamachari: Is it a fact that relatively the non-Indian con-
cerr is the more efficient of the two?

The Honourable Shri K. 0. Neogy: I am not in a position to make a general
statement on this particular subject, but I hope the House is not becomin,
sceptical of the bencfits of protection. (Prof. N. G. Kengé: No.) I do not thinﬁ
T should take the time of the House for giving a discourse on that particular
subject. Lut I should like to remind the House that it is due to protection
that industries like the steel and cotton textiles are today in the position they
occupy. Let me tell the House that so far as Indian steel goes, it is the cheapest
steel in the world today. So it is not quite right to suggest that by glving pro-
tection we are merely spoonfeeding inefiiciency and there is no hope of any
improvement taking place. The enguiry is going to take place just a year hence
and then again, in no case will the present measure be extended necessarily
beyond three years unless the Tariff Bozrd and the Government are agreed that
a case exists for nrotection. Here again, for instance, this very Bill indicates
that even during these three years, we contemplate a graduated reduction m the
rates of duty. That is on page two of the Bill. I humbly submit that nothing
further could be done by Government for the purpose of ensuring the future
efficiency of these concerns as also the interests of the consumer.

Shri B. P. Jhunjhouwals (Bibar: General): Bir; may T ack one question?
Mav I know the basis on which the bouniv will be determined—swhether that
bounty will be divided in the same proportion between the two concerns?

The Houoursble Sbri X. 0. Meogy: I am very glad my hon. Friend raised
that point. 1 did not want to overburden my speech with statistics of this kind.
We have worked out the bounty separately for the two companies, bearing in
mind the difference in the cost of production of the two companies—thnat is what
has been done. Simply because one company cannot produce the stuff except at
8 higher cost than the other, the other company doss not bensefit by the higher
rate of bounty that we pay to the first company.

Shri M. Anapthagsyanam Ayyangar: The hon. Minister knows that there
were some non.discriminatory clauses-—clauses 111 to 115 of the old Government
of India Act. They were omitted in the adapted Government of India Act and
they don’t find a place in the New Constitution, In view of this fact that we
can discriminate, if necessary, will the hon. Minister consider the desirability of
withholding bounties from the foreign companies, until the shares are held
between Indian and foreign oapital in the proportion of 51:49 per cent.

The Horovrable Shrl K. O. Neogy: Of course, Government are at liberty
to do whatever thez fike and this Legislature as a sovereign Parliament can lay
down the law for the Government in this matter.

But I am afraid it would not be right %o insist upon a reconstruction of that
oompany on that basis. What may be done, and may possibly be done, even
at thie moment is to make suggestions to the company that they might consider
the question of reconséruction of their capital stzucture so as to give the Indiane
the majority of the chares. I undemtang that this company has applied for an
sxpansion of its capitul to the Capital Issue authorities. This question may be
informally raised in that connection, but I would deprecate very strongly any
idea of enforcing a formuls upon comoerns which have existed in this country
for some time and are otherwise eligible for protection.

Mr. Speaker: The question is:
G “:I:hat the Bill facther to amend the Indian Terif Act, 1334, be taken into considera-

The metion was adoptad.
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Mr. Speaker: Aes there are no amendments I may put both the clausee at.
the eame time. The question is:

“That clanser 1 and 2 atand pary of the Bill.”

Ths motion was sdopled.
Clewses 1 and 2 wers added to the Bill.

The Title and the Preamble were added to the Bill.
The Hanroursble Shri X. 0. Reogy: Sir, I move:
“Thet the Bill be passed.”

Me. Speaker: The question is:
“Tha1 the Bill be pazeed.””
‘I'lie motion was adopted.

DELEI ROAD TRANSPORT AUTHORITY BILL

Mr. Speeker: We will now proceed with further consideration of the motion-

of the hon. Shri K. Santhanam for referring the Delhi Road Transport Authority
Bill to a Select Committee.

Shri T. T. Krisbnamschasi (Madras: General): Sir, 1 riee to intervene at
thie etage in the debate on thie Bill for the reasen that I am familiar with the

circumstances under which thie concern came into the hande of the Government.
of India.

8ir, it was some time in March 1948—almost the last week of March—that
the Standing Finance Committee were asked to approve a proposal to acquire
thie concern and T must aleo admit that in the purchase of thie concern and in
the amount of money paid to the original owners of thie concern I etmnot al--
together plead ignorance or nonculpability. In fact it was represented to us
that the concern wouledl have te be purchased before the 3ist of March und that
the Government would have to take over the property of the original owners as
it were without any further scrutiny or examination. It ie rather an impossible
position—a position I think which ie not infrequent eo far 8s the committees
of thie Houee are concerned—forced on them by the actione of the executive So,
thie concern became @ (Government concern without uny verv great scrutinv, .
without even the exercise of those ndvantazes that a Government normally
poseess in the matter of bargaining power. It apweared thereafter from the in-
formation that I wes able to obtain that the Government had made a bad
bargain and the only people who profited by it were $he original owmners who.
pocketed a tidy sum and got away with it.

Sir, criticieme have been levelled at the manner in which thie coneern is
being run. Ae I explained at the outset, there wae an initial handicap which
the Government had to face for various reasons and for all of which they were
not entirely responsible. As a man wbo sees these buses running in thie House,
I cannot eay I am proud of this one Government venture that ie being carried
on in the capital city of this country which I am afraid is a pomt agaimst nationa-

lieation to which principle, €o far ae public utilities are conoerned, I think every-
one in this House is wedded.

The.appearance of theee buses, the old ones, ie something awful. The new
ongs doak @o better. Some of them leok clean outside, but once you get inside
it:}ooks 6 though the seats have never seen anv kind of disinfection for monthe
p&%, and the whole atmosphere is one of filth and equalor—a thing perhape which
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is 2 common feature in the whole city of Delhi, the capltal of tbia great and free
country. 8ir, oftentimes when hon. Members in ¢hia House level criticiams—
criticisms of a carping nature--against Provincial admivistaations, I wonder how
many of them have looked inte the administration of the City of Dethi which
is under the direct control of the Centrsl Government and which from every
point of view cempares badly with the administration of any first-class city in
any of the provinces ot the major Indian States.

Well, I know that the hon. the Mover of this measure is a person who goes
int> the minutest details of anything he handles and very possibly be is aware
of the fact thae the condition of this transport concern is not very good and he
might probubly take steps to improve the position very soon. At the same time,
1 wwould like to mention another fact, namely that perhaps the Dejhi Transport
concern is the costliest concern, so far as the consumer is concerned, in the whole
of India. I do not know how many hon. Memhers tzavel in the buses belong-
iug io this Corporation, except in that beautifu} cream-coloured bus that takes
them to and from the Western Court or the Constitution House every day. 1f
they had they would heve found that they have to pay four annas to travel
from Connaught Place to the Council House and if they are wise they would
get down at the Brondcusting House and eave one annu aud if they are wiser
still they will walk up to the Regel Cinema to bosrd a bus and eave two annas.
Bul. anywey, these are things which one learns after the ivitial payment of
four unnas. When one who is a Member of the House pays four annas he
easils reconciles himself to that exorbitant fare because of the fact thu; he is
getting Rs. 40 a day free of income-tax which most people employe3d in this
big city do not get.

Sir, this transport concerr: which this Bill tries to improve or make worse
us the case may be when it is actually put into operation or rather this mensure
which seeke to establish this transport concern—as I said before I bave very
great respect for the capacity fer detailed scrutiny of the hon. Mover—hos not,
I am afraid, received the same amount of attention he is accustemed to pay
or, at any rate, he was accustomed to pa:s whep he was a private Member work.
ing with other private Members like me in the pasi. Jt iz a baclly drufted Bill,
a very badly drafted Bill.

Shri M. Ananthdsayanem Ayyangar (Madras: Generul): He has got the
assistance of his evstwhile comrades.

. 8bri T. T. Erichnamachari: His erstwhile comrade deserte him for the tem-
porary occupation of the Chair. I am afraid that ic the fate to which my hon.
Friend is reduced to.

Now I will take up the question of the conetitution of thie ‘Transport
Authority. I was wondering where they got this idea of constitutiug an
Authority of this nature. 8Sir. a transport authoritv should huve inticnaie and
detiiled knowledge of the working of the transport system and should be wvai'-
uble for frequent meetings of the Authority now and again. For that matter
we have three non-officials to be nominated by the Centru! Government, three
otficials to be nominated by the Central Government representing the various
Ministries and the Chief Commissioner of Delhi or his nominee. These s¢ven
constitute the executive suthority. I cannot see from where they are going to
get the non.officials with requisite knowledge of either business or of transport
concerns and I fail to see.......

Sri R, K, 8idhva: (C.P. and Berar: Gemersl): He has debarred us hy
section 6! A Constituent Assembly Member cannot become a Member. He
t6 debarred.

Bhri T, T, XfisfmamaeDari: It is a wery good thing we are debarred. But
1 do not lmow where these three non.officials are going to come from. I should
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think it is not very wise to tack on three officials who are perhaps already over-

worted and would not be able to devote any time and very often they woul

not be present at the meetings of this Authority.

.My bon. friend Mr. Santhanam is in possession of a copy of the London
Passenger Transport Board Act. It is probable that he has r.ot got much sas-
sistance from that particular enactment for the reason that the main body of
it deals with the question of compensation and the question of taking over other
concerns and 6o on. DBut one note-worthy feature of that enactment is the
ma-mer in which the executive authority is constituted. The executive authorit;
is constituted by a set of trustees—men whose position cannot be impeached,
whose intentions cannot be impeached and who have a ceriain amount of status
and experience in life. I would like to tell the House and also the hon. Mover
that the first two attempts made by this Board of Trustees to select an execu-
tive for the London Passenger Transport Board has met with such success that
it was acclaimed by all persons who were students of Public Utility Manage-
meni. The first two executives of this Board turned out to be good. The
result was that before the war this Transport Board was really making g profit
which it has not been doing since. T do not say that this Act must be copied.
At any rate the Board of Trustees functioning under this Act really selected the
proper type of executive. But I am afraid the composition of this Authority
as envisaged by this Bill would not perhaps make it very convenient for my
hon. friend to select a proper man for being the executive authority for this.
concern who would work unfettered by pin-pricls and day to day interferences.
I am afraid that in a matter of this sort which is an experiment in nationalisa-
tion we cannot be overcareful. I am most anxious that it should not go the
way that other experiments at nationalisation by the provincial Governnmients

have gone.
Shri M. Tiramals Rgo (Madras: General): For example, what?

8hri T. T. Krishnamachart: It is a fact undoubtedly that other experiments
in the provinces about which I know have not worked well. I axa most anxious
therefore that this should not suffer the same fate. Therefore it seems to n.e that
the Select Committee will have to think hard to find a substitute for the type of
composition of the authority that is envisaged in clauee 4 of this Bill. I would
suggest that it should be a smaller body, that Government representation therein
should be confined more or less to the Fin:xnce Department and that it should lay
squarely on some officer the responsibility for being the finuncial counsellor for
this authority. And the Transport Ministry need not be represented therein as
the ultimate responsibility of the Transport Ministry is always there. The Trans-
ﬁort Ministry is not going to give away to this Authority all its power without
eeping some power 1n itsé own hands. Therefore I do not see why anybody from
the Transport Ministry should be there, as it were te act as a spy on the working
of the Authority who would carry tales to the Ministry from time to time. I
would suggest to the Select Committee to look carefully into this particular
clauce 4 and see if it cannot be modified suitably.

‘ae other important matter in my opinion bhappens to be the provision re-
garling finance. audit and accounts. The capital for thie concern would be
entirely given by Government from time to time. My hon. ¥riend the Mover
raid the other day that the profits were fairly large. I suppose it was a very
unvise siaicinent to mrke when the representative of the Trade Union attached
to this toncern is in the House. But I do not think it is quite correct because
the profit might have been arrived at by verious methods of accountmg which
pabbly were nokithe correct ones. Actually it seeme trom the condition of
the buses operated ®y this concern from the amount of depreciation they appear
to have su@ered:4nd the lack of repairs all of which are self-evident, the
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amounts esved on these items have helped to make the profits look larger. 1
money had been spent in proper time on repsirs and these buses kept in a reason-

ably clean and working condition, perhaps the profit would have been notbing
like ten lakhs. :

Shr B. L. 8andh{ (East Punjab: General): What about income-tBx ?

Shri T. T. Exishnamacharl: Mr. Sondhi would like to kill every concern by
putting the income-tax on it. I would come to that aspect later.

As the capital is found by Government, apparently interest is to be paid by
them on capital. What interest the Government wants will be paid. Surely
Government will not demand an exorbitant interest. But supposing there is
a loss, it will have to be met either by cutting into the capital or by the Govern-
ment, shouldering the loss and putting it into the General Budget.

An Honourable Member: Reserve Fund,

Shri T. T. Erishnamacharl: The reserve fund ia yet %o be built up and ever
when one is ¢ i t be adequate to cover the possible losses. The
question of loss will therefore be there. In most cases it would happen that
the Government would have to go on finding fresh money and new capital. If
there is loss it will mean deduction from the capital. I imow of one State con-
cern in one of the progressive States where the transport was run in this way
that no repairs were undertaken for any of the buses that went out of order.
They were merely sorted out, put away in the shed and new buses were
bought 6o that no expenditure was made in regard to repairs end in regard to
maintenance, While new buses were purchased and added on to capital, the
Compsany made a prodit all the time. This kind of financing is a very wise one
in order to throw dust in the eyes of other paople, but it is not in the interests
of the tax-payer to do so. But I think it is best to show, when it is a Govern-
ment concern, when Government undertakes to finance a public utility concern,
the profit if any and a percentsge of il ought to go to Government.

There is nothing to be ashamed about it, and if my hon. friend says that
they are going to do something else in regard to some other concern of the
Government, say railways, I would eay that it would be wrong and there is Do
need to anticipate the policy that the Government might undertake in regard
to some other concern and frame the provisions of the Delhi Transport Authority
in such 8 manner that the Government will get no profit at all excepting in-
terest while Government would ultimately shoulder all losses. I hope
the Select Committee will make the necessary change in this particular
regard and see that after 8 particular amount is put into the Reserve Fund, any
profit left over will be paid over to the Central Government. But there is an-
other way in which the concern can be financed. My point is that Government
should completely divest itself of responsibility for the finances of such concerns
excepting in o far as gusranteeing any finances obtained by this concern from
the public. It wouid be wise, in my view, if in the present stage of monetary
conditions in this country, the Government decentralises the financing of all
subordinate authorities, allow them to float debentures and guarantee these
debentures if there is to be any ultimate loss. But 86 it is I personally do not
sec why surplus profits over certain experditire should not go to Governinent.
I tbink it is altogether wrong to say that the Government should not prefit by
any undertaking that it has undertaken. In fact, I remember that m 1945 the
then outgoing Finance Member made it a point that it migbt he neceszary for
the Centrul snd Trovingsl Governments in this country to embark upon trading
or manufecturing ventures in order to supplement their income. Y point this
out only to show that there is nothing to be ashamed of about it, and I do feel
that the profit, if there is any, should go to the Central Government. I alao
$nd there is a large amount of room for a reduction in the fares, because fares
at this rate may be all right in the present inflationary conditions, but I do not
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think the fares will be suitable for all time to oome. "That, I think, is a matter
on which the Selact Committee will have te bestow some attention.

My hon. friend, Mr. Somlhi, made a mention abbut icoaspe-tax. I sgree
with him. The position is that nothing is mentioned about taxes in this exact-
ment. It is vary necessary tbat we ought to say whether this authority will be
subject to incom.c-tax or i will not be subject to the payment of income-tax.
The question is this: If it is specifically exempted, that is one thing; if not,
vou will have to say that it will be treated as a Corperation fox purposes of
assessment of Income-tax. Otherwise it is quite possible that, though it hap.
pens to be a branch of Government. it may be open to the other brmches of
Government to treat it os an individual and tax it accordingly, instead of giving
1t the benefit that it will get as a Corporation. So, unless you specifically
state that it will not be taxed, it will be $axed. It hss get to be specifically
stated whether it will be taxed or not. I hope tbe Select Cumunittee will look

into this matter also.

With regsrd to the large number of clauses here, I think some of them
are really unnecessary. It has been copied largely from the Electricity Bill.
Preparation of schemes, development of schemes, I think, tbese ure absolutely
unnecessary in a Bill of this nature. The authority has got to have certain
amount of powers unless it be tbat it has to go to Government at every stage.
The preparatien ofschemes, ete., happens to be an integral part of one and the
same aotion. If we had imported provisions of this nature in the Electricity
Bill it was merely because there were a plurality of authorities and a plurality
of interests to be covered. I do not see why in the case of an Authority like
this which will be an integral whole, the provisions should be so elahorate as te
‘put in merely procedural matters which are not necessary. Sir, I think there is
sgope for streamlining the Bill in various respects, but the two important
matters that I would once again urge on the Select. Commitiee and also urge
.on the hon. the Mover of the Bill are the conssitution ot tbis authority and its
finances. Both should be carefully scrutinised and perhaps suitable amend.

ment¢ made. Sir, I support the motion.

{At this stage Mr. Speaker vacated the Chatr, which was then occupied by
Mr. Deputy-Spealer (S8hri M. Ananthasgyanam Ayyangar).)

$hrl M, Tiuumala Rao: 8ir, I sympathise with my friend, Mr. Santhanam,
because the impress of his kmowledge is somewhat lacking in this Bill and 1
find that the three musketeers, vourself, Mr. Santhanam and Mr. T. T. Krisbna-
machari, who used to embellish all the legislation that was coming before the
House. have had their attention drawn elsewhere. Mr. Santhanam has gone
into the "I'reisury Benches, you yourself have walked into the Deputy-Spcaker’s
pest and Mr. Krishnamachari found meanwhile a vacant seat in the Drafting
Committee and got it. Therefore I can understand why Mr. Santhansm could
not devote as much time and as much attention to this Bill a5 is bis habit. and
we find so many criticisms coming against this Bill.

Sir, we have had experience of the G.N.I.T. which was one of the worst
services in this countiy. It was an exploiting service, exploited mainly in the
interests of a few capitalists, and was ceusing greet inconvenience and chagrin
‘to the general public. One of the worst iransport services, vis., the G.N.I.T,
has been put an end to, by the Government taking it over. . Now, the D.T.S.
has not proved an efficient substitute of this, and my hou. friend wente to
arganise & new oreanigation through this Bill. and I do not kpow what principles
béve influeneed him. The Britsh Transncrt A~t must bave had some influence
on his mind. As regards the qualifications of the members which he wants to
put on thig Transport Authority, be has sienply left that in the air. The Britisbh
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Transport Act says:

“The Chsirman apd other members of the Board shali be persops who bave had wide

experience, and have shown capacity, in trsnepoxt, industrial, cial or 6 ial T’
or in the conduct of public affairs and, 1n the caee of two members, shall be persans who
bave had not lesa thap six years experience i local Government within the London Passeunger
Tratisport Area.’
My hon. friend has excluded Members,of Parliament. I do not hold any brief
for Members of Parlisment. He has not stipulated any qualifications for the
members; he is going to nominate three officials who, as my hon. friend suggest-
ed, would be already overburdened with beavy duties in the departments.
We do not know whom the Chief Commissioner will nominate; whether he will
be his favourite. If you want to have the Authority completely under your
control as the Bill envisages and Government wants to interfere in the manage-
ment and conduct of the affairs of this Authority st every turn, why don't you
have nominated officials, three or four of them, and conduct the whole thing
and make them responsible to you at every stage.

Shri Mahavir Tyag (U. P.: General): Or to the Railway Boaid.
Shri M, Tirumala Bso: Of course it. was in my mind.

The Honourable Shrl N. Gopaaswami! Ayyangar (Minister of Transport
and Railways): A very wise suggestion.

Shri M. Trumala Rao: It is a pity there is no statutory provision in the
Bill stipulating certain qualifications for members. Let us not imagine that
the present set of Ministers will always continue. We do not know what sort
of Government will work this Act even in the immediate future, leaving aside
tha distant future. !

With regard to this they have put very petty-fogging conditions and the
authority as got powers to spend not exceeding Rs. 10,000 and they can incur
4 py. Up to that limit without anybody's interference but any amount
beyond Rs. 10,000 the authority has to refer to the Minister and

obtain his permission. It looks as if there is a perpetual necessity to crow.
catch the Minister and please the Minister in charge and I do not think that
the framers of the Bill might have intended that. There are other powers .
which are very wide and my hon. friend has drawn attention to clauses 50; 51
and 53 (Interruption.) With regard to powers of entry into any premises, is
it eoFied from the Income-Tax Act or from the Criminal Procedure Code? Why
should this authority have any particular powers of entering any premises.
There is another clause that apparently gives also protection for action taken
under this Act to bring legal proceedings against any person in the employment
of lhe authority or anything which is done w good faith. Good faith is a matter
of opinion and people connected with the motor t38nsport, particularly you lmow
what sort of people come into the employment, in this sense and I do not merely
say of the officials and how the atmosphere is somewhat autocratic; I do not
call it exactly corrupt but it is high-handed rowdyism. You cannot clethe these
people with this authority to.enter premises and thereby vou create new offences.
If a man commits an offence, he should be handed over to the Police who can
talce charge of the crime and then there are criminal courts. Why do you
want criminal jurisdiction in an Act like this. I think the Select Committee
will do well to Yook into this and with regard to the purchase and settiement of
the value of these concerns, you have got a very sorry example in buying the
G.N.LT. There are so many stories told that that man went away with a large
. sum of money without a proper return to the State by way of buses or useful
buses and now you want to perpetuate the ssme system here; the authority has
got the right to purchase, to enter into any premises, to decide the cost of any
undertaking or any ascets or any propertv that they want to acquire and if
the party who is affected by it is aggrieved, then you want to propose an arbi
tration tribunal to which the matter should be referred. We are not specially
putting any qualification for the arbitration tribunal. You could have copied
the provisions of this Tramsport Act where certain judicial officers with greater
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experience are nominated by the Judges of the High Courts. They were created
in the British Transport Act; you could have created such a ‘tribunal and you
have not also given the particular principles on which the compensation ghould
be arrived at. If you lay down certein principles on which the compensation
could be arrived at and if you bring iro existence a tribunal that is practically
judicial in its character, then there will not be any grouse from any quarter and
here will not be any possibility for corruption in these matters. 1 am not very
much satisfied with these provisions which have been incorporated in great
detail and I do not know how far this will prove a success. You want to have
& thing that should be controlled by the Ministry. If the Ministers want to
hold the responsibility in their own hands, then organize it with a body of
officials first, carry it on and bring it under criticism of this House. With these
remarls, I support the motion, -

Stri Afit Prasad Jain (U.P.;. Genersl): Sir, It is curious that every Member
who spoke has accorded a general approval to the principle of the Bill but when
he came to details, there was a criticism on almost every point. This Bill
proposes to set up an authority; its functions will be three-fold, first to #un the
Delhi Transport Service; secondly to expand the service and thirdly to acquire
auy of the existing concerms now operating—bus services. That is a very
commendable object. It is a good thing to set up an autonomous body
because experience not only in India but elsewhere has shown that concerns
which will run on business basis—and of course this concern will run on busi-
ness line—cannot be run by state departments efficiently and well. So far ss
the setting up of an independent authority is concerned, there cannot be any
quarrel, but with the detailed provisions ef this Bill, I am afraid there cannot
be much agreement. The object of setting up an independent or autonomous
body is that it may have flexibility; it may have elasticity; it may be in a posi-
tion to meet situations as they arise.

Now, Sir, the powers of the authority are laid down in clause 2C of the Bill.
A perusal of clause 20 will show that practically all the powers that have been
given t> the Transport Authority are hampered; they are overwhelmingly con
trolled by the Central Qovernment. If they bave to dispose of any vehicle or
ods worth more than Rg. 25,000 that has to be done with the sanction ¢f the
epartment concerned. I am referring, Sir, to clause (i) of section 20 which
says: “‘To dispose of without the previous sanction of the Cenitral Govern-
ment any assets the valuation of which is less than Rs. 25,000°’. Now what is
Rs. 25,0002 If they want to dispose of one of their buses or a part (f the
equipment or a few things of their workshop then they have to apply for the
sanction of the department. What does the sanction mean? It takes time
and it has got to go through all the departmental redtapism. Mr. Tirumala®
Rao who just preceded me, referred to section 22 where it is laid down that any .
scheme which involves an expenditure of Re 10,000 will require the sanction
of the Central Government.

The HonoOursble Shri K. Santhanam (Minister of State for Tyansport and
Railways): May I point to the hon. Member that thap provision is only with
respect to the new schemes and not with respect to any ordinary expenditure
of the suthority.

Shri Afit Prasad Jain: I am coming to that. I Xnow that a new scheme
will include the extension of an old scheme as well ~Now, supposing _the
authority wants to start a new bus on a particular road that may come under
the definition of the new scheme and for that the authority will have to obtain®
the sanction of the Central Government.

Another clause which is rather remarkable in its nature is sub-clause (n) of
clause 20 which says that the authority shall be entitled ‘‘with the prior approval
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of the Central Government, to do sll other things which in the opinion «of the
Authority are necessary to facilitate the proper carrying on of the business of
the Authority.’' It is couched in the widest possible language. Wherever the
articles of a corporation or a company give such authority to the Board of
Directors or to the executive body it is confined to incidental matters. necoss
sary for carrying on of the business but not to the major activities of the cor-
poration or company. It is strange that for comparatively mimor thinga
sancticn will have to be obtained from the Central Government. @ What is the
use of setting up an autonomous body if its working is circumecribed in that
manner? I hope that the Select Committee will pay due attention to that
aspect of the question and try to liberalize the powers of the authority because
that and that alone would lead to good and efficient working by the suthority.

Again I do not know whether it is purposeful but over and over sgain
things in this Bill have been left vague. For instance, three non-officials will
be appointed on the Authority. As has been observed already it is aowhere
laid down what: will be the qualifications of the persons who will be nominated.

I would draw the attention of the House to section 18 which deals with the
Advisory Council. It says: '

“The Central Goverr t aball titate an Advieory Coumacil to adviee the Authority
on sach matters as may be presaribed.” .

Everything bas been left indefinite in the hands of #he executive govern
ment. What for do you want the sanction of the House. If all this is to be
done by you, you could have done it under your executive powers. If the
Hon’ble Minister wants our approval he should tell us something more definite
as to what this Advisory Council is going to be, what are its powers, its consti.
tution, what sort of pereons are going to constitute it.

Section 47 relates to arbitral tribunal but nothing has been said about the
qualifications of persons who would constitute it. Tt is vested with great
authority ~ It will decide the question of compensation, a question about
which definite safeguards have been provided in the new Constitution. I sm
not very sure whether this section as framed satisfies the conditions luid down
in section 299 of the Government of India Act or the corresponding article 81
of the new Constitution. The clause says:

“Where no such agrvement can be reached, the amount shall, subject to rules made
under this Act. be determined by an arbitral tribunal consistiug of one nominee of the
Authority, one nominee of the person to be campepested and one mominee of the Centrat
Goverument who shall be Chairman of the tribunal’’

Is that the method of laying down compensation or p;escﬁbing the manner
in whish compensation shall be assessed? I submit it is not eo. It ghould
have been provided by law but it has been left to the rule-making power which

will be exercised by the executive and I am very doubtful if this clause satisfies
the legal conditions.

Another point is that members of the Central and Provincial legislatures
have been disqualified from becoming members of the Authority. The Hon.
Minjster did not tell us any reason why it has been so laid down. May be
that politiciane have a certain pull and he might be afraid of wirepulling. Is
it not 8 fact that businessmen like Tata, Birla or Dalmia can be & member of
the Authority and yet they have greater pull than any members of the
legislature? I would like to kncw some cogent reasons why members of the
legislature have been specifically excluded. I do not mean to say that sny
member of the legislature should be placed there as such but this disqualifica-
tion is attached %o a person merely because he happens to be a member of the
legislature. I object to this.
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Much has been said about the drafting of the Bill. I might refex to
clauses 6 and 8. Clause 6 deals with disqualifications for being chosen or
being a8 member of the Authority. It says that a persen Who is a member
of the ‘central or provincial legislature, or who holds judicial capaeity will
peither be qualified to be chosen nor be entitled to continue ae a member of
the suthority. Clause 8 refers to the removal of the Chairman and members
from office. A lunatic, 8 person of unsound mind, one who is judged in-
solvent or convicted of moral turpitude will be removed from membership of
the authority. But there is nothing to debar a Junatic, a person of unsound
mind, or one judged insolvent or convicted of moral turpitude from bemg
nominsated on that Authority. You can nominsate any one of them.

Shri T. T. Krishnamachari: They are purely relative terms.

Shri Afit Prasad Jain: You can nominate an undischarged insolvent or a
person who has committed an offence involving moral turpitude on the
Authority but if a8 member becomes insolvent or is convicted of moral turpitude
he will be removed. I have not been able to understand the logic of if.

Ap Honourable Member: Only a lunatio will appoint a lunatie.
Shri Afit Pragad Jais: Yes, we have enough of lunatics,

Some hon. Members who have preceded me have pointed out a number of
defects in this Bill. In particular I do not see why any officer or servant of
the Authority should be given the suthority to enter any place or premises.
Everybody’s house is a castle unto himself. Even when 8 police «cfficer
makes an entry into 8 house he asks the females observing purdah to have an
opportunity to go into seclusion.  Unfortunatély clause 50 does not make any
such provision. It gives absolute power to a'servant of the Authority to enter
any premises, any house, 8sny place at any time to discharge his duties to the
Authority.

Clause 52 gives complete exemption to the employees and officers «f the
Authority. Does it mean that every bus driver will be free to run over a
pedestrian?  Will he not be liable to criminal and civil action? In fact this
sectic1 has also been couched in too broad a manner.

Lastly an hon. Member took objection to sub-clause 3 of clause 55 which
gives power to the authority to make rules and prescribe that the breach of sny
such rule will be liable to punishment with imprisonment which may extend,
to three months or with fine which may extend to Rs. 500, That 7¥ think is
extremely objectionable.

Mr. Deputy-Speaker; All these matters have already been referred to.

Shrl A{lt Prasad Jalp: This House is not prepared to delegate ite law-making
power ta any other body. We strongly object to giving such powers to the
Authority and I do hope that in the Select Committee this Bill.........

Shrima¥ @. Durgatal (Madras: Generad): Will tBe hon. Member note that
protection is not given in every case but for an act done in good faith or pur-
portied to be done under this Act.

Shri Ajit Prasad Jain: If incidentally the lorry runs over a passerby on
the road that may not be in bad faith!

Pandit Thekur Das Bhargava (East Punjab: General): That protection is
given by the Indian Penal Code slso.
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 8hri Ajlt Prassd Jain: I hope all the defects of the Bill will be removed in
the Belact Committee stage. ~ With these words I finish.

3r. Deputy-Speaker: May I say that this is a small Bill and so many pointa
have been elucidated. ] find the same points are referred to sgam and agam.

I would therefore suggest that if hon. Members have got any new points they
may urge them.

Shri 8. V., Krigtmamaor@y Rao (Mysore State): Sir, I want first of all to
point out that under item (f) of clause 8 of the Bill 8 member of the Authority
ceases to be 8 member if he has been absent for more than six consecutive:
meetings of the Authority. I think this is too long a period. In all staturory
authorities it is usually three consecutive meetings, whereas here a member
cen afford to be absent for six consecutive meetings and still be 8 member of
the Authority. I suggest that this clause be suitably amended.

In clause 11 of the Bill the authority has got the power to associate with
itself certasin members. If this is intended to consult expert opinion they can
consult the experts even without associating them ss members of the Authority.
These members arc to have no power to vote, they have power only to
discuss. If the idea, however, is really to have them as expert members the
proper word would perhaps be to ‘‘co-opt’”’. Then they would remain as full
members and they can give the benefit of their experience and opinion to the
Authority. I want the Select Committee to look into, this question also.

There is a provision under clause 18 for an Adviet-)'i'y Council. But how it

is to be formed, who is to form it and what are its exact powers have ot been
specified.

Mr. Deputy-Speaker: That will be done by the Rules.

Shri 8, V. Erithnamoor?hy Rao: It is stated here ‘‘as may be prescribed’’.
But I would like the Act to be clear on this point.

Nationalisation should not be an end in itself. Unless it conduces to
efficient and economic working, mere transfer from private ownership to state
ownership will not help the community. In fact the community which it
serves must feel that it is its concern. Now. this Authority mainly serves
Delhi Province. 8o I would submit that specific provisions may be made by
which Delhi Municipality—New Delhi Municipality and Delhi Municipality—
as also the travelling public and the employees who actually work in the con-
cern will find representation on the Advisory Council and their suggesfions may
be token into consideration when any matter is decided by the Authority.

The only power that is given to the Advisory Council, as I find, is in regard
to consultation on new schemes. I submit that the exact powers of the Ad-
visory Council may be defined better by the Select Committee.

As regards the schemes themselves, clauses 32 and 28 refer to the prepars-
tion of the schemes. Under clause 22 the various items give the nature of
the schemes, but the proviso to clause 23 says that no scheme estimated to
result in a capital expenditure exceeding Rs. 10,008 may be sanctioned by the
Authority without the approval of the Government. I wonder if any scheme
can be put into execution within a cost of Rs. 10,000. I do not know what
uge there is by including a provision of this pature. Even to replace a bus
today coste more than Bs. 10,000." Therefore, when a statutory authority
like this is constituted I think either we must give them more powers fo that
they can boldly put through these schemes for the benefit of the public or not

ave a provision of this nature at all which, I think, is practicslly useless.
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The: there is no provision for labour welfare, bonus, Provident fund «nd
such other things to the employees of the Authority.

As regards compensation clause 47(c) provides that an appeal shall lie to
the District Judge against the decision of the tribunal. The point whether a
decision of the District Judge will be final or whether there is 8 further appeai
to the High Court should, I think, be made clear.

Thes~ are some of the suggestions I would likp the Select Committee to
take into coneideration.

Shri 0. V. Alagesan (Madras: General): At the outset I sssure you that I
shall not cover the ground already covered by other hon. Members. I ghall also
try to be very brief. '

The Ministry deserves congratulation for having brought forward this Bill
and for having set an example o other Provincial Governments who run such
road transport undertakings. In rumning such services departmentally there
sre several handicaps; it is therefore good that it is entrusted to a separate
Authority. The Hon. Minister in charge of the Bill aleo being the Minister of
Railways has naturslly patterned this on the lines of the railway administration.
Pernaps it i& well that it is so. It has been provided, on the medel of the
railway administration, that there should be an Advisory Council. But in view
of clause 11 under which you can take associate members I do not think there
is any necessity for a separate Advisory Council as it may not be conducive to
srcooth working. Once we have an Advisory Council, though of course it is
well understood that its functions can only be in an advisory capacity, there
will be complaints that their advice is no# being taken. Fcr & limited ares and
for a emall concern I do not think there is any necessity for a separate Advisory
Council as is provided under clause 18 a8 there is room for taking associate
metsbers and taking their advice.

It has been laid down in clause 29 that it shall be the general principle of
the Authority that in carrying on its undertaking under this Act it shall act
on business principles. It is good that it has been stated in such clear terms,
because the main odject in Government taking over such undertakings is to
run them more efficiently and in a more satisfactory manner than private conr
cerns can ever do.

After having laid down such a healthy principle an atterapt is made under
clauses 48 and 49 to run away from the responsibilities. Under clause 48 this
Authority is exempted from the operation of Chapter IV of the Motor Vehicles
Act more or less. I do not know why this Authority should be a law unto it-
self, why it should not be controlled by the Motor Vehicles Act under which
other concerns are working. The fourth Chapter provides for fixing the number
of passengers, the amount of luggage that is to be carried and several other
things like speed limit, hours of work for workmen etc. Is it the intention that
this Authority should escape from all these sections? Why should there be
such & differential treatment to this authority and why should it escape i%s res-
popsibility? There is no necessity for it and it should submit fo the same rules
and regulations and other Acts that are in force.

Under section 49 the Authority need not psy any texation. The other day
the hen. the mover of this Bill gave us certain figures and said that this concern
made & profit of about Re. 10 lakhs. I don’t know the number of vehicles,
cre may be 200 of them, and if they have to pay tazation at the rate prevalent
in Madras—the Punjab rate may be different and a little less—a major portion
of that Rs. 10 lakhs would have been swallowed for paying taxation., My point
is that when the Authority runs this service the Government should nog _Yose its
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notmal income which it would otherwise have got if it had been run by a private
concern. There is absolutely no reason why the Authority should be exempt
from paying any taxation. It should be subject to the same provisions of taza-
tion eto.

Again, if we turn to section 53, a sweeping provision has been made that the
*‘provisions of this Act or any rule made thereunder shall have effect notwith-
standing anything inconsistent. therewith contained in any enactment other
than this Act or any instrument having effect by virtue of any enactment other
than this Act’”, I don’t know why such an exemption should be given for the
entire Act. It may perhaps be proper for any one or two sections to have this
protection but here the other Acts in entirety are completely prohibited from
having any force. It is not right tbat this protection should relate to the entire
Act. Supposing in the Motor Vehicles Act or any other regulation there is
a provision as to speed limit; is it meant that this Act should supersede any
such limit and should have its own separate rules and regulctions regarding all
these mattera? I don’t think that it is right.

The Bill fails to .make one important provision. Under section 94 of the
Motor Vehicles Act. the Provindial Government, the Central Government and
any other local authority have been exernpted from taking out a policy ef in-
surance. The section relates to insurance for third party risks. This Authority
cannot be classified as Central Govemment or Provincial Government and if
no mention is made it will be liable to take out policies of third party insurance
and that will be a huge waste. I don’t mean that persons affected by accidents
eto. should not have any compensation from this Authority. For that purpose
the authority should cosostitute a separate fund and from that fund should pay
such claims. An independent tribunal may also be provided for who may
examine impartially and make these allotments. So, thers.should be a section
to provide for exemption.

The Honourable Sbri K. Santhavam: What about 49?

Shri 0, V. Alagesan: No, I don’t think 49 will cover it. A provision should
be made specifically exempting this Authority from section 94 of the Motor
Vehicles Act. . £

Again, coming to sections 6 and 17 which provide for disqualifications for
members of the authority and for officers and servants of the authority, the
healthy provision that we find in section 44 of the Motor Vehicles Act is not
hete. That provision is that anybody having financial interest in any other
road transport undertaking cannot be a member of the various Authorities that
it seeks to set up. It is necessary to have a similar provision in this Bill also
in order to prevent such people from becoming either members or servants or
officers of this authority.

Section 44 relates to supersession of the Authority. It is provided that the
Government may supersede the authority on any compleint and ask.them to
show cause why they should not be superseded and after having got their ex-
planation they can do one of these three things: ’

(a) exbend the period of supersession,
(b) reconstitute the authority in the manner provided, or

(c) by notification in the official Gazette direct that the Authority shall
be reconstituted by the persons who vacated their offices under clause (a) of
sub-s&ection (2) and shall recommence functioning as if it had not been super-
seded.

When the Government supersedes the authority after having asked them to
show cause why yhey should not be superseded, the Government is expected to
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go into thg Proe and cons of the case and then take & decision after mature
consideration. After having done that if they go back and say they will recon-
stitute the authority with the same members, that will mean as though Govern-
ment owns its mistake m having superseded the authority in the first instance.

There are other questions slso. As many hon. Members had occasion o
point out, the drafting is defective and one thing should be said in thad connec-
tion. Wherever provisions have been bodily taken from other Acts, they are
all 1ight. I don't say this in any spirit of criticism. It is good that we copy
other provisions which have been passed by this House or any other House so
that we may commit the least number of mistakes. There is nothing wrong in
copying. After all* we don’t claim any originality in drafting Bills. So, it is
gooi that we copy provisions from other Acts. But wherever any attempt at
originality has been made here, it has been a failure and the Bill requires a
great deal of trimming. I hope the Select Committee will take into considers
tior. this fact exrd- when the Bill emerges from the Select Committee I hope it
will emerge a trimmed and a neat Bill .

The Hanoursble Shri K. Santhanam: Mr. Deputy-Speaker, as usual fhe
Bill has beer subjected to a very critical examination by many Members. I am
sure that the Select Committee will look into all the points mentioned and
see that wherever they can be impreved they are improved. I may also make
one other general remark. Many Members have complained about the draft.
ing of the Bill. X may confess that this Bill had to be prepared in a hurry so
that it might be introduced in the last session and having introduced it we could
not make any changes and therefors we have reserved our own remarks also for
the Select Committee. But I sm afraid some of the criticiems at least are
fot quite accurate. I would just run over the criticisms made by various

speakers.

I am sorry that my hon. friend Prof. Shibban Lal Saksena is not here. He
complained that we did not take inspiration from the British Transport Com-
mission Act. As & matter of fact, some of the provisiong have been adapted
in the light of the provisions of this British Act. The composition of the
Executive which he commended for our acceptance is almost exactly the com-
position of the authority which we bave formulated in this Act.

My hon. friend Mr. Subramaniam complained that for an object of this
nature the Bill is too long. I would point out to him the criticism on the other
side made by my hon. friend Mr, Jain that in many matters we only indicate
what action should be taken, leaving the actual material to be filled by rules
and regulations. If we take the advice of Mr. Jain, the whole Bill would have
to be doubled or trebled in size. 'I may aleo inform my hon. friend Mr. Subra-
maniam that owing to its extreme brevity, the Road Corporation Aet which
we brought and which the House passed, could not apply to the provinces and
g0 at the last meeting of the Transport Advisery Council we had to adept a more
detailed Bill which is geing to be introduced in the House and will be taken
up for consideration in due course. In this matter, I think it is better to steer
a middle way and not make the Bill too elaborate, at the same time taking care
to see that all the important points are covered to a reasaonable extent. That *
is the procedure that bas been adopted in this Bill. '

One point which was mentioned by Mr. Subramaniam and ethers is in regard
to sub-clause (8) of Section 55 which provides that a regulatien may contain
purishments which may extend to three months or witb fine which may extend
to Re. 508. I do appreciate the objection, but what is the alternative? We
will have t& put in a section in the Bill to make any breach of regulation punish-
able *}_&fathis extent. In fact, this particular clause is meant to so regulate
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punishment that for minor offences such heavy punishments nead nos e peses-
sary. We cannot give any authority the power to make regulations and pro-
vide no sanction whateoever. Those regulations will not be worth the paper on
which they are written. Therefore, we have the Hobson’s choice. Either we
put in the punishment here—it must be the magimum punishment; or we leave
1t to the authority with the approval of the Central Government to prescribe
punishmente subject to the prescribed masimum. If the Select Committes
thinks it preferable that the punishment should be incorporated, I ehall have
no objection, but I hope to convince it that it will be malzing a8 wowse choice.

As usual, my friend Mr. T. T. Krishnamachari bad bis own method of
criticism. I have nothing to say regarding the remarks be made abeut the
value of the G.N.LT. or of our wisdomn in teking over the assets of the cld
compeny. That is the inherent difficuléy of nationalisation by taking over old
concerns. We have to tale over the old (MKD 6 with all their assete and
what is worse-with all their labilities, and in case the liabilities, I admit,
were at least as onerous as the ascets, and much of the criticism and the publie
complaint is due to the fact that we had to take over these liabilities of the

old G.N.I.T.

Many of my hon. friends have objected to the composition of the Authority.
They wanted some qualification to be prescribed. I do not know if they would
like us to put in a clause ag in the British Transport Commission Act regard-

ing the gualifications. This is what that Act says:

“The Commission ehall consist of 8 chairrean and not leas than fosr mor more than eight
other juembers, ail of wham skal be appointed by the Mimifter from among persone sppear-
m§ to him to be persons who have had wide experience and ahown capacity in tcansport,
industrial; commmercial or financial matters, ia admipifretian, or in the orgaoisation of
workers, and of whom the Chairrean and not less than four other membezs shall be reqaired

te render wbholetime service to the commission.’”

To put qualificatieus in sueh wide -terms is pnrpeseless, as the Cential Gevern
ment is bound to appoint people with some qualifications or other. On the
other hand, if we are to prescribe specific qualifications a8 experience in Grans-
port, business, etc. then I am afraid we may not be able to find such pemsons
at all. This motor transport Industry is still a sort of infant industry in this
country and even for getting ligh level executives we are finding it very difficult.
It is only after a great deal of difficulyy and search, we were able to get u new
General Manager for the Delhi Transport Sersice. We have not yet been ahle
to get a proper Mechanical Engineer or other officers. Therefore, t» put i
specific qualificotions will be to defeat the purpose. Moreover, it should be
remembered that the function of the Authcrity is to exercise the powers which
are now exercised by the Transport Ministry. Therefore, it is to take away
the work of the Ministry we want this Transport Authority. We want it to be
composed of able and intelligent p=ople, composed partly of officers who wil
function as watch-dogs of the Central Government and partly of public men
who will function us watchdogs of pnblic iuterest. g

Shri R. K, 8idhva: Where are they? I mean the public men.

The Honowable Skri . Saathanam: My hon. friend thinke that the only
puble men are within the precincts of this House.

Shri R. K. 8idhva: I have not said so. Actually, I have sent in an amend-
ment that they should be members of municipalities and similar institutions.
I asked where are they?

Sjt. Rokij Kymgy Ohaudhnrt (Assam: General): Is the Hon. Minister nof
aware that the Provinciasl Transport Autherities are presided over by Provincial
Ministers of Transport?

-
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The Hmounlds Ghri X, Ssathanam: the non-ofbadals all mon-off-
aals exch)ding the Members of the Constitent Assembly are included and our
choice is emtirely free. I may ezplain why Members of the Assembly have
been excluded. We are following the very worthy example of the British
Transpart Commission Act which ssys:

A person ahnll be dnathb‘ed for being appointed a member of the C iesion so0 long
s he is & of the C Hense of Parkament.””

Shri R. K. Sidhva: If so, follow it in entirety. Why pick up one clause?

Shri Mahavir Tyagi: Is membership of the authority an office of profit?
Is it a wholetiine service?

The Hooouwradble Shri K. Saathanam: Out of ¥he 8 members 4 other mem-
bers may not be wholetime members. In the Act constituting, the Reserve
Bank and other Acts which we have passed in this legislature, we have accepted
the sahitary principle that the Members of the House tshonld not be members in
sach Authorities. It is for this simple political principle, that responsibility
should be clear and distinct and the frontiers should not be biurred. We are
the guardians of the people over all these institutions. If Members of the
Assembly- get entangled in these institutions, then the responsibility of the
House becomes blurred and we shall not be able to fulfil our trusteeship for
the country at large. That is the only resson why the members of this Parlia-
ment are excluded from such Authority, and it is not a matter of reflection on
their cupacity or any other way. Therefore, it is 8 salutary principle which I
hope wiil be followed in every such independent sutonomous Authority.

It is ouw intention to nominate one of the non.ofticials from Delhi Munici-

pality. Tbat is our intention, but we de not want to commit ourselves, be-

cduse in that case if we get a much better choice we shall be precluded from
taking him.

Sir, some remarks were made regarding the hmltatmn of expendifure of the
Transport Authority. While this Transport Authority will be autonomous, the
cepltel is going to be given by the Central Government and in certain matters
it is certainly necessary that the approval of the Central Goveroment should
he obtained. In this particular case the approval should be very easy, because
the representatives of the Ministries of ¥inance ond Transport will be theve.
1t is only when any scheme is framed about which they fesl grave doubts that
the question of approval or non-approval would arise. Otherwise, normally
speaking, if the official representatives of the Government of India approve of
the schemes, then the approval of the Government of India will become more
or less a formality.

8hri Ajit Praesd Jain: Does it mesn that the official becomes the approvmg
suthority?

The Honourable 8hr¢ K, Sinthanam: If the Transport Authority accepis
a scheme by a majority of four to three and the representatives of the Ministries
©of Transport and Finance are among the dissentients, then it will be a matter
which the Central Government will have to consider whether such a scheme
will be in the interest of the tax-payer amd will not involve the Government in
@ loss. That is a salutery safeguard which I thought the House itself will in-
sist: on. even if we had not put it in.

Sir; some other hon. Member cbjected to the limitation on the power of
dlsyosal of this authority. Ordinarily speaking this Authority’s business is not
tozsell any kind of material. Its business is to buy buses and spare parts and
uséithem for road service. If for any resson it wants to dispose of materisls
aud makes some mistake or miscalculation, it is certainly good that the matter
should be brought to the attention of the Cenfral Qovernment. That is why
in the:disposal of assets, for instance, movable or immovable property, the
C'etitral Government chould have a voice. As I have already explained, m the
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-ardinary  course there should be no difficulty. It is only when instances arise
when the action of the authority is disputed by the representatives of the Gov-
armment of India that thie question of reconsideration will come in.

Some hon. Members objected that certain provisions are vague or undetiued.
I think it was Mr. Jain who pointed out that the provisions relating to the
Advisory Councils are not sufficiently specific. We did not want to cumber the
Bill with detailed provisions and it i essential that both the composition and
the functions of the Advisory Council should be elastic. Therefore provision is
made for the making of rules which can be changed in the light of experience.
We do not want that every time the composition of the advisory council has $0
be changed or its functions have to be enlarged or curésiled an apiending Bill
-should be infroduced.

I am afraid my hon. Friend Mr. Jain was rather mistaken in his attempt t0
prove that clause 8 relating #o disqualifications was not quite consistent with the
spirit of the Bill. Here the Central Government. is nominating the members
and so initially at least they will be able to see that no one who is a lunatic ar
insolven$ gets in.

My hon. Friend, Mr. Alsgesan, said that people with interests should be
excluded from membership of both the authority and service. I think this basg
been provided in clanses 6 and 17.

Shri 0. V., Alagesan: I meant that a person with financial interest in any
other road transport undertaking should not be included as a msmber.
The Honourabtis Shri K. Ssnthanam: I am prepared to look info that poinf
Bir.
In the end, I may assure the House that all the other points made during
* the course of the debate will be duly examined.

Before I sit down I have to make a request. I understand that Shri Mohan
Lal Gautam finds himself unable to serve on this Select Committee. I would
request your permission to substitute ‘Shri €. Subramaniam in place of Skri
Gautam. I may assute the House that in the Select Committee every sugges-
sion will be carefully examined and we shall be ready to accept as many amend.
ments as may he necessary to make the Bill acceptable to the whole House.
I move: )

*That in the motion, for the mame of Sbri Moban Lal Giavtem, the name of Shri C.
Bubramariam be eabstitwted.”

Mr. Doputy-Speater: I will firat put the subsiitution %o the vote of the
House. The question is:

“That in the metion, for tbe name of 8hri Mohan Lal Gantam, the name of Shri C.
Sobramaniam be substituted.”

The motion was adopted.
Mz. Deputy-SpeeXex: I will now put the motion %0 ths House. The

question ¥:

‘““That +he Bill to provide for the eatablishment and regalation of a Road Transpord
‘Authorsty for the promotion of a co-ordinated system of road 4ransport in the Provines of
Delhi, be referred to a Select Committee consietinz of Shri 8atis Chandra Samanta, Cb.
Ranbir Singh. 8bri Vudhisthir Miera. Dr. P. 8. Deshmukh, Prof Shibban ILal Saksena,
€hri R. X. Sidhvs, Shri Ram Chandra Upadkyxya, Shri Krichas Chandrs Skarma, Mr. T.
3. M. Wilson, Sardar Hukam Singh, Shri C. Sabzamonism, Sardsr Sachef Singh, Shrf
Deahbandhu Gupte and the Mover, with instractions $o report on or hefore the 12th
December 1949, and thet the number of Members whose Presence shall be necemsry to
copstitute a meeting of the Committee shall be Sve.”

The motion was adopted. *

The Assembly then adjeurned till a Quarter to Elevent of the Clock on Friday,
the 2nd December 1949.
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